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(Q. No. 261)

SHRI RAYAPATI SAMBASIVA RAO : Madam Speaker, I am happy to say that APDRP
Accelerated Power Development and Reforms Programme 2002-2012 has seen an increase
of around 22,000 Megawatts during the last five years. And during the next five years, a
capacity addition of over 78,000 Megawatts has to be set up by 2012. If the GDP growth
rate of India needs to grow at 8 per cent plus per annum, the power sector needs to grow by
at least 1.8 to 2 times. To achieve this, we need to attract 250 U.S. billion dollars
investment in the power sector. We need reliable and quality power on 24X7 basis at least
in urban and industrial areas and also uninterrupted power supply to the irrigation projects
and in villages. I want to ask the hon. Minister through you whether the Government is
focussing on proper implementation of power sector reforms as required above because the
outcomes are more important than outlays to realize the dream of power for all by 2012.
SHRI K.C. VENUGOPAL: We are taking various initiatives, bringing reforms in the
power distribution and transmission system, even though there is no direct link between the
power reforms activities and the generation projects. I would like to inform hon. Member,
through you, that so far in the Eleventh Plan Period, we have achieved a capacity addition
of 40,781 Megawatts which is double the capacity addition during the Tenth Plan. There
are about 75,000 Megawatt capacity ongoing projects which will be expected to be
commissioned in the Twelfth Plan itself.

We know that the State utilities are facing so much financial difficulties for doing so
many activities in the reform sector. We have started APDRP in the Tenth Plan. Already in
the scheme more than Rs. 17,000 crore was sanctioned covering 574 towns in the country.
With the implementation of APDRP programme, we could bring down AT&C loss below
20 per cent in 15 towns, between 15 and 20 per cent in 52 towns and less than 15 per cent
in 163 towns.

Further in the Eleventh Plan, we have launched RAPDRP giving thrust to IT

enabled system to establish baseline data and use of proper accounting of energy. The total
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outlay of RAPDRP scheme is Rs. 51,577 crore which is being implemented in two parts —
Part A and Part B. Under Part A, Rs. 5176.99 crore have been sanctioned for establishment
of IT based system covering 1401 eligible towns. Under Part B which is for strengthening
and upgradation of the distribution network, Rs. 19,367.43 crore have been sanctioned for
907 eligible towns. Presently, the activities mainly related to establishment of IT based
system under Part A are progressing in different States and the work under Part B will be
taken once baseline data is established. I am sure that with these reform activities along

with the capacity addition, we will have a positive impact in power sector.E

SHRI RAYAPATI SAMBASIVA RAO : Madam, regarding the implementation of
distribution sector reforms in Andhra Pradesh, can he please indicate the funds sanctioned
under RAPDRP for Andhra Pradesh so far?

SHRI K.C. VENUGOPAL: Madam, regarding implementation of RAPDRP in Andhra
Pradesh, a total amount of Rs.1,562.21 crore has been sanctioned so far for Andhra
Pradesh. Of this, under Part A for establishing IT enabled system and baseline data,
Rs.388.81 crore has been sanctioned covering 113 eligible towns. Further, Rs.116.81 crore
has been sanctioned for SCADA system for five major cities of Hyderabad, Warrangal,
Guntur, Nellore and Vijayawada. For Visakhapatnam, a detailed project report prepared as
per the guidelines of RAPDRP is yet to be submitted by the Implementation Agency.

Under Part B, Rs.1,056.59 crore has been sanctioned covering 42 eligible towns.

SHRI PRATAP SINGH BAJWA : Madam, in the absence of natural resources like coal,
gas and fossil fuels on the one hand and the transmission and distribution losses varying
between 19 per cent and 23 per cent, I must say that the situation of power supply is
deteriorating fast in the State of Punjab. When you look at the restructured APDRP
programme in the case of Punjab, the sanctioned amount, Mr. Minister, in the year 2009-10
was Rs.511.8 crore, while the amount disbursed was only Rs.68.55 crore. For Part A of the
APDRP, the amount sanctioned in the same year was Rs.272.85 crore while the actual
disbursement was only Rs.81.85 crore. I fail to understand the reason behind such a low

disbursal. My supplementary to the hon. Minister is, what efforts are being made by the


krr
1 contd 
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Ministry under the restructured APDRP programme to improve the present situation all
over the country and particularly in Punjab? What is the reason for not disbursing the entire
sanctioned amount of 2009-10 to the State of Punjab as yet?

SHRI K.C. VENUGOPAL: As far as Punjab is concerned, we have already sanctioned an
amount of Rs.1,768.99 crore for RAPDRP project. As our hon. learned Member rightly
pointed out, there is some gap between the sanctioned and released amount. That is
because of the thing that we usually release the money. Initially the money was drawn by
the Punjab State Electricity Board. Now the process of unbundling the Punjab State
Electricity Board is already over. The Punjab State Electricity Board is converted as Punjab
State Power Corporation Limited. There are certain formalities that should be completed
and then only we can release the money. Therefore, we are waiting for the formalities to be
completed. Once the formalities are completed, we will release the money accordingly.

it due vEAa g6 oty Weredl, fagld &3 H Smd guR & oy &S deH 9d & gl S
oS 57 €, a8t fastell @ <er o 2 &R RSeem i ff &l 21 @ex fEr o I |
Siel fastell @1 omded 9gd & B9 ¢ iR IR dF Wl Sl 5, 31 U Il & fY o/ |
WREHR A BIS Ao 18 & 6 et fasell a1 orda wid it § 3R eramTd guR @ SRRd 8, @RI
37 981 Blg VMR I < I8 67
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fagga w=ft (R Qeltagar BR): sewer S, Rm bl § {Aorelt &1 omwma 8, RER v U s © s
fasTell fFaTor 1 B & T 81 @ 2 fastell i Boe fore | © st fastel @1 i germ: '
BT BRAT Bl Y -9 BTsd AW W § a8l faotell A0 &1 B & 981 8 @1 21 H Muh! g4
TR fH S WeT H bs IR g WA SOl © [P Joid We gedior fGga Ao & forg e e H
faotell < 8 oifhd IR St 9 8, I8 91 ff I 3ns ot 59 b fagr # fasien fomtor &
HT AGEd el BT 8, T4 TP Ig e B U | fhT g9 g8t Agd daer 9 o © @ g 39
3TATAT IFYAIDCS Dl B, I W qaIdx fastell © @ 2 orft 111 daadta I &1 ket ww
Td @l gl 1231 dEauiy Ao 6 fJER @ Rfd ger St g ok dEenTid Taacs o Aeide
qE M W &, O g @ #wA O B YR BT Worge ¥l A Hioide 99 99 SIUA, 9 a8t faotelt @rdvery #
IR BTl ST g TSRyt W o g ® d1fe AR 8 & swa forg arafi st aw §
SABIR 30T d0T <. (Fa4T)

SR oMY € 9 HAY ugel B qar fad €1 ... (FagH) fRedt @t swa 78 g, [ know the situation

of Bihar and I can explain fully about every project of mine. 84 @&l a1 < & & 3{R 3T SN
IR & faoren #Rl @ 9o% g8 2 SO g aar faun 7 5 Siet fasren et & sm ww g ast 3
[I-TAR IR <, AR g GER <, R Sl A1 & S W YR ©, a1 981 DI Rguer ger
STt |

SHRI P. KARUNAKARAN : Madam, in the answer given by the hon. Minister the steps

taken by the Ministry to reduce consumption and distribution losses have already been
stated. In many of our villages, especially in the interior areas, the common people are
using all types of lamps which really increase the consumption instead of CFL lamps
which consume less power. The hon. Minister is well aware that in Kerala there has been a
very wide campaign to replace the ordinary lamps with the CFL lamps so that we can
reduce energy consumption. Will the Central Government take steps to give wide publicity
to this and also give some incentive in the form of distributing CFL lamps free of cost

which would result in energy saving in the country?
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SHRI K.C. VENUGOPAL: Madam, we are taking this very serious issue of replacement of
ordinary lamps with CFL lamps. As the hon. Member has rightly pointed out, in Kerala this
job has been atempt and not only in Kerala but in the entire country we are focusing on this
scheme. The Bureau of Energy Efficiency under the Power Ministry is already on the job
to implement this all over the country.
SHRI BHARTRUHARI MAHTAB : Madam, is the Government aware of the fact that
certain States, particularly Odisha, have been continuously deprived of benefits under the
Accelerated Power Development Reform Programme (APDRP) which started since Tenth
Plan, and the consumers of Odisha have been penalized to avail better quality of service
and lower tariff because of private discoms? When restructured APDRP guideline issued
on 19" September 2008 provides consideration of participation of the private utilities after
a period of two years from the issue of sanction order, should Government favourably take
a decision in providing funds to Odisha? That is the assurance which the Minister had
given to the Chief Minister of Odisha on July, 2010. Already two years have passed. |
would like to get a response on that from the Government.
SHRI K.C. VENUGOPAL.: Initially the project was envisaged without private participants.
As the hon. Member has rightly pointed out, the hon. Minister has already given a
commitment to some Chief Ministers amd now proposal to extend R
APDREP to private discom area is being considered for submission to the Cabinet provided
that this benefit should go to the consumers themselves.E
it Yacht o1 Rig ¢ sreger wRean, ST #Al S 3 oA fean € 6 11 daady Ao | S enfe e,
I9H 9gd 991 WAC HId & & 2

# = S ¥ go arean § 6 124 daadte Aren # S erle § ofR 11dT daadta are | S
oE HTdA 8, T A QT erte 124 deadty Ao # 9X 8 Ser?

TeeT, # g9D WY TS GO UeH Jel dredl g
LAY WA ¢ AT Hadl U &l Farel oy |
A FeapIR RS : 7S, A 96 IR U9 & g4 Il 941 = 2l
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AT G | gol © b 11dl deadiy Ao | erle | &4 st o1 i 8 e g1 34
WS H P AR g ® 6 1041 dHadiy Ao § erte 41 &R WIAEE BT oAl Al 21 BOR
HTaTe fastelt @1 Mo gorl Afhd 919 erfe o &1 S¥ge 81 1, 99 IR AT SamEl enfe ¢ fa,
S b X1 AT gfwhet ATl 21 FOR AMare fastelt &1 Frafor fban, @ 78700 @1 erie < faan| amy
@ 32 € 5 frah gema g1 g1 onft 4% wreft 3 sarn f% 40 g9 A mare sl &1 fwfor &
1131 TEauy ATST g B A 3l g WEN 99 &1 g3 I8 H gEi © b 4RA & yearAl 7 A
H o Pl FRIET B §Y el b 114l Gaauiy Ao F 10d dEg€iy Ao F A fASTel 6
foHtor foar 81 # Wed @1 g @redr § b 11dl deadiy AN @ o 9% 89 50 B9R W 52
BIR HMMETC A fISTell &1 M0 B3T| # Siueh] I8 a1d q¥ favary & |1 68 el § SR Uar o 4
ugel Bl TTE ga T1 H UUIE qESlt ATed B gare <l g {5 o 9e # S iR oy @ 7 ot
A i fhar fh 15 BIR Amare faorell &1 4o g wret # fhan| <o & fog a8 S o, Rid-
e TN et &M wxa €1 1281 daadty AT § 39 99 B e H @A gU fstelt @1 fmfor
FRAT 8 AR YUY BT BRIDA © [P el faofel, 99 f[Iotell 3R Weaa [dorell| g9 1041 daayiy
ATSIAT T 3J9d oid 8T GIR Y| 9ol Sl U8al U Haedl ofl, 31d 9ol Sl 6 BaeRal <=1 7 37
@ 2| sHwied & forg g ot ff g <l @) SRa T o
it Yacht wwor R onft TTE @ e w2
2 GeltorpaR R @ VA1 Ushad 1 781 81 Wehdl 8] B B H Q-4 il A1 o 8| Heled, W
et 1 qarn 6 75 B9R AmETe fasten et @1 wm AT 2 L. (Fau) 8 U 8 @R I 2N
gam f& T AT U ¥ @Y gl wed 18 Wi ot iR Rfd wde 22 & 23 T oftl 7 o
fs ugel e A gamn o b e wce 6 uRAT € 3R TASH A 3.7 U 8, dfh I8 Feldgue
Bt B, W G oe Wi Bl 8 & A wRdT B B ¢ i Wi B gl fmie @ eIk 9 '
g DM W <& Bl
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(Q. No. 262)
A FBIGAT : AT 3T R W & 93 &
N gt [ 0 W R A de o 2l e swe forg § wiFreE e gl
e TR : b &, IATID! AN B
2 o g @ e HWRIedT, SENIGRUT YSiiaral sfieqawel & SR H U8l AReRi 1 3o Al a1
off 3R IS d1& YT a9 2005 H S Uil H $© URad fhar ATl Yoiiare] Hefeqaver &1 S
3RRePT R8T g1 § A H#3A St S A b AR W Bl Sl BHR A8l dferd daeR gy
g I1% 9% WaR R B R faeer diar o onft Te gem, onft ¥'t W 9gd Wik wR 9 e wiRa
BN IR |1 Wiy dgiform daex A1 g1 59 Q1 ey H S8l a@ H awel g 6 5l W R &
fSagavetic &1 STxd -8l Bl I1eU d-ifeh BIs Ao I I IR 78! 2 IS I & {77 dig oot
TE 2 8 W AT § AR B | a9 2005 H TP AT a8 8 off fF S G g e @,
ST W 75 Uied 0T B9 Qe dae] H W BN SR A1 A1 25 e U9r S ufedsd daeR
IFed H Td B AP 9 R A BHT 9o AR < D TG DI AR qQ1 D | AR U8l T I8 ©
6 &1 I 75-25 B B B U U8 A9 qul H fHar M1 3R IHBT Sl Al dere” Je d
T fHar a1 fha-fp gfiew 9 qew arfds 9 @ feam wn?
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, it is correct,

as the last part of the hon. Member’s question mentions that a decision was taken and I
think it is a correct decision, that the proceeds of disinvestment should not be spent to meet
the revenue gap. Therefore, National Investment Fund was created. From that corpus 75
per cent of whatever will be the income will be spent for social sectors. Three important
areas of social sectors were identified. One important social sector is education, another is
health and the third one is infrastructure. Since the inception of NIF more than Rs.1800
crore of corpus has been created and whatever interest accrual comes we will spend in that.
But if you look at the budgetary allocation and actual spending, you will find that
investment is much more than what could be available from the NIF. It is true that in the
last three years; 2009-10, 2010-11 and 2011-12, deposit in NIF was not made because we
sought special dispensation. Huge amount of money had to be invested, in absolute terms

it was about Rs.1,86,000 crore through three stimulus packages to ensure that further
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deceleration of GDP is prevented. Keeping that in view, these three years special
dispensations were given by the Cabinet. We used it for making our developmental
expenditure. But that period is coming to an end on 31* March, 2012. I assure the hon.
Member that I would not like to seek further extension though I am in a very difficult
situation because of the world economic situation as all of you are fully aware of. But we
will not seek any extension.

In respect of the disinvestment of the Defence production units, there is no such
proposal right now. Only two Units have come right now which are already listed but no
fresh proposal is under consideration. As and when the proposals will be considered they
will be in the domain of the public knowledge. For the petroleum sector, there have been
some proposals which are under consideration.Eere, I would like to share one point with
the hon. Member. Many of them may be knowing what is the value of the assets, which we
have. Unless we go to the market, we cannot discover the market price of the assets, which
we have.

Take the case of Coal India Limited. It was hundred per cent Government owned
profit making company. It is doing well. There is no doubt that it is one of the biggest
companies. Its book value now Rs. 52 per share. When it was listed after 10 per cent
disinvestment took place, the Rs. 10 share is being traded in the market at around Rs. 387.
Therefore, even for the discovery - not for raising money - of the value of the assets, this is
being required.

N wviorm R 9T e St 39 A @3 St ¥ U8dl 9T H ST @rel o7 fh 319 '

SYFR UTaR Yaex H T MY 2 A1 T IR Jaek H WaR A fedg<ReAe HI? i $8i1 oA
et fearl

SHRI PRANAB MUKHERIJEE : I assure the hon. Member that there is no question of it
either in atomic sector or in Uranium Corporation of India Ltd. That was your first
question.

SHRI DHANANJAY SINGH : This was my first question. I did not get my reply, that is
why, I have asked this.


Rep133_3
d. by ‘f’�
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SHRI PRANAB MUKHERIJEE : Please, put your second supplementary.

st eeior R @ A orede SN, H gERT |aTd UBHT dTedl § 6 |rerd daed § faha 1 @9 g
M? SO S B AR AT AT| MU HEl gaq1 U1 S WAl § Wd gl Bl SiEl adb q
STHGRI & S8 TeAl M 99 IRl THUie RSl ThiH, SOxT Smard AT, Jroid el et
fediepRuT ATST, STaTeR et g% 3fae Rgarad e, webelfes e afifthe dumd, twahalfes
IR sadude RG™ €1 A1 de © [ Afwm 91 39 98 9 $olde IR @ 8, I H o @1 2] 4§
A BT A T8l I RAifh HSTAT TEf ST At B SRISHIR <l <7 & 8% H 81 | I8 B9 &
YU Yol © 3R g8 Mivead dR W <9 W 9R-4R Affere! aar o @ ©l... (@aem)

JeA& TR : MY 9 BT

.. (eTET)
SHRI DHANANJAY SINGH : Please, put the House in order ... (Interruptions) This is
not the way. ... (Interruptions)
LA WA ¢ MY YT 98 DY 3R T W 54|

... (@aEr)
SHRI DHANANJAY SINGH : Please put the House in order.
I WRIGAT & T Teal 9 iy

.. (T
SHRI DHANANJAY SINGH : MNREGA is the agenda of Congress only and it is going
to be the liability on the nation. ... (Interruptions)
MADAM SPEAKER: You have to ask the question. Is this your question?

... (Interruptions)

2t aeiorg R 2 H o g1 <@ g (r@um)
A& TR ¢ AT T BT

... (cgagm)

st aeiora R ¢ A sd faRe 81 &R @1 g1 SHBT A AN AT, HAN BHRA DBl blg SIexd bl

oY ... (RT@LT™) MY A TN & | 3MYBT YoieT &, 3N SABT A A el THIATIHS b R4y,

HS BIS YRS @l © but do not put on the name of Mahatma Gandhi.
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MADAM SPEAKER: Please, come to your question. Do you have another question to
ask?
... (Interruptions)

A& ABIGAT & AT &0 18T | Y qared YfBy, I8a oidl YT 7 qifegl|

.. (eraE)
#t ot g : =TS9 3SR # 31 TG A 89 U9 Yl ... (Saem)

MADAM SPEAKER: Please ask the question.

SHRI DHANANJAY SINGH : Madam, I am asking the question.

MADAM SPEAKER: I will proceed, if you do not have a question to ask.

SHRI DHANANJAY SINGH : I am asking the question.

MADAM SPEAKER: Ask the question immediately.

A evior R ¢ # e =ed g 5 Qe oy a1 € 6 T # fea i 59 A8 9 o 2
LAY WA ¢ AT ST

.. ()

#t aeiora g : SfRT smar # WY 39 AT @1 9gd U TR 2. (SFad)

MADAM SPEAKER: All right, I will see it.

3TEAET HEIGAT & 37T U U6 @ 57

it et Rig ¢ S, B T & e = g ...(@)E
Ewsﬁ?sﬁ‘ﬂma%%msﬁaﬂm%a%mw% 39 U5 ¥ fSusTdved=< & g S O
Holde ol & qAT SR A ATSHT & fqd iR T & 3fid Sl o o T g, A /3 St
I TFHR < < Tg JAT JMARD FATA &, Hifh a1 goie SfexT A Ao 6T &...

A& HEIGAT : Sl ©, I ATYHT T qXT 81 1, HUAT elae 7 Byl

3t aeor R @S9 S1fe A8 39 o¥ W Yoial Favel & d8d Uh-Ud Afd b1 BR U &l ©
MADAM SPEAKER: Please do not elaborate.

SHRI PRANAB MUKHERIJEE: First of all, I would say that the young hon. Member

should not be excited. Mahatma Gandhi’s name was added by this House and not by the
Government... (Interruptions). You have spoken and I am just correcting you that an

amendment was brought for the approval of this House and this House approved it.
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Therefore, do not get excited. You may not like the programme but that does not mean that
the programme does not have its beneficial impact. It has its beneficial impact.

If you look at current year’s Budget, for the total social sectors, we have spent more
than Rs.1,86,000 crore. Surely this amount of money cannot come from the corpus of
Rs.1800 crore in NIF. Huge amount of budgetary resources for the developmental
programmes are to be provided. The purpose of establishment of NIF was to have a check
on the Finance Minister or on the Government. There will be a propensity to use the
disinvestment resources to bridge the budgetary gap what is called disposing family silver
to meet the daily consumption. To prevent that, NIF was created. It is serving its purpose
and 1t will serve its purpose. But the social sector’s investment will have to be increased
substantially. If you want the programmes in respect of the last two years, these are
Mahatma Gandhi National Rural Employment Guarantee Scheme, Indira Avas Yojana,
Rajiv Gandhi Grameen Vidyutikaran Yojana, Jawaharlal National Urban Renewal Mission,
Accelerated Irrigation Benefits Programme and Accelerated Power Development and
Reforms Programme. When I presented the Budget, the figures in respect of respective
heads were given in the detailed budgetary document. They must be in the knowledge of
the hon. Member but as he wanted to have particular investment figures for the Indira Avas
Yojana and Mahatma Gandhi National Rural Employment Guarantee Scheme, 1 will
provide that.

2 BIYTeS FAR @ AEAY JeeT Hered], AFY FAT Sl §RI S Sfad 01 8, 399 § A< g, oAfh
Udh |ard #3 St A H W qu aresdr g 6 ue & 9 () § S 9de v e “fifew e
Jad wfar B, Y e & faftaw & fFreafaled ame g srgAifea & e m &0

TR, § g W U 9are gu dredl g & R ok srRiat Sw onft o afte fafi
dhe & AT IR T T, 39 el A R WeR R ¥ e fiftaw M &1 gRadeT aft?
Fife At fafaer Aifq Jedieso & RA & a8 13 | aaw= | S fafrasfiero @ @1 8, 98 @
[ UiHAT &, U HAl S 7 e Stare A del gl A 3 B aR H bl e 6 98 g A1 i
H1 T 27T B, e IR 39 TR 9 wHe gY dIs o o |
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SHRI PRANAB MUKHERIJEE: Madam Speaker, I would like to inform the hon. Member
as also this august House that this policy is not new. This policy is continuing from 1991.
When the present Prime Minister was the Finance Minister along with the major economic
reforms, he introduced the first disinvestment policy in 1991. El today the policy is on.
We have mobilised resources to the tune of more than rupees one lakh crore. The exact
figure is Rs. 1,00, 264.72 crore. The policy has received the endorsement of the wide
political spectrum because during these years. From 1991-96, it was the Congress
Government; from 1996-98 it was the UF Government; from 1998-2003-04, it was the
NDA Government and from 2004 onwards it is the UPA Government — each Government
mobilised resources through disinvestment process. For instance, from 1998 till 31* March,
2004, during NDA’s regime-- substantial resources were mobilised — Rs. 33,655 crore
were mobilised; during UF regime, Rs. 1284 crore were mobilised; during the period 2004
till 2010-11, till date, Rs. 55,357.63 crore have been mobilised.

In regard to the moot point of the hon. Member I would like to submit that surely
when we go to the market we shall have to keep in view the market condition. We cannot
sell our valuable assets in a condition, in a market situation where we will not get the
adequate prices. The whole objective is to discover the latent price which is not known. It
is because if you are holding 100 per cent, you do not know what would be its value. In
that case you go by the technical method. At the close of the accounting year, you divide
the net worth with the number of shares to arrive at the book value of the share. But when
it is traded in the market, then the real value is discovered, as I mentioned to you that the
ten rupees share of Coal India Limited which as per the book value mechanism would be
just Rs. 52, today is trading at Rs. 387.

Therefore, my point is, yes, I am fully aware of the current volatile situation in the
market, and surely not only me, any prudent Finance Minister would not like to dispose of
valuable assets. If the House agrees, the hon. Leader of the Opposition is also here, I would
like to share the present international scenario and how it is going to affect the Indian
economy and world economy and I would like to have the benefit from the inputs of the

hon. Members who can help us. Of course it would depend on the hon. Speaker. We can
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have a discussion on the current international situation including the volatility in the market
or all over the world.

MADAM SPEAKER: If a notice to this effect comes, then we would definitely have
discussion on this.

DR. SHASHI THAROOR : Madam, Speaker, the statement given by the Minister outlines
the disinvestment policy that seems to be largely based on whether CPSEs are profitable
and their equity and so on. But I would like to ask the hon. Minister whether there is a
broader vision as to which economic activities are appropriate for the Government to be
involved in the public sector. For example, why is the Government in the business of
running hotels? Is that necessary for the Government? And whether in the current
economic global difficulties we face, whether one could not imagine a newer, a further set
of guidelines, covering those activities where the private sector cannot provide a more
efficient service, or those activities which are of the public and national interest or where
the private sector would not be interested. Could we not have some guidelines as to
whether there are certain areas where the Government needs to have the public sector
involved, rather than simply be in all the sectors we have been since the 50s and 60s when
capital availability was much less? E

SHRI PRANAB MUKHERIJEE: Madam, Speaker there is always a revision of the
guideline. If you look at the present policy as the mover of the question who has raised it
correctly said in 2005, we have revised and the current guideline is available. During
1991, there was a set of guidelines and in 1996 those guidelines were changed when the UF
Government came. In 1998, the concept of strategic sale, sale to the strategic partner, was
brought in during the NDA regime. Therefore, there has been an evolution of the
guidelines and the policy thrust in respect of the disinvestment. The hon. President in her
Address clearly, after the new Government came, spelt out the broad outline. I have also
indicated here. Though in the Question Hour we do not discuss the policy matters and only
the facts are discussed yet as the question was put in respect of the policy, the first couple
of paragraphs have dealt with the policy and salient features of the policy are given there.

We have clearly spelt out that the Government holdings will under no circumstances come


Rep133_12
Fld by j1


19.08.2011 22

below 51 per cent; at what level it will be decided and at what percentage it will be
decided, all these things are being worked out in consultation with the administrative
Ministries, and various stakeholders. There is a Group of Ministers under my
Chairmanship which consults various stakeholders and concerned authorities looking at the
market condition, getting the assessment of the individuals who have reputation in the
market, not merely the Government authorities. All these processes are carried on before
arriving at a decision.

St qHT TR ¢ HBIGdT, SR ST AR & 2 A o¥ B FIH T USY B, AfhT I8 WHR
ITH T B| IR UST & TS H WRA IRhR BT U S THed siear fafiies gl a8t o i&
BVR AR B B & 39 HREM H Hiifed 80 Aol =ferd fasha wpex avd € 1 favrd wpex
TH A HA-Yol Bl AGhaFaT B Sl 8, et fied 3§ i 531 S 51 39 SREN & 9T 149
Uhs SHIF 2l dRE™ ¥ AARIS B HH 2, B WY I8 A1 Uifthe A o § I &1 21 IS RPN 59
W TSl AT & ¢ < A1 39! R # GuR 81 Ahdn o) Ui R § 1 IR$BR 39 ITH D1 909 D
fog BIE JTRER @1 AT 991 @ & 1 O TRE 4 TIelY AR 1 gl 991 & folg 16
HATSY DT ST B (&A1 o1, 89 ANl < SADI IM a9 d3erd @ faar o, = 94t 2 @ o
FHATER YA H AT

el ARG ¢ Y U qfesd |

#it qHET RS ;. JRIG], O B FHER TS H AT {6 $9 BU Bl WRDBR d91 DI ATSH G411 6
gl # A St & S arean € 6 1 59 S B d9 B AT 9d @ 8 AT Y S9D
JTHER & R ¥ A4 2 87

SHRI PRANAB MUKHERIJEE: Madam, I can inform the hon. Member and through you

to this House that we are aware of the problems of the Scooters India Limited. It became
sick. Thereafter, it was referred to the BRPSE. They have made a recommendation with a
revival plan on 28.7.2010. There will be a strategic partner venture. The Central
Government’s shareholding currently is 95.38 per cent. The note for the revival of the
Scooters India Limited has already obtained the Cabinet’s approval.E

Various steps are being taken. I do hope that with the implementation of these steps,

Scooters India will be brought out of sickness.
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(Q. No. 263)
SHRI NITYANANDA PRADHAN : Madam, the hon. Minister has not replied to all the
questions that are related to this Question. The first thing that I want to know from the
hon. Minister is regarding the benefit which accrue, which I have put in my question but it
has not been explained in his answer. More over, the figure which has been given by the
hon. Minister does not show what are the benefits derived from each country as far as
DTAA is concerned.

The second problem is regarding the TIEA. It has not been mentioned. Everybody
knows that there has been a lot of clamour regarding the money deposited in the Swiss
Bank and other foreign banks by the Indians. Every attempt has been made by the
individuals, civil society. They are clamouring for that. They want the money should be
brought back. When the Government is taking a step regarding TIEA, why the
Government has not taken steps to go into agreements with the Swiss authorities so that the
information could have come to India regarding the money deposited in the Swiss Bank?
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, the purpose
of the Double Taxation Avoidance Agreements is basically to avoid double taxations on
individuals or on companies. As the economy is integrated globally, various companies are
making investments in different parts of the world, in different countries. Therefore, it is
the international practice that the Governments of those countries enter into an agreement
so that double taxation on the individuals, entities is avoided. It is called the Double
Taxation Avoidance Agreement. This is going on for quite some time. In my earlier
incarnation as Finance Minister, I signed a number of DTAAs including that of Mauritius.

So far as TIEA is concerned, that is, Tax Information Exchange Agreements, you
have noticed that two words have been used. “one, country and another, jurisdiction.”
“Jurisdiction” means a notional concept has been created that a particular area in a country,
which is treated as tax haven where the banks establish, they do not share any information
or those who establish their units there, they are not to pay any taxes. These are called Tax
Havens like the Isle of Man, Cayman Islands and St. Kitts. They are not sovereign

countries. As per international law, they are not treated as sovereign entities but they are
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treated as sovereign regions, sovereign entities so far as taxation is concerned. Therefore, a
sovereign country cannot enter into any agreement with them but we do Tax Exchange
Information Agreements. [ am giving you a little background of this. Before 2008,
seventy-nine Double Taxation Avoidance Agreements were signed. Not a single Double
Taxation Agreement had any clause for sharing banking information. The countries flatly
refused to share this information. Therefore, it was not incorporated. After the financial
crisis of 2008, at the London Summit followed by the Pittsburgh Summit of the G-20
countries, the leaders in their declaration said that all those countries including Switzerland
that are not cooperating, are to cooperate with each other.E

They ought to cooperate with each other by making an insertion in the Double
Taxation Avoidance Agreement to share banking information. Thereafter, the countries
have started sharing information. We are amending the existing Double Taxation
Avoidance Agreement. The countries with which we do not have Double Taxation
Avoidance Agreement, we are entering into new agreement. So far as these entities are
concerned, sovereign jurisdiction, the direction was that you enter into Tax Exchange
Information Agreement. So, the details in the text of the reply have been given as to how
TIEA have been signed, as to how many Double Taxation Avoidance Agreements and new
Agreements have been signed, as to how many amendments of the existing agreements
have been negotiated, negotiations completed, and as to how many countries we are in the
process of negotiations — those details have been given.

Now, in respect of Switzerland — I have shared this information at least half a dozen
times with this House - we have completed the negotiations during the visit of the Swiss
Federal Finance Minister last August — I do not exactly remember whether it is August or
September. But when she visited India last year, I signed amendment of the Double
Taxation Avoidance Agreement with Switzerland where this clause was inserted that
henceforth the banking information will be exchanged on demand from the country
concerned as we are demanding. But that will be effective, if this Treaty is ratified by
Switzerland as per their constitutional procedure. So far as this Swiss constitutional

procedure is concerned, two Houses of their Parliament have ratified it but it will have to
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be ratified by all the Cantons of Switzerland, as there is a direct democracy. So, it is
currently under the consideration of those Cantons. We are expecting that the process will
be completed by the month of September - October. Thereafter, we will get the information
as per the provisions of the amended Agreement. Information will be shared with us from
1.4.2011 prospectively, not retrospectively. No country has agreed to have it
retrospectively.

In respect of unearthing black money, those who have stashed the black money
outside, it is a constant exercise. Income-Tax Department, Directorate of Enforcement,
Transfer Pricing, Departments of Taxations are engaged in this job; they are doing it. We
are getting information. As and when we get the information, we act on it.

SHRI NITYANANDA PRADHAN : Madam Speaker, the hon. Minister has mentioned in
his reply that TEIA has been entered into with only four countries — Bahamas, Bermuda,
British Virgin Islands, and Isle of Man. But what about other countries that are dealing
with this matter? Why is the Government not entering into agreement with other countries
also?

SHRI PRANAB MUKHERJEE: We are entering into agreement with other countries
also — in total, 13 entities. Four negotiations have been completed. You will find that with
these countries, negotiations have been completed and some of them have been put into

operation.
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Regarding International Treaty, there is a difference between our practice and the
practice followed by other countries. In our system, if you look at the Constitution, you
will find that Executive has been provided enormous power to ratify the international
treaty.E

To enter into International Treaty and to ratify International Treaty, the Executive
has been vested with the authority and power in our country. But in many countries, there
is a very elaborate procedure to ratify International Treaty. This happens in various
countries. As I mentioned, TIEA has been entered into with four countries and now they
are operational. Now, TIEA is being negotiated with 16 countries and negotiations are to
go on with 12 more countries.

MADAM SPEAKER: Shri Badruddin Ajmal - Not present.

Now I will move on to Question No. 264 because, | think, it is very important. %29

AT 264 AN HRE AT WR B

LA FOAT WIS 2 Y8 I8 Heedqol FaTed 6
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(Q. No. 264)

EI' IMATI DEEPA DASMUNSI : Thank you Madam. This is a very serious issue
throughout the country because atrocities against women are increasing rapidly in our
country. I am first coming to the nearest State because the Minister has stated in her reply
that atrocities against women are increasing more rapidly in rural areas than the cities. In
Uttar Pradesh, in the year 2010, 1,290 cases against women are reported.

MADAM SPEAKER: Hon. Member, we have very little time. Please ask your question.
SHRIMATI DEEPA DASMUNSI : Yes Madam. Out of those 1,290 cases, 45 per cent are
against Dalit women. In 2011, till May, the number of cases reported is 698. I know that
Police and Public Order is a State Subject, but this is very important because many times
women are not allowed to go to Police Stations to lodge a complaint. 9 St € 3k g1 I8
Tl 2 b ol oSl 3R AMINe fOREBPR DT Yb HRUI 8 Fehall 2] Yb IR JARDR B & d1Q
TAPR B RIBR Afgeratl & W oy wed 4 9 &1 3 Ja8R 8l &, N9 ald I ST FEl

USdl §, 98 9 §@ @ a1 ¢ Now we are staying in a country where I feel that culturally it is

the motherland, constitutionally it is the fatherland and obviously, socially it is the

homeland.

A& HEIGAT & 3T Fdefs dbiog| R A e &1 w7

shnt Sar aRERR @ s AeMiEH eufa St Afgen € dieaw see Afge €, uiuer B war Afgen
g U & IR afeen € Rat afdad onft S 7 21 § S i W B @t S SR
gl # U Afgen wiwe g g W @l gl ff Afgen € iR Afger w4 § afues Aewd | A8 A
UBl ATed! § b a9 2005 H Teb DI SN fhar T o, o7 i 3iR 97 vae # et 1 b &%
el d U dicew STBRR &l Fgad feear S|

MADAM SPEAKER: Please ask the question. Otherwise the Minister will have no time to

answer.
St S SRR ¢ qS A8 el 2 6 UICRE SHRR HEl T8l ol SR Ud deER H T8 81 S
s foy Ty € 9 orfiwel iR arafawmar # wa 2l That is why I am asking whether women

can be appointed as Protection Officers so that women protection can be restored.
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12.00 hrs.

PAPERS LAID ON THE TABLE

MADAM SPEAKER: Papers to be laid, Shri Ghulam Nabi Azad.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM NABI

AZAD): Madam, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the All India
Institute of Medical Sciences, New Delhi, for the year 2009-2010, alongwith
Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the All India Institute of Medical Sciences, New Delhi, for the year
2009-2010.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 4893/15/11)

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ

ABDULLAH): Madam, I beg to lay on the Table a copy of the Memorandum of

Understanding (Hindi and English versions) between the Indian Renewable Energy

Development Agency Limited and the Ministry of New and Renewable Energy for the year

2011-2012.

(Placed in Library, See No. LT 4894/15/11)

THE MINISTER OF TRIBAL AFFAIRS AND MINISTER OF PANCHAYATI RAJ

(SHRI V. KISHORE CHANDRA DEO): Madam, I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under sub-section
(1) of section 619A of the Companies Act, 1956:-

(1)  Review by the Government of the working of the National Scheduled Tribes
Finance and Development Corporation, New Delhi, for the year 2009-2010.
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(i)  Annual Report of the National Scheduled Tribes Finance and Development
Corporation, New Delhi, for the year 2009-2010, alongwith Audited Accounts and

comments of the Comptroller and Auditor General thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

(Placed in Library, See No. LT 4895/15/11)

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Madam, I beg to lay on the Table:-

(1

)

(1) A copy of the Annual Report (Hindi and English versions) of the Rashtriya
Mahila Kosh, New Delhi, for the year 2009-2010, alongwith Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of the
working of the Rashtriya Mahila Kosh, New Delhi, for the year 2009-2010.
Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

(Placed in Library, See No. LT 4896/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): Madam, on behalf of my colleague, Shri S.S. Palanimanickam, I beg to

lay on the Table:-

(1)

)

(1) A copy of the Annual Report (Hindi and English versions) of the Export
Import Bank of India, Mumbeai, for the year 2010-2011, alongwith Accounts.
(1)) A copy of the Performance Report (Hindi and English versions) by the
Government of the working of the Export Import Bank of India, Mumbai, for the
year 2010-2011.

(Placed in Library, See No. LT 4897/15/11)
A copy each of the following Notifications (Hindi and English versions) under sub-
section (4) of Section 19 of the Banking Companies (Acqusition and Transfer of

Undertakings) Act, 1970 and 1980:-
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3)

4

(1)

(i)

(iii)

(iv)

)
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The Dena Bank (Officers’) Service (Amendment) Regulations, 2010
published in the Notification No. F. No. IR/696/2010 in Gazette of India
dated the 6™ April, 2011.

(Placed in Library, See No. LT 4898/15/11)
The Andhra Bank (Employees’) Pension (Amendment) Regulations, 2009
published in the Notification No. 666/3/P/56 in weekly Gazette of India dated
the 24" June, 2011.

(Placed in Library, See No. LT 4899/15/11)
The Punjab and Sind Bank (Employees’) Pension (Amendment) Regulations,
2009 published in the Notification No. PSB/PEN/AMEND/1/2010 in Gazette
of India dated the 4™ August, 2010.

(Placed in Library, See No. LT 4900/15/11)
The Vijaya Bank (Employees’) Pension (Amendment) Regulations, 2009
published in the Notification No. VB/PER/PA&PD/PENS/1386/2011 in
Gazette of India dated the 8" June, 2011.

(Placed in Library, See No. LT 4901/15/11)
The Canara Bank (Officers’) Service (Amendment) Regulations, 2010
published in the Notification No. PWPM 9098 78 DK in weekly Gazette of
India dated the 22" April, 2011.

(Placed in Library, See No. LT 4902/15/11)

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at item No. (ii1) of (2) above.

(Placed in Library, See No. LT 4900/15/11)

A copy of the Debts Recovery Appellate Tribunal (Procedure for Appointment as

Chairperson of the Appellate Tribunal) Amendment Rules, 2011 (Hindi and English
versions) published in the Notification No. G.S.R. 224(E) in Gazette of India dated
the 18" March, 2011 under sub-section (3) of Section 36 of the Recovery of Debts

Due to Banks and Financial Institutions Act, 1993.

(Placed in Library, See No. LT 4903/15/11)
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(5) A copy of the Small Industries Development Bank of India General Amendment
Regulations, 2011 (Hindi and English versions) published in the Notification No. F.
No. 6677/CAD in Gazette of India dated the 25" February, 2011 under sub-section
(3) of Section 52 of the Small Industries Development Bank of India Act, 1989.
(Placed in Library, See No. LT 4904/15/11)
(6) A copy of the Notification No. S.O. 1500(E) (Hindi and English versions) published in
Gazette of India dated the 1* July, 2011, together with an explanatory memorandum
specifying M/s Inter Globe Aviation Limited (IndiGo) as “designated Indian carrier”
for the purpose of the Central Sales Tax Act, 1956 issued under sub-section (5) of
Section 5 of the said Act.
(Placed in Library, See No. LT 4905/15/11)
(7) A copy each of the following Notifications (Hindi and English versions) under sub-

section (2) of section 38 of the Central Excise Act, 1944:-

(1) G.S.R. 567(E) published in Gazette of India dated 25™ July, 2011, together
with an explanatory memorandum making certain amendments in the
Notification No. 23/2011-CE dated 24" March, 2011.

(11) G.S.R. 568(E) published in Gazette of India dated 25™ July, 2011, together
with an explanatory memorandum making certain amendments in the
Notification No. 3/2006-CE dated 1* March, 2006.

(Placed in Library, See No. LT 4906/15/11)

(111) G.S.R. 591(E) published in Gazette of India dated 29" July, 2011, together
with an explanatory memorandum making certain amendments in the
Notification No. 6/2006-CE dated 1° March, 2006.

(v) The Central Excise Third (Amendment) Rules, 2011 published in
Notification No. G.S.R. 581(E) in Gazette of India dated 28" July, 2011,
together with an explanatory memorandum.

(Placed in Library, See No. LT 4907/15/11)
(8) A copy each of the following Notifications (Hindi and English versions) under sub-
section (7) of Section 9A of the Customs Tariff Act, 1975 :-
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(1)

(i)

(iii)
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G.S.R. 571(E) published in Gazette of India dated 26" July, 2011, together
with an explanatory memorandum seeking to impose definitive anti-dumping
duty on imports of Poly Vinyl Chloride Paste Resin, originating in, or
exported from China PR, Japan, Korea RP, Malaysia, Russia, Taiwan and
Thailand and imported into India at the specified rates for a period of five
years from the date of imposition of provisional duty, i.e. 26" July, 2010.
G.S.R.582(E) published in Gazette of India dated 28™ July, 2011, together
with an explanatory memorandum seeking to levy anti-dumping duty on
imports of certain Rubber Chemicals, namely, MOR, PX13 and TDQ
originating in, or exported from, European Union, People’s Republic of
China, Chinese Taipei and the United States of America for a further period
of five years pursuant to the final findings of Sunset review investigations
conducted by the Directorate General of Anti-dumping and Allied duties.
G.S.R.602(E) published in Gazette of India dated 5™ August, 2011, together
with an explanatory memorandum seeking to levy anti-dumping duty on
imports of Sodium Formaldehyde, Sulphoxylate, originating in, or exported
from China PR for a further period of five years pursuant to the final
findings of Sunset review investigations conducted by the Directorate
General of Anti-dumping and Allied duties.

(Placed in Library, See No. LT 4908/15/11)

9) A copy each of the following Notifications (Hindi and English versions) under

section 159 of the Customs Act, 1962:-

(1)

(i)

G.S.R.592(E) published in Gazette of India dated 29™ July, 2011, together
with an explanatory memorandum making certain amendments in the
Notification No. 46/2011-Cus., dated 1* June, 2011.

G.S.R. 593(E) published in Gazette of India dated 29" July, 2011, together
with an explanatory memorandum prescribing preferential tariff for specified
goods imported under the India-Japan Comprehensive Economic Partnership

Agreement, subject to fulfillment of Rules of Origin.
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(iii) G.S.R.596(E) published in Gazette of India dated 2" August, 2011, together
with an explanatory memorandum making certain amendments in the
Notification No. 16/2011-Cus., (N.T.) dated 1* March, 2011.
(Placed in Library, See No. LT 4909/15/11)
(10) A copy of the Notification No. G.S.R. 583(E) (Hindi and English versions) published
in Gazette of India dated 28" July, 2011, together with an explanatory
memorandum, appointing the 1% day of August, 2011, as the date on which the
provisions of Section 57 of the Finance Act, 2011 shall come into force, issued
under the said Act.
(Placed in Library, See No. LT 4910/15/11)
(11) A copy of the Notification No. G.S.R. 584(E) (Hindi and English versions)
published in Gazette of India dated 28" July, 2011, together with an explanatory
memorandum, appointing the 1% day of August, 2011, as the date on which the
provisions of Section 76 of the Finance Act, 2011 shall come into force, issued
under the said Act.
(Placed in Library, See No. LT 4911/15/11)
(12) A copy of the Notification No. G.S.R. 580(E) published in Gazette of India dated
28™ July, 2011, together with an explanatory memorandum appointing the 1% day
of August, 2011, as the date on which, the provisions of Section 62 of the Finance
Act, 2011 shall come into force, issued under the said Act.
(Placed in Library, See No. LT 4912/15/11)
(13) A copy each of the following Annual Reports and Accounts (Hindi and English
versions) of the Regional Rural Banks for the year ended the 31* March, 2011
together with Auditor’s Report thereon:-
(1) Baroda Uttar Pradesh Gramin Bank, Raebareli
(Placed in Library, See No. LT 4913/15/11)
(i1) Gurgaon Gramin Bank, Gurgaon

(Placed in Library, See No. LT 4914/15/11)
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(iii)

(iv)

)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

(xii)

(xiii)

(xiv)

(xv)

Nainital Almora Kshetriya Gramin, Haldwani

(Placed in Library, See No.

Narmada Malwa Gramin Bank, Indore

(Placed in Library, See No.

Shreyas Gramin Bank, Aligarh

(Placed in Library, See No.

Baroda Rajasthan Gramin Bank, Ajmer

(Placed in Library, See No.

Wainganga Krishna Gramin Bank, Solapur

(Placed in Library, See No.

Haryana Gramin Bank, Rohtak

(Placed in Library, See No.

Rajasthan Gramin Bank, Alwar

(Placed in Library, See No.

Hadoti Kshetriya Gramin Bank, Kota

(Placed in Library, See No.

Neelachal Gramya Bank, Bhubaneswar

(Placed in Library, See No.

Aryavart Gramin Bank, Lucknow

(Placed in Library, See No.

Baroda Gujarat Gramin Bank, Bharuch

(Placed in Library, See No.

Pragathi Gramin Bank, Bellary

(Placed in Library, See No.

Nagaland Gramin Bank, Kohima

(Placed in Library, See No.
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(xvi) Himachal Gramin Bank, Mandi

(Placed in Library, See No.

(xvil) Andhra Pragathi Grameena Bank, Kadapa

(Placed in Library, See No.

(xviil) Deccan Grameena Bank, Hyderabad

(Placed in Library, See No.

(xix) Saptagiri Grameena Bank, Chittoor

(Placed in Library, See No.

(xx) Prathama Bank, Moradabad

(Placed in Library, See No.

(xx1) Surguja Kshetriya Gramin Bank, Surguja

(Placed in Library, See No.

(xx11) Uttar Bihar Gramin Bank, Muzaffarpur

(Placed in Library, See No.

(xxii1) Allahabad UP Gramin Bank, Banda

(Placed in Library, See No.

(xx1v) Cauvery Kalpatharu Grameena Bank, Mysore

(Placed in Library, See No.

(xxv) Satpura Narmada Kshetriya Gramin Bank, Chhindwara

(Placed in Library, See No.

(xxvi) Jhabua Dhar Kshetriya Gramin Bank, Jhabua

(Placed in Library, See No.

(xxvii)Kashi Gomti Samyut Gramin Bank, Varanasi

(Placed in Library, See No.
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(14) A copy of the delay Statement (Hindi and English versions) showing reasons for
delay in laying the Notification* No. G.S.R 932(E) dated 1* December, 2010.
(Placed in Library, See No. LT 4940/15/11)

THE MINISTER OF STATE IN THE MINISTRY OF POWER (SHRI K.C.
VENUGOPAL): Madam, I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions) under sub-
section (1) of Section 59 of the Energy Conservation Act, 2001:-
(1) The Bureau of Energy Efficiency (Manner and Intervals of Time for Conduct
of Energy Audit) Regulations, 2010 published in Notification No.
02/11(6)/05-BEE in Gazette of India dated 28" April, 2010.

(Placed in Library, See No. LT 4941/15/11)

(i1)  The Energy Conservation (Inspection) Rules, 2009 published in Notification
No. G.S.R. 645(E) in Gazette of India dated 30" July, 2010.

(Placed in Library, See No. LT 4942/15/11)

(iii)) The Bureau of Energy Efficiency (Certification Procedures for Energy
Managers) Regulations, 2010 published in Notification No. 2/11(2)/07-BEE

in Gazette of India dated 30™ October, 2010.
(Placed in Library, See No. LT 4943/15/11)

*The said Notification was laid on the Table of Lok Sabha on 12™ August, 2011.
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)

(iv)

38

The Bureau of Energy Efficiency (Qualifications for Accredited Energy

Auditors and Maintenance of their List) Regulations, 2010 published in

Notification No. 02/11(7)/09-BEE in Gazette of India dated 13™ April, 2010.
(Placed in Library, See No. LT 4944/15/11)

A copy each of the following Notifications (Hindi and English versions) under

Section 179 of the Electricity Act, 2003:-

(1)

(i)

(iii)

(iv)

The Appellate Tribunal for Electricity Salary, Allowances and other
Conditions of Service of the Officers and Employees (Amendment) Rules,
2011 published in Notification No. G.S.R. 558(E) in Gazette of India dated
21% July, 2011.

(Placed in Library, See No. LT 4945/15/11)
The Central Electricity Regulatory Commission (Terms and Conditions of
Tariff) (First Amendment) Regulations, 2011 published in Notification No.
L-7/145(160)/2008-CERC in Gazette of India dated 2" May, 2011.

(Placed in Library, See No. LT 4946/15/11)
The Central Electricity Regulatory Commission (Terms and Conditions of
Tariff) (Second Amendment) Regulations, 2011 published in Notification
No. L-7/145(160)/2008-CERC in Gazette of India dated 22" June, 2011.

(Placed in Library, See No. LT 4947/15/11)
The Central Electricity Regulatory Commission (Fees and Charges of
Regional Load Despatch Centre and other related matters)(First Amendment)
Regulations, 2011 published in Notification No. L-7/145(160)/2008-CERC in
Gazette of India dated 30™ March, 2011.

(Placed in Library, See No. LT 4948/15/11)
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12.01 hrs.
MESSAGES FROM RAJYA SABHA

AND
ADDRESS AS PASSED BY RAJYA SABHA”™

SECRETARY-GENERAL: Madam Speaker, I have to report the following message

received from Secretary-General of Rajya Sabha:-

“I am directed to inform the Lok Sabha that in accordance with clause (4) of
article 124, read with article 218 of the Constitution of India and the
provisions contained in the Judges (Inquiry) Act, 1968, the Rajya Sabha at its
sitting held on Thursday, the 18" August, 2011 has passed an Address for
presenting to the President praying for removal from office of Mr. Justice
Soumitra Sen of Calcutta High Court.

2. A copy of the Address to be presented to the President is enclosed.

3. I am to request that further action, in terms of sub-rule (7) of rule 16 of
the Judges (Inquiry) Rules, 1969 may be taken by Lok Sabha in the matter.”

Madam Speaker, I also lay on the Table an Address passed by Rajya Sabha for

presenting to the President for removal from office of Mr. Justice Soumitra Sen of Calcutta

High Court.

* Laid on theTable
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12.02 hrs.
STATEMENTS BY MINISTER

(i) (a) Status of implementation of the recommendations contained in the
11™ Report of the Standing Committee on Energy on “Renewable Energy
on Rural Applications”, pertaining to the Ministry of New and Renewable
Energy”

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ

ABDULLAH): Madam, I beg to lay the statement on the status of implementation

of the recommendations contained in the 11"

Report of the Standing Committee
on Energy in pursuance of the direction 73 A of the Ilon'ble Speaker Lok Sabha
vide Lok Sabha Bulletin -Part -II dated 1 September 2004.

2. The 11™ Report of the Standing Committee on Energy was presented to the
Lok Sabha on 21° August,2010. The Report relates to Renewable Energy for Rural
Applications.

3. Action Taken Statement on the recommendations /observations contained in
the 11™ Report of the Committee had been sent to the Standing Committee on
Energy on 16 December 2010.

4. There are 9 recommendations made by the Committee in the said Report
where action is called for on the part of the Government. These recommendations
pertain mainly to issues like Budgetary Allocation and Targets, implementation
issues related to various renewable programmes especially Remote Village
Electrification programme , Village Energy Security Test Projects, Solar
Photovoltaic and Thermal programme, Biogas programme and Small Hydro
programme.

5. The present status of implementation of various recommendations made by

the Committee is indicated in the Annexure to my Statement, which is laid on the

Table of the House. 1 would not like to take the valuable time of the House to read

" Laid on the Table and also placed in Library, See No. LT 4949/15/11



19.08.2011 41

out the contents of this Annexure. 1 would request that these may please be

considered as read.




19.08.2011 42

12.02Y; hrs.

(i) (b)Status of implementation of the recommendations contained in the 15™ Report
of the Standing Committee on Energy on “Funding of New and Renewable Energy
Projects”, pertaining to the Ministry of New and Renewable Energy”

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ
ABDULLAH): Madam, I beg to lay the statement on the status of
implementation of the recommendations contained in the 15™ Report of the

Standing Committee on Energy in pursuance of the direction 73 A of the Hon'ble
Speaker Lok Sabha vide Lok Sabha Bulletin -Part -1I dated 1 September 2004.

2. The 15™ Report of the Standing Committee on Energy was presented to the
Lok Sabha on 18" March 2011. The Report relates to Funding of New and
Renewable Energy Projects.

3. Action Taken Statement on the Recommendations /Observations contained in
the 15™ Report of the Committee had been sent to the Standing Committee on
Energy on 17" June 2011.

4. There are 11 Recommendations made by the Committee in the said Report
where action is called for on the part of the Government. These Recommendations
pertain mainly to issues like implementation of Jawaharlal Nehru National Solar
Mission, Potential of Renewable Energy vis-a-vis Achievements, Research &
Development Projects related to New & Renewable Energy and roles of Central/
State Governments and IREDA in Funding and Implementation of Renewable

Energy Projects.

5. The present status of implementation of various Recommendations made by the
Committee is indicated in the Annexure to my Statement, which is laid on the Table of the
House. I would not like to take the valuable time of the House to read out the contents of

this Annexure. I would request that these may please be considered as read.

" Laid on the Table and also placed in Library, See No. LT 4950/15/11
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12.03 hrs.

(i) (c) Status of implementation of the recommendations contained in the 16™ Report
of the Standing Committee on Energy on “Small and Mini Hydel Project”, pertaining
to the Ministry of New and Renewable Energy”

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ

ABDULLAH): Madam, I beg to lay the statement on the status of implementation of the

recommendations contained in the 16™ Report of the Standing Committee on Energy in

pursuance of the direction 73 A of the Hon'ble Speaker Lok Sabha vide LokSabha

Bulletin-Part-11 dated 1 September 2004.

2. The 16" Report of the Standing Committee on Energy was presented to the Lok
Sabha on 18™ March 2011. The Report relates to Examination of the subject "Small
and Mini Hydel Projects" of the Ministry of New and Renewable Energy.

3. Action Taken Statement on the recommendations / observations contained in the
16" Report of the Committee had been sent to the Standing Committee on Energy
on 14" June 2011.

4. There are 12 recommendations made by the Committee in the said Report where
action is called for on the part of the Government. These recommendations pertain
mainly to issues like potential of small hydro in the country, implementation of the

programme during 1 1" Plan, financing, policy issues, micro hydel and watermills.

5. The present status of implementation of various recommendations made by
the Committee is indicated in the Annexure to my Statement, which is laid
on the Table of the House. 1 would not like to take the valuable time of the
House to read out the contents of this Annexure. 1 would request that these

may please be considered as read.

" Laid on the Table and also placed in Library, See No. LT 4951/15/11
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12.04 hrs.
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER
RESOURCES (SHRI PAWAN KUMAR BANSAL): With your permission Madam, I rise
to announce that Government- Business during the week commencing Tuesday, the 23

of August, 2011, will consist of:-

1. Consideration of any item of Government Business carried over from today's Order
paper.

2. Consideration and passing of the following Bills:-
(a) The Academy of Scientific and Innovative Research Bill, 2010.

(b) The Indian Institute of Information Technology, Design and
Manufacturing, Kancheepuram Bill, 2011.

(c) The Constitution (One Hundred and Eleventh Amendment) Bill, 20009.

3. Consideration and passing of the following Bills, after they are passed by Rajya
Sabha:-

(@) The Juvenile Justice (Care and Protection of Children) Amendment Bill, 2010.

(b) The Central Educational Institutions (Reservation in Admission) Amendment
Bill, 2010.

(c) The Right of Children to Free and Compulsory Education (Amendment) Bill,
2010.

(d) The National Council for Teacher Education (Amendment) Bill, 2010.



19.08.2011 45

it fRAw o aea (@fean): sreue wRIGA, dId W & T JWE @ HrE-ga # e
fawat @1 ST S|
1- Ud #e7 X BISIYR S Hevdl § YeAl & qid YAMad 78 del arell IR TRIUN

& AHI-AIRN § gRaTT B AERAT A A 11 9 Ud G 4 W AF 11 g9 Iolls 90 TG 3949

AC-2, AC-3 Ud WX ®Id Mg S|

2- U4 9% XA BONQR & AHYY/IARINGR X Fedl faiid aRi--Hexdl a2l FHWIYR-  Eedl-

HSRA-AAYY & 1 SL.UH.Y, Hal Y& b wl@

N Bivrers AR (ATeian): FAEGT, HUAT JFTE T B HE-gE 7 FrEfaRaa s @ Se
ST

1. 7d 78 Yeld & AR Hed & 9 9 d1.eMR.GH., ST {6 Jag 3718 91 ¥ UK 915 al 91 ab
B B 8, DI AW ATG I qP (B ST B MaLIHT gl S8f §1.aR.UA. H Hadl T HISUER g,

T8 QI BISveR By S B JMaTHdT Bl

2. Ud HET XAd B SEIQR HSel & Alelal T W DRI ULARTA, 5 3l T STRervr-g-
Tedre foffie @ QRS 81 83 &, $9® PRVl I8 ULAR.UH. M el PR 8l 8, U IRE fAfiedi ot
QT fh S B 3MaeTHhar 21 59 WIE W YISl BT Bis A1 T8l 8 A 981 W YISl Bl Th

T U by S I 3MaeghdT gl

SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Madam Speaker, I want that the
following items may be included in next week’s agenda:
a) need to build one more Dam at Bolpahari in Jharkhand in Damodar river as part of DVC
project in consultation with Jharkhand and West Bengal Governments.

b) Need for dredging of the Durgapur Barrage which is silted by sand and also dredging of
four dams — Maithon, Panchayet, Tilaiya, Konar of DVC projects for controlling flood and

supplying water for irrigation and drinking.


SB
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N TR 7. FER (FTFR): AT, HUAT ANTH T«iE & dRi-ga 4 FrefaRed v @1 Sirer
Ik

1. HERTS, B IT IRATST & w9 H AINd Mgs [(ars aRare T &1 =iy sided & uwanq
TIH YR AFIFTAT B BT I PR WRBR gRT IBT 1 3R HOR HRATS BRI DI aeThdT|
2. DGR 3R BICHAeT IR TR Yol gHeA] e TR Jd 3R sdredi dI Jerasn T8 o
ST | SHDT WA PR ARBR JAD] AR SRS AN D GRS DT JATGA < BT JTGG = Dy

M TRE TAE TEa (FaRaAn): HEedT, $UAT INHN @i b SR § FreferRad fawai o1
EISIESIDN

1. TGSl @ g qHY W TE <F, HH g9 B G QLS. B AT B Ud DI
B dTell I Qoifil &l <& B ST &1 R fman S|

2. <Y H 916 W B ATl ARl & JHAM DI WRUTg B Ud $/Y YHITAT AN Dl deepldd e [
S BT BRI fHa1 S|

N Rrrs Rie e (TORE): 7eed], T AN J@iE & SRl 4 FfaRad vl @1 sirer
Ik

1. H Iqar T Sirel IRATST BT Wy Wihd FR Ioic IMEfed HA & Fwg H|

2. AR Yt gRATSHT & e U=-aaT H e BRI U R & qeaeg |

S T A g (AREDY): HEIGAT, HUAT AFH F@E B HrRI-Jal H FfaRad v o1 Sirst
Ik

1. MRAT |G @ Waeme & AR Jgfad Siid 4 AT SRl DI qar=id H AREv fawy
W FEl DI A fHar S| G| § G ATRS &9 H Ieddd RS & (0 & 918 SR &l
fRufa a1 g8 8 R R foban <t sifvard
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SHRI ADHIR CHOWDHURY (BAHARAMPUR): Madam Speaker, kindly include the
following two items in the list of business for the next week:

(1) A large tract of land in West Bengal and other parts of India has been inundated
due to heavy rain and discharge of water from dams which resulted in a huge loss
of property and an adverse impact of agriculture.

(2) In view of the fact that per capita availability of drinking water has been decreasing

alarmingly, it calls for fresh look into water policy.

o IWHYA (T=<itelt): et Heledl, HUAT ANMH TS B SR 3§ A vl &1 s forn < -
1. TG IO @R e AT §OSTR UeY Afed 9w @ fafy= i | sifrafiaant @t
et R =4l HRA 9N & vy 7|
2. U H AR 9 © RfArd dRISFIRI &1 IF6! AFIAT & AR ISR T B S B
fwa 4|
i A, A U (SerTia): AT fede Heledl, MUY IRY © b Sl wwiE B HRigEl H
Fuar fFrafaRed fawi &1 R & fag Siret 9y -
1. STerrid R, 7e Yed iR ufPaw Yad Q1 Si9 # 3MdT 8 3R A8T A BB <A1 BT -5

BT S B U fdes 3R 3MieIele B & 91 STl H a1 <A1 bl 3&xid T o1l offdh 3|

Nold HAT §91 ¢Al &1 38d & H o <&l gl I 98 9«1 € a1 g9 fofg &1 aopra |

B DY AMTLIRAT B

2. ARd B AT FRIAT B AT Hed dTell [Rad ARSI, T el ok A+ anfiies wf’i s
TRl T WA 8, I @RE W F9ad &5 Seid | aied Af), Ysale fher, arRier iR
TEIRYR el 3R BRaIS el AN AMHSA & oIfp AT ITh! S 98 I Iga% 8l T8 2l VA

I B <GS d AR & [T B § HNET DR bl ATqeqehd|
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12.12 hrs.

MOTION RE: JOINT COMMITTEE TO EXAMINE MATTERS
RELATING TO ALLOCATION AND PRICING OF
TELECOM LICENCES AND SPECTRUM

MADAM SPEAKER: Item no. 11. Shri P.C. Chacko.
SHRI P.C. CHACKO (THRISSUR): I beg to move the following:--

“That this House do recommend to Rajya Sabha that Rajya Sabha do appoint
one member of Rajya Sabha to the Joint Committee to examine matters
relating to allocation and pricing of telecom licences and spectrum in the
vacancy caused by the retirement of Shri Sitaram Yechury from Rajya Sabha
and communicate to this House the name of the Member so appointed by
Rajya Sabha to the Joint Committee.”

MADAM SPEAKER: The question is:

“That this House do recommend to Rajya Sabha that Rajya Sabha do appoint
one member of Rajya Sabha to the Joint Committee to examine matters
relating to allocation and pricing of telecom licences and spectrum in the
vacancy caused by the retirement of Shri Sitaram Yechury from Rajya Sabha
and communicate to this House the name of the Member so appointed by
Rajya Sabha to the Joint Committee”.

The motion was adopted.
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rezmet FEYe : #ff 9¥aa SAry : SufRIT 7L |

A ST BT AT |

12.13 hrs.
(Shr1 P.C. Chacko in the Chair)

2 T GBI IaTA (IR qd faeent): exvfia srever weiqdl, § 3MUdh! g=ydis Bral gl U 98d ol
TE@yUl o7 ¥ o5 &R Q9 A oal U Ao |l A1 HHar € S |rell 9 i ol gU € iR end
JH Ply HRIR AT I fIg T80 a9 T 81 3MUB I8 AMGR droofd 8RN b Jhda 18-18
A A I AR Pl ARG ABRAT § W DT W@ T g AR 91 ATsde R 8, I Al dofsral
@B AT Bl SHBI UH b AN U &, O dHad 33 WRUT U 8, i Dofsld o’ & w0 H
HM FR W 2 STD! 91 TeEArE e 2, 3R 9 ordT gRAT § S @1 St TRETE §, SdT 365 WU
el € 3R S DYt & Il 122 WY MAeRdl 8, S Wl H URATC ©, Il 232 Wy e 2
3R HYere drell I A% 94 TUY Fad B TR ARPR A RY © 6 o 916 A1t 8 & arg
P VW PRIR T T8l g9t TR, RRTd S9dT 8/ MY U FHI-IHIHT & 918 GRATE fSFeriR B
G < =Ryl S9@ RIR IR &9 JedR dedl & § iR 7 SRISR 8 O €, SdT adTera
R Bh AT S 8l 10-12 WA AHY W B/ S a8 90! 9gd g4 gled el §l H WIR 4
Mg B [ Blg WA NI a90 P v T9a-H1 & 918 ShI WRAMC B AT WY, a1fe 5 g+
ATl I BH BRI &, SADBT Sfhe STh! el A |

SHRI NILESH NARAYAN RANE (RATNAGIRI-SINDHUDURG): Sir, I would like to

talk about a very specific topic which is about my Constituency Sindhudurg.

Sir, it is about the National Highway 17. The work of widening the National
Highway 17 is very slow for the past few years. It has started in a phased manner. It is
going on at a very slow speed for the past few years. There have been a lot of accidents
during the past two years. About thousand people have died on this Highway.

So, I request the Government to take action on this very specific phase which is

Zarap to Patradevi.EThe work has completely stopped there for the past few months.


rjs
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Eighty per cent of the work has already been completed. Twenty per cent of the work is
still pending. The work has been stopped now.

Sir, the people are facing a lot of troubles. My constituency is Ratnagiri in
Sindhudurg district. Sindhudurg is one of the districts that come in my constituency.

I would urge upon the Government to release funds immediately for the completion
of the remaining 20 per cent work. The roads are already in bad condition, and the people
are facing a lot of troubles. So, I would request the Government to take action and release

funds immediately.

S, fordic Jwoiwg Aiciat (STEweme ufead): WHTIfy #eled, § et WK § 1 ama 31 feror §
AT AMIRIBRYT BT &l IO Bl SFAN & &1 AT Hel <l SMY a1 e § @argrRieRor 8 w1 gl
Dol Hell A bR BRAR UHIH A <l Y a1 el § g8 oRe & ATIRIBRol 8 1§ 3fToTehet
Boll BeT H TSI & U U o wUaT IT Q1 oG w1 BT U9 2l g1 I8 It &Is S d Bl
# U T AiShel e B AR H SAET JATHNA BRAT TSN &) el B ISR A $f$AT § WaR B
off ST forar T o1 41 g Bl b (ol Aiewer Dlersl H ASATATST DI URSTIYE AT Dl 1 BRIS
70 9Rg w0 H, Hel P I g oft| I8 U §uE Ud YHATD HeT Bl 3R BH HIShd YD Bl qrd
BN Al 3R U AieHel Dicis H Sl 8T & (oY 50 ARG A of B SR qP & ARN Bl U1 <A1
gsal 2 AT 6 fA® IHHT AR 81 IeT 81 H $9 IR AU SMURT ST <rear g1 AHiafa Sff, e
Sl IRe-UUe € g8l STt § sniufes © a8l vy VN R¥urddc €, 70 @G, 80 i, BNI$ 3R
SO WY Sarer ST HY orf) garar @ 1 RIS 70 ORI H UR B &l ?l 39 W AG I Ayl
TAIRATE DI Sl IS & IAH SIeR H |F UIaeT™ BIa1 o) # A1 § 6 89N 0 & Sl TR9 9= 8, S
Urag= |8 8 b ST § e Hieaw W, 39 9ed B HIEgH W A TEeiRe! fAfex ok
oot PR 1 s saf¥a &vAT aredr g b fRieror &1 Sit iRl & 99 WR A o & S| S
SANT AMRIBROT TR &, ST WA ARG BT & I SR ed w1 Sy iR 59 AfSdwer drerst A1
fRreror Iverm &1 RepifF=ed Ba1 € SS9 99 S WX WI9UTH AT SI¢ dlf Pls AT BIH -8l B AP |

g |
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MR. CHAIRMAN : Shri Shivkumar Udasi, Dr. Rajan Sushant, Shri Virendra Kumar, and
Shri Mahendrasinh P. Chauhan are permitted to associated with the issue raised by Dr.

Kirit Premjibhai Solanki.

2 IRE Aqea (WUYR): gdTe AT HEIQd, H 9 a1l T ST @l § 98 984 qdballhas ol bel
& I PR AT © Ot Wt iR oifw e fatfics & a1 gt Srammge Maaar 7 ™
ForgR fidTerd €1 S99 A9gRl 1 99 1996 # TERA!, A S Agd gretad RagRE BIiS 3 w9 3
W4ﬁﬁ%l728?ﬂﬁﬂ%ﬂ?§ﬁ?ﬂﬂ%l§ d Sell IO gex UG8l B AN 1 FaT shedl
BRD, H SMUD! WROT &A1 a8 g b Sfq § Ugell IR SAAYR I G ST AT Al ST HOIgRl | o
are foan a1l #9 B¢ & TIRY ITH! 98 Hag Bl AR i 41 VA T8l o foees ard #1 Gapr T8
S| 2 9= vTE qHl SNy €1 SR A SRR A8l Tl g8l 700 W SATET |l Bl 9 W HY B |
TSR BIC 5 Dal fh S 24 IS U QT TV 8TE IS H TV a1 TP 99 7 Pl b 21 IS o0
oy S¢, <aa 9= 7 1 21 s W Ry 9| S Riea Sft, e WeR o dd HE gue
DI Fell Wl &1 TR @M & TR Y@ A 7R D RAa1Y SR BIg IRCT1 el 81 92 AT B Sefl doiv
& 0 & qua” ft T T ferm | S ugdl 35 A1 36 TUd A A H omud g f6 I St a9 gax
gl

TR Sff, 39 9T & IS4 AT U9 € Off 99 AT & Y E| T IER, AuigY §| ST
DI AN TSI P A S ¢l Ub g9 gl A RR O 8 R <% § $IB! 88 a9  IH]
B W H B I ITD! GG 81 TS Bl W ER H A F 15, 20 AN TS gU &1 N IS¢ 9M & folg
fepxran <A1 wew| 2 worer g @8l B8 IR e WYL (@aur) A g8l | uAdl 1. (@9dr) @9l o,
39 A 81 %8 &1 H U Bl ATedl § [ I 98 aarld W ©, dballbag D4 &l I 379 B
Seil a0 & fodre I U1 T8 el € afch A Sl 9o & fzad | fAerar g1 9 d-a1 IR 818 dic
T B9 T ga & R BIC | SNd g 21 AfeT ot RS Fim B 7 ot 2 8k 9% e I
TS < @ 2l & I ITe T agl SuRRId e 21 i d fid-gpdl BledR Uc UETT ol gl § I
BT el § [ g9 Aol TR R TR fbam oY, =18l ot f7ae o a9 €, 9 we 69id & 48 § Ao
ST 1., (@raem)
QUMY ARG ¢ IR ITed Sfl, 3 3T Deicke[s BT

... (caum)
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2 IRE TG (WAYRT): H Hidels DR el g H bl Aredl § [ 50 IR H SRR & e

S L. (Fagm)

QU HA1ST : S A WS §9d A1 UHIRIUCS &Rl Ired ©, 9 3191 79 ¢ <
. ()
£t Torer Rig (Wae): # de @t § P A 7 1 gheA... (aHm)
MR. CHAIRMAN: Ganesh Singhji, you may send your name. Do not speak like this. It is

a submission. If you want to associate, you may send your name at the Table.

S T AT G, 80 SRS 91 e, 40 R (98 geaet, sidl Sifa gd, i mifas e
fiysr, st o R, o IR PR, il gFwee Seareiie oie, &) T T ardte, <. fet wege
S AT ATYD! 3 IRE I6d b (A9 & AT G DY o
2 IWfHTA (T<e): IR S, IR IS & qaiad § g WM R @e 3 4 8 oy {5 &
A YR Hae 9aT 81 T B F<iel Sus, TR, 9RE, QR onfe 9 U9 qatad & oMus ©
8l PN D & H AP Yb WM 2| TG Fwalell Bl g1 BT BRI B8l Sl & AR T8 We IucTed
TE B U & T H wE Al € 5 O @e a9R9 Saxdl € S99 I SMuel § WSl fean e ¥,
AfehT SUg T=alell St S<R Uael H {3 Wt IR & &3 # |iadl WM W 8, 9 el Dl @i
U T BRI W Teb a8 A Wldell AIER B & 2

# 37U WEAH W AN BRAT g [P g8l Xeld Bl Sl WG DI X WAl &, Twalell H WA 8, ISP
@1g 1 T | DIl 8, IH 9o BT HH A1 gl 31 ThR aiad § a9 T W @) & B A
ﬁa@%ﬁﬂ?ﬁmﬁélaﬁﬁﬁaﬁmsﬁ?ﬁaﬁﬁwﬁmﬁﬁ%—ﬁﬁm
e fhddl ave A dears Tt Y| # IR-aR I§ A WeT A SOl j@T g b gdl IR Q¥ B i Al
IER T B, WHAR 4 39D Uost iR HiY IeER & @] gafely § U H1egq 4 WWDHR I
HE ATedl § [P Al STR US¥ H Sl WiE B BHI &, W Achld qR (AT S| TS g1 Bl Bl
Bg DR A A BR M &l ... () H b WRBR A AN BRAT A1 g b gdi IR Joq & oy

FSTT 1 A& BT DI 8, A1 S WOl DI D BRI H I8 W P el g [P ds PR IR
YR WRBR DI e S Y b urel iR [AER # @ie &1 Sl qwb 8l 8, 98 IU Ab+ Bl BA
FX| IR W PIT ITA &l 8, A B PR Bl FER! 2 fF a8 @r fFam o Suae x|

... (cTggm)
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JHTAT HEIGY, # 3f1Ueh AIEeAH W WDHR A AN BRAT - <ed] § [P gdi SR Yo § I Wie Bl
P AT RE T, I R (AT T AR qplel [hAMl B Y Wie & ARy & SR | g=yarg]
quTfer g @ 3y Rifte #d S|
.. ()
[uTafd wEed ¢ Sl Al A Ae Al ]M R St & fAvy & W a1 IR HRAT ATed
g, d U T A4S <

. (@)

[T ARG : 2 HHC [HRR HHS! 37U 31T DI 57 I [HYA St & 97 & T F9g I 2l
sft dR~g dvau (Rrren): Guafa #icy, § onud #1099 gRT ol #3Tad & A fRAmad Uesl & X
TS A [T AR g1 Arear g1 e gaw el fRell T ©, st &rF gl W[WaAal & 19 8
T TP Pl 36 ThalHIcR Xl g & SUSTE g3 8, Sl (b dgd DA gl § PHel e g b Il dP
Sl X HA 99, SR BT M RS Tew H YA A8 oF & flT SITeT I8 T8 eEn gl
oo faAl 519 & a8 7 <&@t 5 79 Reven miformis) Sidigy™t # weitelt &3, St dome & o 2,
Tgl A NG, I&), RICHATAT | 8 gY, HIeNsrd 3iR giacT |WIgd 8d gU SavIgd, Sl StRiEs & AT
ST 8, SUd WY SIS AT SR | Nl HATT 1 9 9 a1 DI AT 3R W At wa & forg @
gl g W A1 § P s U av | 98 ol 9% 9d @ ol € @ 1 21 9 9 Bl @ A
fpam T 21 39 Q1 I 9gd e €1 Ueh wIN uider |ed §, S R gd &1 g1 R wIE 2| a8t
STl #TgTe] I 21 §uNI, 8RR 2 gt fog o & A &R a¥ ¥ & 9 21 A a1 e St &
# o g1 wE arear g 5 U8 &7 o/ SSfgd BRIER & AT B A Jied faEnd arorrft St
q TISIU & AR BN seRedd UBo far o, S aoig ¥ a8 ardl al Bl AoHTR e ® o eral
P BT a9 gan ©| # @wedn § & g8l T8 Xl g a7 R A DI S A A w8, W W
fran S| @ fog I 1 wraeT fear S| # YD HEgH | el HATT W ArEdl g (b Ag
94 39 ¥ gl far o3, @1f% S99 98t & Al @ o e |9 | g=are|

S THISt e (Vaceior): AU HBlGd, # 37U AeAH I ARBR A A BT A8 {6 4R FHET
&3 YISV, IR Yo B A< Sue Adg H Uos gl Sifa-srgyfed S &1 el
ST 70 Hiererd g
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HRIGY, WX & TaRTel T9Tfad 2 3R UeRlel & 819 & HIRUT d8 STl ¥R Sa-l A dell -7 §
5 UISTel 1 Aehe IRE HeMl <edl ol I8l SHdl BIhRS MRS o Ul G ® ol A9ER
e RO I [AdwaiTal, gad I iR fheil ©R1e 8 S deor dar & ?%’%‘Eﬁ?ﬂm ® AR R
T fadrd WA Ud o dre #Aed 1 fRy e & d8d wr S aut § fawee g Se
geRIRT i <18l & T 8, S SHfed # S el g

ARGy, # oMU HIEM W WREGR W AN HAT dredl g 6 gIR onfeardt gy & H, gt

g H TSl Aehe Bl &M H &d §U SAGT ¥ G U S &1 H HY| g=arg|
[ty wgied ¢ 2N ¥ A R off, e o Aifew fean €, 9w ek Y 8, gwfere e # aiferg|
Nt v Arew R (ENR): AWy wEeT, SN Y UeR # A Ao &7 SR faw, sue forg #
3T g=Iare ool gl

AeIed, fUsd ol STR wQw, A=Y wawl, BRAT 3R 9REvS § I$q 3R fad & a9 99 w®
WA B T, AP HHA H IE TS Fhe & BRU g€ F@m § A @ afd g5l $% W9 A
DT &RIYRT T B & HROT ATHSAT B TR [9a9 Y 3R UH IR RN 7 ATHBAT B ol | 59 dae
H IRBHR 7 S a Py, mearaT Ay, S99 W I HRATs Tol g AR 9 ATLAT AT DN ARERIA 8
8 Y| VAT Ygell aR Tl goll © fh I die o, A, uRfeR, gisdls, Ard! Siil agis
51 BufEl & S ff srFR doR fidvd @ 8 ST A1 @1 W T8 Fwaar 2 @ dier feem & q9
ST T8 (ol 81 GRBR gRT o9 SNl HUlbl TR Bl BRals T8l & Sl &, 7 8 fhard & 99
S Ul A afiyfd faarg S & 21 faarfed st fagae, 2010 fHAMT @ AT B G- T BT
39 9o # i ®uAal & ufd RE @ ST T § SR fhaE & faw dg ea T8 gl I a
qUid: dIS HUCAT & Ue H gl Al grie RERT 7 I8 U S ST ot E1 | & 500 Huti
TRT | 3 <& €, O 6w # wsfis 5 & W R gfear 99 qua) A B R W AR aY
@l g1 Y fadws # ISl B YEa1 Td AT BT AFDI B AW 7 B TR AfABTH U dARd I Th
H1 AT B FHAT B, AT & [HAE BT B qT JHA Bl 3Mbed e faemg afdfy & wgam 4
forar Som R smeaR W gemast e Bl a7 Rega Tod 21 5@ i Suees T8 B g,
S ST TS 91 ©, A1 fhA 9dfe 81 S1ar 21 Jead & &yl w9 4 & M 4 T8 8 Gt
g1 SRRA ¢ 4ol a1 fagae &1 8 fH Bad gaie 8 W gAad 3N &fiyfd o1 graer g
Y| TU et # 7% wag B 5 fiof @ smdl w fREe gar ity et o Sfud em w4
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e =nfey, S sufval afear 9 99 & & TP <dfoe BT 1Y 3R I HHd T 81 W®
IS BN R T BHAA BT DA B GR1ER AT QT S BT Jraer= 1 anfey| A& # fues A1eqd

{ AT BT FTET
MR. CHAIRMAN : Please take your seat.
Now, Shri S.S. Ramasubbu.
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SHRI S.S. RAMASUBBU (TIRUNELVELI): Sir, now-a-days, the match industry is facing
a very serious problem not only in Tamil Nadu but also all over India. The safety match
industry is segregated into three parts, namely, completely handmade, partially mechanized
and fully mechanized. Safety match making can be classified into five steps, namely, frame
filling, dipping, box filling, label pasting and packing. In completely handmade units, all
these five processes are being carried out without the use of power. But in partially
mechanized units, the processes of frame filling and dipping are being carried out through
machines while box filling, label pasting and packing are being performed by hand. In fully
mechanized units, all the five processes are being carried out through machines.

Sir, now-a-days there is a very serious problem. The current situation is that the
completely handmade units have shrunk into three per cent while the partially mechanized
units are contributing 72 per cent of the total production and 25 per cent comes from
completely mechanized units. As a result, all the labourers, who are engaged in handmade
units, have shifted to semi-mechanized units.

After the implementation of the National Rural Employment Guarantee Scheme,
now-a-days this industry is also facing labour crunch.EI

However, they did not attain their production target and the imposition of excise
duty is adding fuel to the fire. As per the available survey report, partially-mechanized unit
contributed to providing employment to 38,959 persons. This is 79 per cent. Handmade
safety match industry employs least number of labourers. Semi-mechanised units employ
most of the labourers and it took over the position of small-scale industries from handmade
units and they are to be protected.

MR. CHAIRMAN : Please come to the point.
SHRI S.S. RAMASUBBU ): I shall, therefore, urge upon the Union Government that total
excise duty exemption should also be extended to semi-mechanised units at par with

handmade units to save this industry.


mohan
td. By u1 
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SHRI P. KARUNAKARAN (KASARGOD): I would like to place before this House some
serious issues with regard to the EPF pensioners and also the EPF Pension Scheme. There
are about two and a half crore people, who are enrolled in this Scheme now. This Act has
come in our country in the year 1952. After 43 years of big gap, the Scheme has come in
1995. Before this 1995 Scheme, the employees could enroll or join in the family pension
scheme. There is a very serious lacuna in the 1995 Scheme because every employee has to
complete 10 years service in this Scheme. But, it is not possible because only the new one,
who joined after 1995, can complete it. So, a large number of employees are not able to get
the minimum pension. It is surprising to note that many of them are getting only pension
below Rs.100. There are persons who are getting only Rs.10 and Rs.2. The former Labour
Minister, Shri Oscar Fernandes had visited Kerala and he himself was aware of the fact that
many of the workers are not getting it. Irrespective of the political affiliation, all the trade
unions have demanded the Government for a new Act.

Sir, it is also surprising to note that for the last 11 years there was no revision in the
pension as far as this Scheme is concerned. There is revision after every five year for the
Central and State Government employees. On the one side, Government says that there is
financial difficulty. But, we know that every year the Provident Fund amount is increasing.
So, there is no justification on the side of the Government. The trade unions have
demanded that the minimum pension has to be raised up to at least Rs.3000. We know that
the NREGA workers are getting Rs.150 or Rs.200. But, at the same time, the workers, who
have served this nation for a long time, are getting Rs.100 as pension. The pensionable
service should be counted from the date of the enrolment in the EPF. Then, this lacuna can
be rectified.

The entire wages should be considered as pensionable salary. Now, there is a ceiling
of Rs.6500. Earlier, commutation facility was allowed. But, now, it is stopped. That has to
be restored. The capital return scheme may be reinstated. So, this is the most important
issue as far as a large number of people are concerned. They have worked for this nation

for a long time, but there is no one to hear them. I request the Government to take up these
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issues. A delegation is coming to meet the Prime Minister and the Law Minister. The

Government should give this issue due importance.

3t Bives PAR (ATear): FUURT FBIGY, STSTEl & 64 ATl dld Y| TG a1 A A< §9 B ared
NN T STher TS b el 81 YR 8| YR gl AT B RUIS & AMeR ) W& @ 4
& dTel AN T AFAN N & TN faebr F31ed & 1077 1 aroy foran Siem =nfaul

AEIqY, IR 3TN ® 6 fIgr # difive oRa”i &1 e 9gd & ddeTeial ik iR <@ Bl
HATs I8 & [ I WBHR gRI BRIY Y AL 3R Faer0r I qidiver gRari &1 3fidmel 1 BIS 40
WEH%HE

Sqfh B WHR 7 R 65 @ dHdive aRaR &1 & FaiRa fhar € Sife fepar faamwri
gl 39 ABS B F B A A IBR GRI TG 1 @l TNEl SUNHA HRIBH 98 g4 a8 I
T BNTT| SHPT 8 USe] I8 © b SO U & IRIeM iR e S g8 =8 & gwifad et
2| Igatax affa @ Rurc grr A 9@ {5 Sm & a1 g Aot § S i S urd S @ <
Ul |GWd TEl 8 U 2] U 9 I8 W § B o sy didiNd B oW Som & g 97d iR e
3THS TR &Y 38 &1 IR I8 B {6 fafes omamr &) wify ver wad= didigel ST &1 e faman
STY |

ER & AT G e AR 4 59 W HEl & b Ael AGS el YAY S A qH1S
A anfde fau=rar ofik UBSu= &1 AT & A ST, I A, 3R FHS & foly 98¢ GaxATd BI|
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A TR T, IER (T|YR): AT FUART S, § S H G AR S &F H UHeIes & aw o
98 W TRAURS e AR 31R ASHR TR S g7 3/R TS @M 8, I W # arer1 ared gl

3 H IV AR &5 TIA-3ET T PRAS! Al DI AR ol 2l Ta H, &% 7 3R 3o
& |l 2R 3§ ga AR B 71fde Faven & g AFT Sl §l 98 R yweles & 9w & forg
WEHR A A & Tl T/ Fold Aecl--1ea Huidl d Ra-gie & fog srgafa @ w=it ot s+
3T ¥ B g9 DU ReRi 3R Afgn Wl @i 1 g Ha1 o, e oF o9 Aeci-ais &
fy WReR 7 gl & 2 A1 IS et wuft afamc-ag) anfe sufat waw &l @ R
AN U B BIC-BIC HMT W TS|

WIRT 120 IS AN BT S & 3R 7 BIC-BIC! GHMI & ATH | B4 I8! I H IR A
Bl AT b b MM A Ykl AR W R 3R G 3R AN Bl AR {57 o] gaferg §
DR U AR HH [ Gex1 AR &5 § YhSIals DI AFAR 7 & 3R 3R & 2 Al 39 IN A
gAfdaR & # I8 W B b WPR G AUR & & H 37 IS HMERI Bl $ 3D ofd <
B A Y FifH I8 S a1 W & folg STdt §1 Gaw AR 9gd a1 &3 © o drn &7
ISNTR ST &, UHeIRNTE ¥ 30 TR X1 3R 7 T8, AXHR 34 Iid oddx iy (01 of | g=Iarg|
[uTafdl 7EIEd ¢ 37 STS[ X WEAT Dl HMHIY SRS JER Sl @ 4w @ W e fhar S gl
2 A fHAR ‘HHIS’ (TEN0EA) ¢ GUURT SfY, H ST < H ged g UGV WR T e R @ g
9 s @ # oI g g8f gHe 918 Bl JHIY &l ©§ AR SUD BRI YU HoAdl §, [TAD BRI
T THR B fARAT B el 81 38 dald B @ o0 AN BT B! fQapal &1 ATHAT BT
gsdl Bl W 7% A 2 5 U awe fes soel # e 97 & HRYT UGNl Boldl B, 98 SRudrd 9
ABR A W YBR B AT B MY A &5 FevIgd © 3R g8 & Ul H dgd g1 AA0 H
it werd ® e @Rur 9t A # o # deRal werdt §1 agt & = el @ S uen
Mepeldl & S¥e BRUT ol GHIRAT & R 8 ¥&d &1 | Bl drRal A a9 & forg 3fiR =1
FEIRAT P ApT ST b | AR GATRY) FRI0T Bl A T8 i a1 gdt & qdt Wi 4, oi@i il &
T | SR TR B E SRal B g § T8 JaT S 9| 3 Il AR iR H WER W T§
W%%EWWWETHWWIWIE
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MR. CHAIRMAN : Shri Badu Deb Acharia, earlier your name was called and you were not
present. Would you like to speak now or later?

SHRI BASU DEB ACHARIA (BANKURA): Sir, I can speak just now.

MR. CHAIRMAN: Then, you may please finish in only two minutes.

SHRI BASU DEB ACHARIA : I cannot finish in two minutes.

MR. CHAIRMAN: No, that is all. Then, we are going to the next item.

SHRI BASU DEB ACHARIA : Sir, there is a devastating flood in the State of West
Bengal. Out of 18 districts, 12 districts are adversely affected. More than one lakh people
have been affected because of the devastating flood. Thousands and thousands of villages
are marooned. Thousands of people have been shifted from their villages and they are
staying in relief camps. People are not getting food and drinking water. This is the worst
situation. The situation is very grim.

The situation has been further worsened because of discharge of 1.50 lakh cusecs of
water from various reservoirs under Damodar Valley Corporation. Every year five districts
of West Bengal face flood situation because of excessive discharge of water by Damodar
Valley Corporation. There are three reservoirs — Tilaiya, Maithon and Panchet — and
Durgapur Barrage. Since their inception, these reservoirs have not been dredged. As a
result of this, their capacity to hold water has declined and reduced. Moreover, another
additional reservoir was to be constructed at Balpahari in Jharkhand. That has not been
undertaken by Damodar Valley Corporation. As a result of this, there has been devastating
flood because of excessive discharge of water.

I demand from the Government of India, as we have demanded in this House a
number of times, that dredging should be done on war-footing of Durgapur Barrage as well
as Tilaiya, Maithon and Panchet reservoirs. I also demand that the additional reservoir,
which was to be constructed at Balpahari in Jharkhand, should also be constructed.

I demand that a Central Team should be immediately sent to assess the extent of
damage that has been caused by the recent flood in 12 districts of West Bengal. The

damage caused there is huge, and standing crops have been damaged in a number of
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districts. The Central Government should come forward to assist the State Government
financially and in other matters also.
I would reiterate that the Central Government should send a Central Team to assess
the extent of damage and provide assistance to the State. Thank you.
MR. CHAIRMAN: Shri Ravindra Kumar Pandey is also associating on this issue.
The remaining portion of submissions will be taken up at the end of the day. Today,

we will skip the lunch break and take up the Legislative Business.
M v FAR (BrE): FEURT TR, W oY TR H dlem & fou 9w R gL,
(Interruptions)
MR. CHAIRMAN: We will take up them at the end of the day.

... (Interruptions)
2 AR T (AHERYR) : HBley, H 1 (ol a1 e H Hel e
AN T A I (TREDY) : FEISd, Y TR W dle b g A Y sroe A e g

... (@raEr)

MR. CHAIRMAN: Some more submissions are there. We will take up them at the end of
the day. Please take your seats.

(Interruptions)E
MR. CHAIRMAN: Please take your seat.

... (Interruptions)
MR. CHAIRMAN: Let me inform you that we are not taking all the Zero Hour’
submissions at the same time. It is always taken-up in two installments. So, the remaining
portion will be taken up at the end of the day, and this is the practice that we are following.

... (Interruptions)
#f dtars PR R AT W R offaR & forg oo ifew feam g1 omst vt @1 o oft & swfog
SIRY SR 1l of STy ... (sraem)
MR. CHAIRMAN: All the remaining submissions will be taken up today at the end of the
other business. Why do you not please adjust?

... (Interruptions)


sahani
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st orer Rie (Wrerem): TR o, BT < @91 o 3., (rgE)
MR. CHAIRMAN: Okay. All of you can take only two minutes each. I will be very strict
on this.

... (Interruptions)
SHRI SANSUMA KHUNGGUR BWISWMUTHIARY (KOKRAJHAR): There should be
equal justice. ... (Interruptions)
MR. CHAIRMAN: The protest is taken in its true spirit, but I will allow only for two
minutes each. Shri Shailendra Kumar.

... (Interruptions)

i Yo AR (Brem): AT GUURT S, MO 37 3ffd Al #gd & A9 WR e & 3TawR
& 8 s9a forg & amuet amvry g faRiy Soerd wR # 9gd &1 Hewqul Al §9 e H SOl dTed]
gl oo & 8 afcw facel # il M) B ] HigHe W S BT AW 98 Sagdl W R 99
FHFOMG dS | STHT A fordl Sar 21 89 TN WeEER & Sl Bt R 8 & wad | e
ATH W B ARBR A AT BT g [P AIeHe B! ATed Pl ARUNIRIT 4R T Dl Sy 4 fayfia
fran Sy, U I Sfcdhd a1 ST d1fh 39 ¥ &1 WHM 96 3R S H IS BT odhR Al © 9&
Rt €S9 ff 99-aw Sl

M T A g [l qeed, § A Ao $ER S ERI SRl T AWy & W W Bl s
CEGIR

sit morer Rig (Waem): |uufa #eiey, # oue "iemw ¥ Urivl e #ATe &1 eI Ud Ul
Feuraqel T & WG R =rsar g e dofd 789 799 & ST 35 A d8f TR I77a & IRaR §
FSTAehT Wel Ua®l @ AT fqepTd HATe o |4 fhan 8, S9H 35 o 9 3ffdeh sardfas uRaR firet
g WIfpd 39 IRaRT ®1 SfaxT smar &1 & 11 §1 7L YS9 & WY AR WG WSHTd BT V& ©
# U IARO © A A ATEdl gl A ST IS0 | Bie Ry T gl wel & @1 SR Prer aq
f&r Sy dfe i M § 959 9l AR & TGN H I8 I Al =Edl § B S ISe B
3,32,000 ¥ 3AfAH 3R fd8R BT 7,37,000 A 3fe... (gem)

MR. CHAIRMAN: Please do not mention statistics, and only make your point.

... (Interruptions)
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#ft e Rig ¢ W A @ € < @ | ORI B W T 3 TR ¥ .. (@)

W Hew B I I 2 fF R woal o o a5 e § ) smara fan @ of wew waw
P A1 AT AW R 87 B AT 76000 IMANT el € Safeh oy WRBR 7 I5 I U AT oG a
AT B ot AR AR ARBR ATYH Il bR 8l 8 Afb 3dD qracie W1 g4 R smearas et
W@ € 3R We YUY & I SMANIE URAR & WY AR e B jET Bl A IR | 9 2 F
T FaER W W D A BRY| & AT P AT AN DI Soxd 2| FAAY aRER S 3T 4

QTAY| AT AT ST BT AU 81 AT G4 ARAT BT U <RAY <Afeh o7 e & o g =1
DI SR B

S T A G (TRTEDY) 2 AT AT HBGD, H STUDT I8 ATHRI g 6 MU q3T AX AThaHT
&3 RED] W ad Aew@qul vy WR i BT faER Ue fBATl WRA ARBR D Hool JaeRd
STATHE WM & fdid <o b G G aiged el § goic &1 e fhar war o R A
bt & Al e g1 S @ fafi=T Bl @ g 51,70,00,000 ¥UY BT URAT RfEw far )
S99 ¥ 50,77,00,000 YUY HI BRI G Wihd B TAT QA1 AT 7 B AT 92.79 AR BT B

TR VoY WRBR & U dfdd Bl 39 YHR IREG! SFUe & U YRT IRAR gRT Aol Adexdd
STATHE W & 3T Pol goc FATE B 741 21 el &1 UG b1 <@ gu 3R 31 qoie <o &t
MaRHA! 2l ofd: A1 e § {6 aRida! Sug & R a1ge &F & raeaddrs o o@d gy Id
H WO Y YRGB STAR fh=R, Gel, AR e, TR BRIAT, TR, 287G, q¥], RATBRI &
fo qifeledT g2} BTl Wie O ifd Aecqul drl & oy srfaRed g=_IRr &1 afeed fhar Sy
e IRE®DT o fUes sroqde® aged aF ¥ 9qfud fdem & & o 9@ S o=y SHual &
qhTaol AMRH [Ty Ah § g4 ke Usel g3l 2| Adferd f[aer do1 59 SHug &I ATaeIharsi
% &I H X gU faRy werar & WU H AfdRad goie Wigd fhar syl gw=dre|

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : Sir, thank you for giving me this

opportunity to raise a matter of serious public importance.

You must be aware of the fact that in 2003, the Government of India and the State
Government of Assam had signed a political agreement with the leaders of the erstwhile
Bodo Liberation Tigers (BLT). In the second Bodo political agreement particularly, the
Government of India had inserted one clause, that is, clause 8, by way of assuring the Bodo

people that the Bodo people living in Karbi Anglong and North Cachar Autonomous
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Districts would be given the status of Scheduled Tribes. But in spite of having lapsed long
seven years, till today, clause 8 of the Bodo Accord has not yet been implemented.
Through you, Sir, I would like to urge upon the Government of India to take
appropriate steps to help include the Bodo Kacharis living in Karbi Anglong and North
Cachar Hills in the list of Scheduled Tribes without any further delay. & @l did ¢

Qi B Hew T8l ST ATl a¥ 2002 ¥ AFH WHR DI RB A §9 & DI KA WRDR A RABIRI
&I 8 o1l The inaction of the Government of India has hurt the minds and sentiments of the
Bodo people living in Karbi Anglong and North Cachar Hills. The Bodo people living in
the plain districts of Assam have been given the Scheduled Tribes status, whereas the Bodo
people living in two-hill Districts in Assam have been deprived of the Scheduled Tribes
status.

MR. CHAIRMAN : Please come to the point. You have made one point mentioned in the
notice. You cannot raise the whole issue of Bodoland now.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY : I would like to appeal to the
Government of India to take appropriate steps to include the Bodo Kacharis living in the
Karbi Anglong and North Cachar Hill Autonomous Districts in the list of Scheduled Tribes

without any further delay. Thank you.

# R T (STHaRYR): A QTR HEIGd, § 37U A1e9 ¥ Ush 3fd 3R Heaqul fawg )

3O Y&l $9 Fad ¥ @A ArEdl gl SR U H WRA ARBR R H¥ FATI & FedN U Tl

AT & T8 1971 H 39 SUGI H AESHINGT IUHH W@ SH G IUGH Sl HIFIR STHIKI]
DI M USR] TAY UBel S BRIGH Bl T URNN e H fIpfHd & § WM Geerene fqbrd
HE 1963 ¥ G FEHINAT DI dg B T ATl 1971 ¥ YGRS HI3MRICT ST b foffifcs dwer
T Y WEHINAT BT HATTIT TIAPR Y IURH [haMl 3R BRI DI 9 3R IR 3237 ol
SR AP B TATER TR o+ Hraad YEIuh fofifes | &1 ity dards ded gRI
fopam STTaT o Aifh IR 9 1999 H SN wENIfG fFRIF # AR YerER SiR Elerell BT dg1dT S
3T IX <9 H 39 UGl H WERAYR, AciG, aXell, BIURY, 3R, RIGEIG, BHgR, ol TR ge el
P! qeES BT BR gl Bl E
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13.00 hrs.

E gD AAE HEYR, 981, Hilol, Sd, HAYY, US|, STEAl, AYY, JoloueR, MAMETS,
IRPRTTR AT [ISHR &1 d8 R & foy IR €1 f9e PRl 43 BOR BHANl q$h UR 37 SR |
W Y3 H IRISITh HHeN WY gedlal IR 81 S o9 Uh ay & da- T8l el &, e R
I URIR JAT 920 980 WA 2l 16 HIs 30 U<¥ # fHaei & 9o &, s SR i a1
A fHaH YT & IR R

FHIRT ST, § 31U ATeAH ¥ I dT8d] g [P IR I WRBR DI T I&AN M Bl Bl
IGHA T8l gl Icp S R AN 9, I© W1 &8 [5A1 S @M &, i S IAD! S DIl 8l T
2 3R T UIgH BT | T TS 8, 3Ty IRPR S© I+ oI & &
[T wEEd ¢ 31 37T AT iRy |

N IORM T (FHERYR): H 3MUD AH A WBR A Hedl el g (b IR HMYR o8 H
... (cTagm)

MR. CHAIRMAN : What is your demand to the Central Government?

3t ICIRM U ¢ TAR HHEYR SIS H U go! A1 off, e HHar gsaid R ] 3dfoy § R4
WHR B PN H3Al 4 feHis Bl g 6 43 R HHAIRAT B AR Ja HA & oy a1 a1 o
[Pl & FHRT 8 B M B B U AMh T X AR TRISITH AT Pl FBBIRT
HRIPH ® dgd UTsISidl & Iiaid b 59 FdTeTd PR DI BIH HY JAT IR Y H JASHIR U=
HA DT BH DN

SHRI KAMAL KISHOR ‘COMMANDO’ (BAHRAICH): Sir, I may be also permitted to

associate with Shri Rajaram Pal.

MR. CHAIRMAN: Okay. Your name will be associated.
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13.02 hrs.

NATIONAL INSTITUTES OF TECHNOLOGY (AMENDMENT) BILL, 2010
MR. CHAIRMAN : Now, we shall take up item No. 12. Shri Kapil Sibal to speak.
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT AND MINISTER OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY (SHRI KAPIL SIBAL):
Sir, with your permission, I beg to move...

... (Interruptions)
# Jaoft T, wea (SeiR): AU AEIG, B89 § IR QX @l 7 SiiR oY fId Ta-

3T TR W ... (TIeT)

MR. CHAIRMAN: We are sitting during lunch hour. So, during the lunch hour, quorum is
not raised.

... (Interruptions)

st Saolt TH. g : ifh 899 | ®RY A1 1 A1y, 1Y 991 BRA & B9 HY doll B ©

... (Interruptions)
MR. CHAIRMAN: Conventionally, we do not ask for the quorum during lunch time. You
please understand that. Please take your seat.

... (Interruptions)

st Saoit TH. 9 : oifhT guTIfd 92iey B B AUl

... (Interruptions)
MR. CHAIRMAN: There is a convention. Please understand this. Please ask your senior
Members. IS, 3T HiE= BT

... (Interruptions)
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St Jaoht T, T @ SHDT Fadq I8 © [P AHR MR T 71 FH A FH g9b el 1 gsd J 8
MR ..., (cTae)
MR. CHAIRMAN: Why do you not understand? I have told you. Please understand that
during lunch hour normally quorum is not asked for. So, please understand that. If you are
insisting on that, please tell me.

... (Interruptions)
2 qaSt TH. 9t ¢ # ST AmEdl g P w1 I8 S el 8?7 U8 A< fddl ®, swfey 'red o
Hr B a1y | f 8 Masi 9o 8 Sl # 91 <81 | 89 I8l g & oy 8 99 ©
MR. CHAIRMAN : The bell is being rung--

... (Interruptions)

MR. CHAIRMAN: Now, there is a quorum. Hon. Minister, Shri Kapil Sibal may continueE


B.K. Srivastava
d by b2 
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SHRI KAPIL SIBAL : Sir, with your permission, I beg to move:

“That the Bill to amend the National Institutes of Technology Act, 2007, be

taken into consideration.”

Sir, the National Institutes of Technology Act, 2007 covered about twenty NITs. It
was in operation for about 34 months. In the meantime, the Government of India in the
context of expansion in the education sector decided to set up five Indian Institutes of
Science Education and Research (IISERs). They started their courses in 2008. Now three
years have passed and many have completed their courses. They have to get their degrees.
There was no statute under which they were recognized as degree granting institution. So,
we needed to bring the Indian Institutes of Science Education and Research under the 2007
Act, as institutions of national importance and include them in the Schedule.

While the amendment was sent to the Standing Committee, after the Bill was
introduced on April 15, 2010, the Standing Committee in the course of consideration of the
Bill referred to the Cabinet decision of 17" of September, 2009 saying that the Government
has decided to set up ten new NITs. As you know the Government had decided that there
should be no State or Union Territory in this country which does not have a NIT. So, we
decided to set up ten more NITs at Arunachal Pradesh, Sikkim, Meghalaya, Nagaland,
Manipur, Mizoram, Goa, Delhi, Uttarakhand and Puducherry. Goa was to cater to Daman
and Diu, Dadra and Nagar Haveli and Lakshadweep.

The Standing Committee suggested that since these ten NITs are set up, they should
also be included in the present Act. In the course of the deliberations of the Standing
Committee, they also suggested that we need to take care of some transitional provisions in
the context of the governance of the NITs and IISERs, it is important to make governance
more streamlined. They indicated that the Board of Governors set up under the IISERs
Council, the Council had very little role to play. They said that the members of the Board
of Governors in IISERs are 16 in number. They indicated that this was too large and in
fact, they should be reduced because in the NITs, the members in the Board of Governors

are eleven in number. They said that there was an over-representation of the Central
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Government amongst the nominees in the Board of the IISERs and that experts in the
Board are also nominated by the Central Govemment.E

They said that the IISER Council does not have any say in the nomination of those
Members to the Board of Governors. So they said let us change the composition of the
Board of Governors; let us reduce the number of Secretaries that are included, instead of
three let us reduce them to two; reduce the number of eminent scientists also from three to
two and at least one of them should be a woman who has special knowledge or practical
experience in respect of education, engineering or science to be nominated by the Council
not by the Government.

Then they suggested that it is better to reduce the number of ex-officio members,
which is five Secretaries, to four representing Ministries and Departments of the
Government of India dealing with biotechnology, atomic energy, information technology
and space. They were to be ex-officio members. The further suggestion was that in most of
these Boards of Governors when the Secretaries are nominated, the Secretaries and the
Chief Secretaries of the States do not have the time to attend the meetings of the Board of
Governors. So, what is the point of nominating the Secretary of a Central Government
Department and the Chief Secretary of a State when he has no time to attend the meetings?
So, it is better to amend it by allowing the Secretary of the Government of India to
nominate somebody so that at least there is proper representation of the Central
Government, and similarly the Chief Secretary of the State may nominate somebody as an
ex-officio member.

Those are the broad parameters of the amendment that I am moving. I might just
indicate that today in the context of the 21* century we need to make our institutions more
competitive. We need to amend the governance structure of these institutions, both
government and private. We need to have representation of experts from outside the system
instead of these institutions being controlled by officials. We must ensure industry
representation in the Board of Governors, representation of scientific experts into the Board
of Governors, representation | believe also of alumni, which so far has not been done. Who

is really interested in the institution? It is the student who has passed out of the institution
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who cherishes memories and has deep affection for the institution and, therefore, would
like to invest in it and achieve greater heights.

So, I think that as this House considers some of these issues, we should evolve
consensus. Any discourse on education should be above party politics. Educating our
youths is investing into the future of India. Our young people, no matter where they are and
to which community they belong, are entitled to quality education. These are institutions of
quality. The NITs, the IISERs are institutions of quality. But they do not have appropriate
governance structures to be able to compete with the rest of the world and create
knowledge which alone is the wealth of any nation.

The wealth of a nation is not the infrastructure of an institution. The wealth of a
nation is not the amount of fees that the institution charges. The wealth of a nation is not
also the representation on the Board of Governors of people of so-called high eminence.
The wealth of a nation ultimately is the creativity of the student community. And the
creativity of the student community will only come about if you allow the student
community the freedom to think and give it the necessary infrastructure so that they can
actually realise the dreams that they have for themselves, for their families and for their

country.
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We have done a lot, this Government has done a lot for expansion of the education
sector but I think we have to do much more for quality. Expansion alone will not take us
where we want to be. This is a small step, Sir, I request the distinguished Members of this

House to take this Bill into consideration.E

MR. CHAIRMAN: Thank you, hon. Minister.
Motion moved:

“That the Bill to amend the National Institutes of Technology Act, 2007, be
taken into consideration.”

MR. CHAIRMAN: Now, Shri Janardhana Swamy.
SHRI JANARDHANA SWAMY (CHITRADURGA): Mr. Chairman, Sir, I may be

permitted to speak from here.

MR. CHAIRMAN: Yes.
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SHRI JANARDHANA SWAMY : My name is Janardhana Swamy, and I represent the
Chitradurga Lok Sabha Constituency in the State of Karnataka.

Mr. Chairman, I thank you and my Party for giving me an opportunity to initiate a
discussion on the National Institutes of Technology (Amendment) Bill, 2010.

First of all, I would like to express my sincere appreciation to the hon. Minister,
who is trying his best to improve the present situation. However, I would like to share
some of my observations with the hope that the hon. Minister considers them seriously.

At present, there are 20 National Institutes of Technology which are governed by
the National Institutes of Technology Act, 2007. The proposed Bill amends the National
Institutes of Technology Act, 2007 to declare certain institutions of technology as
institutions of national importance.

Before we go further, I would say that the names ‘Indian Institute of Technology’
and ‘National Institute of Technology’ are fundamentally very confusing. When we say
‘national’, are we not referring to India, in this country? The words ‘national’ and ‘Indian’
are inter-changeable in most common use. Thus, the Minister must demonstrate his
commitments to aid the modest students and their parents by correcting this confusion.

Saying ‘this as an error that was done long back’ can only be an excuse to carry this
further by doing the least. The hon. Minister must use his position and the opportunity for
correcting this than letting this confusion slide further into the future.

The newly established five Indian Institutes of Science Education and Research,
which the hon. Minister mentioned, are at Kolkata, Pune, Mohali, Bhopal and
Thiruvananthapuram; they are to be declared as institutions of national importance. I must
say that it is terribly confusing to call these five newly established institutions as Indian
Institute of Science Education and Research, while we already have the Indian Institute of
Science at Bangalore. Are they not different? If they are different, why should we call them
with similar names? Further, by calling the new institutes as Indian Institutes of Science
Education and Research, would have the danger of implying that there is no education and
research in the present Indian Institute of Science at Bangalore. We should pay attention to

these preventable errors.
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The vision of these institutes is said to be the creation of institutes of the highest
calibre in which teaching and education in the basic sciences will be totally integrated with
the state-of-the-art research. However, nowhere in the Bill, it is clear to me, how we are
going to accomplish that. s it because we have already accomplished this in other similar
institutes and we just want to replicate this in these new institutes? Or is it because we have
not accomplished this with other similar institutes and hence, we are trying it out here?
You may kindly clarify this.

This is an important Bill; this demonstrates the importance of R&D in our country.
As I mentioned during the debate on the Academy of Scientific and Innovative Research
Bill, 2010, on the 24™ March 201 1, we must also care for the quality of education at the
lower levels as they are the feeding channels for the higher education and R&D, without
which our ability at the higher levels will be highly limited.

In a broader sense, we must change the education system entirely. Even in institutes
like IITs, NITs, IISc, and also in other engineering, medical and other colleges, we are
producing graduates who will just read, remember and reproduce, for the sake of
examinations, without really making them understand what they really study.

In a way, we are turning them to be a kind of ‘memorizing devices’ who will
vaguely remember what they study than ‘thinking individuals’, who will apply their
learning and knowledge in their real life applications. Arguably, most of our engineers,
doctors, Ph.Ds, coming out of our institutions today, are understanding as little as 10 per
cent or even less, of what they study. You can imagine what to expect from someone with
90 per cent gap in their understanding of what they are educated in. E

As a result, we have turned our institutions as just certificate printing factories. It is
a serious waste of public money and valuable time of our students and significantly
compromises our country’s ability to compete in the global environment.

When it comes to the funding, the present total funding outlay for all the new five
Indian Institutes of Science Education and Research is about Rs.2000 crore. In contrast, a
foreign institute may spend as much as tens of thousands of crores putting out institutions

at highly disadvantaged situation when it comes to compete with the foreign institutes on
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infrastructure, laboratory, communication, computing and so on. We should consider
increasing the budget to these institutions further.

I agree with our several distinguished Members here that we do not really need to
follow any particular country’s model. Having worked in the United States and other
countries for more than a decade prior to contesting in the Lok Sabha elections, I think
there are a few good things in every country’s model if we know how to spot them. We
should explore, learn, debate, understand and adapt these items as suitable in our situation.

I think there is always a good return for the country when it comes to investing in
education. [ propose we take this opportunity to lead other countries by investing more in
the quality and affordable education to every child and youth of this country thereby setting
our own standards for others to follow.

Presently, the situation at most of the old and new National Institutes of Technology
is so bad that there is no full-time Director in some institutes. For example, National
Institute of Technology, Calicut has been without a full-time Director since October 2010.
No promotions or other benefits are being given since the Board meeting is pending for the
past nine months. It is also said that more than 200 vacancies have not been filled.

Therefore, just calling these institutions as institutions of national importance is not
a great step forward unless we fund them properly, staff them adequately and challenge
them to produce the world class results thereby making India a true leader in the science
and technology in the coming years. We must not forget the clear link between the strong
economy and the R&D and a clear link between the useful R&D and the quality education
for our country.

Thank you again for providing me this opportunity to initiate the discussion on this

Bill. T hope, several distinguished Members in this august House will have more to add.
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SHRI BHAKTA CHARAN DAS (KALAHANDI): Thank you, Chairman, Sir. I am here
to support the National Institutes of Technology (Amendment) Bill, 2010 being brought
before the House by the hon. Minister of Human Resource Development.

Mr. Chairman, Sir, we had around 2048 such technology institutes in our country.
Now, because of the Government giving thrust to a great extent to the technical education,
the number of institutions, both Government and private, including the IITs and NITs has
gone up to 8000. I remember and salute the great visionary leader, our former Prime
Minister, Shri Rajiv Gandhi. He felt it wise and necessary that this nation has to stand
before other nations who are developed in the field of science and technology and that was
the time when a lot of science and technology institutes were introduced in the country.

Though our Government is spending a lot in this regard, much more needs to be
done in the field of technical education. The noble intention of the hon. Minister is to
develop a visionary mechanism of governance, a perfect regulatory and monitoring system
which we are lacking. day, there are deficiencies in Indian institutions, whether it is
IITs or NITs. They have to be strengthened. Through this Bill, the Government is going to
apply its visionary effort to consolidate technical education.

The Government of India is spending around Rs. 13,100 crore in the field of higher
education and an additional Rs.5,660 crore for the technical education in our country. This
comes to around 3.78 per cent of our GDP. But I am sorry to say that in 1960, the Kothari
Commission had recommended for six per cent of GDP to be spent in the field of
education. If it was a recommendation in 1960, then what would be the requirement now?
The population has been developing like anything. In five years, the budgetary system is
going to be spent around Rs. 20 lakh crore. When money is being distributed to the people
and inclusive growth is the agenda, there is hunger for the technical education of students
in the nation and to compete with the whole world, the Indian students are striving their
best by running from pillar to post. But because of their financial incapability and poverty
situation, they are unable to get this technical education in their respective localities.

Keeping in mind all these aspects of the nation, the Government should also think

what are the requirements today in the field of technical education. What should be the
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expenditure and how many numbers of technical institutes should be there in the nation?
That should be the parameter of the Government.

We have shortage of faculty in these institutions. I would like to know whether this
aspect has been looked into and whether the institutions have conducive atmosphere or not.
The faculty should have perfect atmosphere in the institutional areas so that the children
are looked after well and given proper primary education and high school education. I
would like to know whether they have other facilities in that locality so that they can
sustain in that area to impart the technical education and strengthen these technical
educational institutes. There are a number of private institutions, which do not have even
50 per cent of the staff in their institutions but still these institutions are running. They are
giving certificates to the technically qualified engineers.  But if you examine their
performance and excellency, it is just zero. They are not able to render best service to the
nation, even though, they are qualified and they are getting degrees.

So, this is one of the deficiency areas that should not be ignored. I would request
the hon. Minister to give a lot of emphasis on this and see what are the facilities, which we
are unable to provide to these faculty.

Almost in all the institutions, we have the requirement of around 93,000 number of
faculty in the coming years. But you do not have institutions to create 93,000 faculties in
the country. So, number of institutions should increase. We are definitely proud of IITs
like Kanpur, Kharagpur, Roorki, Pune and many others. But they also need a lot of
governance reform in their institutions. The glamour of these institutions is dying
gradually. The Government must restore the dignity and glamour of these institutions so
that they could have its name and fame around the world. The students from all over the
world used to come over here. That should further continue.E

Our other Institutions whether it is the 15 IITs or 30 NITs, all these Institutions need
to have proper attention so far as the provision of faculties, provision of basic infrastructure
and other facilities are concerned. I would like to present one major area in this House.

What was the thrust of our freedom fighters? What was the thrust of our leader, Shri Rajiv
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Gandhiji? It was to strengthen the whole younger generation of this country. But I am
sorry to say that we are unable to fulfil the dreams of our visionary leaders.

A few States like Tamil Nadu, Maharashtra, Andhra Pradesh, Karnataka and Kerala
only have developed from technical education point of view. But in other parts of India,
people are deprived of it. Forget about the States like Orissa or Jharkhand or Chhattisgarh
or Uttarakhand which are backward States and their population is Scheduled Castes,
Scheduled Tribes and weaker sections of people. They cannot develop unless they are
given special importance in the field of technical education. You should spend more
money in the backward regions of the country. You are spending IIP fund to provide basic
facilities in the naxalite and Maoist affected areas. The engineers present over there cannot
spend even Rs.5 lakh or Rs.10 lakh a year but they have been given to spend Rs.2 crore.
They are drawing Rs.4000 as salary. How could we develop these under developed areas
with this kind of system? Unless and until, the students could come out, get themselves
educated from these institutes and are from that particular area, they cannot serve in that
area, with the result, infrastructure development cannot take place.

Our Minister is a visionary person and he is giving a lot of emphasis on education
and a revolutionary step like Right to Education has come into effect. But this is a major
area for suffering class people. Gandhiji had given emphasis to the suffering class people
of the nation. In the system of education, for this suffering class area, regional imbalance
is there. From the education point of view also, imparting technical education is also
highly needed to give a thrust.

Take for example my area of KBK region, that is, Koraput, Bolangir, Kalahandi
region. In all eight districts constitute the KBK region. In this region, there is no such
institute even though the Government of India is giving special funds for that. When
Rajivji was there, he made a programme called ADOPT. From then onwards, the KBK
region came and North-Eastern Development Council came into formation. But the
technical education is not taking place over there.

So my urge would be that Bhawanipatna is the headquarters of the KBK region.

Why not for the backward region, the Government should have an institution of NIT nature
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to impart technical education to the youngsters of that region? The economic capacity of
that area is well understood by everybody and I do not like to emphasise on that. It would
be my urge to the hon. Minister and the Government of India that in future whatever plans
and schemes come, they should be distributed properly to the under-developed regions of
the country whether it is my area or whether it is other neighbouring States so that the
regional disparity is not there. Educationally all sections, and categories of people from all

regions could grow to contribute to the development of the nation as a whole.
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2 dies HAR (BreTEt): GHURT HBIGd, 30 g3 IS Hreifie! e (denes) fadae, 2010 wR
dTeT BT AR &, g9 o § oMuest il g1 A= fage #30, 37 ivd Rree St S 3 fadas
PR AT &, BT 8 JUIS dl Bl &, m%ﬂsﬂwﬁmsﬁ%@rgwqﬁwé\mg

3TST 3R ST S 1 31U IS Wreifiiest die & fg S deilgd dax o €, S9H drs
I BT 919 MY wal 21 H fAdud # @ @7 o1 b 20 I WENfiat Gk g9 BT 3MMUBRT e
g R oMU 2808 TS B AN IaTs 2 b SOH oI MU oo <2 § wRy fasma fRreror
FRIMl # MU I, gol, Aglell, Hud, 5asa & S 9RIM € STa1 Y Id "gd &
T I BT Yo &g 1 8, Tl 317 Aq-UIed s & gRI 37T ARl Sucte SR |

S8l q% <@l M1 & fb 2009-2010 & FOIC H 2115 BIS YU AT 1131 Ggauig Aroem H
Ui AR e Rieor dRmi & fofg w9 g1 gA.ens. . B AR ofR o A1 oS Ary et @
T HH T 3R IHI-AT W 3 W AT ff I3 T 99g @ o =g wfafa g SeH W’ 7 oW
AT IO &, Sdfh BN U H 3T A=A 3R JHIERITel AT Jarsii B HHI T8 § AR I T
et W AT B AHd ©, offh ST ATYDHT AIcTE <1 TS|

JMIPT e g b <o & e e &1 TaR-IR A E B MR 393 fofv e a1 oirg Hie
ff FoM & e @1 2| g 39 a1d b G 7 SR H qurg o A 6 eue S N9 T §, S
forg urg gfiera omRfér el R MY S B W T8 of¥l, Ih] UG B Sl IMMU e v&l B,
g % 9 BrEl B G UE AR AT T E, S BH 9§ BH 50 WRUC BN, FiD I TAN I
@I AR 987 WA gl WRIaR S W fFeredi 8 S e d 8, U BRed ©, USYcs gJsed ©
I I T S W 980 W TG AN 8, IHaS FAN D AN 7, D! (AR S T 8, S onfw w4
PHAGIR 8, I T9R 9P F A oId 8 R bl A Al o H I Mo H F9! faghd el © 3R J
41 &1 A 1 TE BR U 2| I8 a9 [ IR 'R Bl TR AT Bleld | S dd I USdl @

3R U1 AHM TP 91 Usal 7, I8 IR 2l

T omic Bl B o7 80 BUR IR AMBHicde BT & fIv 2200 S MU I8 8, 50T IR o
qoT BT IATIIHAT &l T G e B oy ST &Y W Semd el 2, 994 3+ Rarrd vl 2
rIoT &3l H MU IAHT AT 10 Vs ! & AR A &l H 2.5 Uhs, g Aol 2| AT W &R
Tal § I S A AW SR Y PG © AT AW A DI Al WAL, SRR AT dOR S| ©, ITH WY
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FHHI 3T &, A & USC §U & Al WX AT A Sl 10 UHhS Bl A1 I TS 8, I W HH A Bl

MAIHAT &1 10 | 5 Ths PR § dl WX & I Iugad B

3200 SONTIRAT PTeroT MUY Wiaw &1 @ G g, T8 Uid oRg BT IR 8e) (hd @
g, ST 980 A AT ISR & S 8.1 B WIgAe IR RPN THM WA el &1 AT a8 |
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MR. CHAIRMAN : This Bill has been allotted 2 hours. Today is Friday and we have to

finish it before the Private Members’ Business.
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SHRI P.K. BIJU (ALATHUR): Sir, I welcome this National Institutes of Technology
(Amendment) Bill, 2010. I am also a part of the Standing Committee on HRD. We have
discussed this Bill in detail. One thing I can make here is regarding the shortage of faculty -
the prime concern of our country. I would like to just show the statistics regarding the
faculty of higher education institutions. E

Sir, in our 15 Central Universities, the sanctioned strength of faculty is 9,825, but
the vacancy position is 3,761. The Indian Institutes of Technology are institutes of national
importance. In the existing IITs, the number of vacancies in faculty is 1,179. Now we have
established 7 more IITs and the vacancy position of faculty there is 385. We are facing the
same situation even in our IIMs also. The vacancy position of faculty in our IIMs is 95. So,
the Government should urgently intervene and fill up these vacancies. Our hon. Minister of
Human Resource Development, while presenting the Bill before this House, has explained
the importance of our higher educational institutions. But our existing [ISER and new IITs,
a majority of them are working in rental buildings. So this situation should be improved by
constructing proper buildings for them. In the interest of gross enrolment ratio and
providing better education to the future generations of our country, the situation needs to be

improved at the earliest. Otherwise, it will greatly affect our young generation.
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13.57 hrs.
(Mr. Deputy-Speaker in the Chair)

Secondly regarding review of the performance of our existing national institutions, I
would like to quote an example here. Kindly see the position in our neighbouring country
China. Their efforts are incomparable in higher education especially in science and
technology. Shanghai Jiao Tong University of China has conducted an academic ranking of
worldwide universities in 2006. Our IIT, Kharagpur was the only engineering college from
India listed among the 500 universities from all over the world. Our IITs and IIMs have
been there for more than 50 years now. But even now we are not ready to review their
performance in the field of research, in technological advancement and progress of the
student community. This should be done in order to help our future generations.

Thirdly, I would like to make a point regarding the reservation policy of these
institutions. Many reserved posts of teaching staff are lying vacant and admission of
reserved candidates has also come down in the last few years. So, there is an urgent need to
look into this matter and fill up the reserved posts of faculty in our higher educational
institutions.

Now I would like to make a point regarding the infrastructure in these institutions.
Our Minister of Human Resource Development has stated publicly and also inside the
House that the Government would like to set up more universities in our country. We are
now having only 22,500 colleges and the Government wants to increase this number to
45,000 colleges. At present we are having only 450 universities in our country and our
Government wants to increase it to 900 in order to increase our Gross-Enrolment Ratio
(GER) from 12.8 per cent to 30 per cent by 2030. We agree with this proposal. But our
spending on education, particularly on higher education is very meagre. It is only 0.7 per
cent of our GDP whereas the USA spends 2.6 per cent of its GDP on higher education,
Europe spends 1.2 per cent of its GDP and Japan also spends 1.2 per cent of its GDP on
higher education.E
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14.00 hrs.
E I urge upon the Government to increase the spending in higher education. Even though
there is lesser spending in higher education, the utilisation of this money is around 30 per
cent to 40 per cent. It is a serious concern of the Government. The Government should
intervene in this. Who is responsible for not utilising the money allotted in the Budget?
So, there should be an urgent need to intervene in this matter.

The Government is going to introduce the foreign and innovation universities also.
While we open up the window for the foreign players, we should take some measures to
protect our own institutions. Otherwise, these foreign players will take away the best
faculties in our universities and also they are buying some of our universities. In future
that will badly affect the growth of our GER and growth of our higher education.

With these words, I conclude.


Ravinder Singh
Biju ctd
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, I stand here today to deliberate on
the Bill that has been moved by the hon. Minister of Human Resource Development
relating to National Institute of Technology (Amendment) Bill, 2010.

The hon. Minister has another four important Bills in line, the Foreign Educational
Institution (Regulation of Entry and Operation) Bill, 2010, The National Accreditation
Regulatory Authority for Higher Educational Institutions Bill, 2010, the Prohibition of
Unfair Practice in Technical Educational Institutions, Medical Educational Institutions and
Universities Bill, 2010, and also The Educational Tribunals Bill, 2010, which will again be
referred back to this House after it is passed in Rajya Sabha.

The Bill that is before us today is equally very important in nature. At the outset, I
would say, India’s rapid economic growth in the past two decades can be largely attributed
to the investments that have been made in education in the previous 60 years. But a lot of
ground still needs to be covered and can be gauged by the fact that on the Human
Development Index, as per the 2010 report of the United Nations Development
Programme, India ranks 119 out of a total of 169 countries. It falls in the category of
medium human development, much below China, which ranks 83 and below even
countries like Guatemala, which ranks 116, Kyrgyzstan, which ranks 109 and Honduras,
which ranks 106.

While the number of institutes is growing, there is no commensurate rise in the
availability of teachers, to which the hon. Minister initially had, in his opening remarks,
mentioned. With its inability to attract even the top one per cent of each year’s class into
Ph.D programme, the quality of instruction and scholarship in Indian higher education is
often seen as set for decline.

Today’s challenges, therefore, of quality in Indian higher education, are inability to
attract a sufficiently large number of talented youth to teach and do research, separation of
education from research, inadequate financing and administrative weaknesses and wasteful
expenditure. These are the five categories in which we have to look into.

The National Institute of Technology (Amendment) Bill, that is before us, seeks to

confer the status of institutions of national importance on the newly established five Indian
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Institutes of Science Education and Research at Kolkata, Pune, Mohali, Bhopal and
Thiruvananthapuram.E

This Bill seeks to strengthen the networking of NITs and Indian Institutes of
Science Education and Research by giving representation in their Board of Governors to
the Indian Institute of Technology in whose territory or zone the National Institute of
Technology or the Indian Institute of Science Education and Research falls.

One would appreciate the initiative taken by IISERs, no doubt, but the inter-
disciplinary knowledge regime as indicated by the Department is not clearly spelt out in the
Bill. T would say, this needs to be sustained, strengthened and expanded further.

I hope that the Minister would seriously strive towards flexibility for freedom and
research environment within inter-disciplinary regimes so that the students could
practically move seamlessly from one area to another. NITs have made significant
contribution in making the outreach of technical education possible to far off areas of this
country but it needs further expansion.

Expanding knowledge base is crucial for a country’s economic growth. Mr.
Minister says India’s higher education sector will have 44 million enrolments by 2020.
Our country is slated to add another 120 million people to the working age segment in the
same period and education can make many of these people contribute towards economic
growth.

MR. DEPUTY-SPEAKER: Please conclude; there are so many Members to speak.
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SHRI BHARTRUHARI MAHTAB : Despite India being one of the largest higher
education centres in the world with almost 14 million students enrolled in more than
25,000 institutions, various studies have shown that size often does not translate into
employable quality. This needs to be looked into. The education sector is poised at a
critical juncture. If we do not address issues of inclusion, expansion, and quality, we risk
our demographic dividend turning into a drag.

Taking the advantage of speaking here on this Bill, I would again remind the hon.
Minister that earlier the former = HRD Minister Mr. Arjun Singh on 14™ February, 2008
had intimated the Chief Minister of Orissa regarding establishment of a world class
university and for that 700 acres of land near Talabasta of Banki Tahsil of Cuttack district
was provided free of cost. Additional Secretary to the Government of India, Ministry of
HRD, visited the proposed site on 10" February, 2009. Yet, there is no further progress in
the matter. [ would request the Minister to look into this aspect.

The Government of Orissa has also asked to open a medical college in the Central
University of Koraput to which the Minister had himself visited. The Ministry of HRD is
yet to take decision.

Before concluding, I would like to draw your attention to a very important issue
which has been very recently published in the media. It is a very alarming fact that has
come to light relating to scientific misconduct. Scientific misconduct in India has risen
four times since the nineties, pushing the country to the top of the fraud rate across the
world. A study by Prof. T.A. Abinandanan from the Indian Institute of Science on
scientific misconduct in India finds that misconduct rates have risen from 10 per 100,000

papers in 1991-2000 to 44 per 100,000 papers in the decade 2001-10.
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MR. DEPUTY-SPEAKER: Please conclude. You have taken too much time.E

This is really very alarming. Out of 70 retracted papers, 45 papers were attributed to
some form of plagiarism, 23 for text plagiarism, 18 for self-plagiarism and three for data
plagiarism. The 45 papers involve a large number of scientists from some of the best
institutes in the country. The researchers behind misconduct laden papers are not only
from lower tier institutes but also from top institutes of this country including CSIR lab,
including DBT labs, Banaras Hindu University, Post-Graduate Institute for Medical
Education and Research and IIT Kanpur. This is a very alarming situation. What I find
here is this.

MR. DEPUTY-SPEAKER : Please conclude.
SHRI BHARTRUHARI MAHTAB : I need hardly one minute.

It is not that United Kingdom, USA and Japan are free from it. There also
plagiarism takes place. But the rate is very low like 13, 14 and 16. In our case it is 68.

So, I would like to mention in this House that the hon. Minister also should take
cognizance to the plagiarism and the retraction of the papers relating to the research
specially, in the fields of science.

Odisha was deprived of IISER. I hope Government will consider to set-up more
such institutes in different States including Odisha where the students have a liking towards
science and research.

With these words I conclude.
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DR. M. THAMBIDURAI (KARUR): Sir, thank you very much for giving me this
opportunity to participate in this discussion.

The hon. Minister is good enough to say in the beginning that he is going to start
many NITs in various parts of the country specially in the remote States of North-East.
This is a very welcome suggestion. He said that the structure of NITs is changing and that
is why, he is bringing an amendment. He said that as there are a lot of members in the
Advisory Committee, he is going to reduce the number. It is a good suggestion. Most of
the bureaucrats are not attending the meetings. It is a fact.

At the same time, I would like to bring to the notice of the hon. Minister certain
facts. The NITs are originated from RECs. I was also the Chairman of REC which is under
the Education Ministry of Tamil Nadu when I e\was Education Minister in the State. There
was a dispute started at that time when the Central Government was converting REC into
NIT. Our State had opposed it. Even the States of West Bengal and Punjab had opposed it
because these institutions are mainly developed to give more importance to the local
students. When they became NITs, the quota was reduced. At that time we opposed it.
The State Government had given land and other facilities. The Central Government had
given finance to improve the institutions. When these NITs were growing in various
States, you brought All-India level structure. The students were admitted in that. What I
am requesting the hon. Minister is this. The local needs of the students must be taken care
of and the local students have to be given importance at the time of admission.

The professional courses are mainly for the local needs of a State. Education is in
the Concurrent List. When we start the professional courses for engineers, doctors,
agriculturists, they are based on the local needs of the States. When you are slowly
bringing all the Acts together to the Centre and controlling them, then the importance of
the States will go down. Most of the doctors and engineers who are studying in their States
may serve their States. You are allocating more seats at the Central level. Suppose,
students of Bihar going to Tamil Nadu and after becoming doctors and engineers, they

would not serve there. They would like to serve their own State. I am appreciating your
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efforts to start more institutes in different States. We should start them in all the States.
Give them the opportunity. All the States must have equal standard of institutions.E

E But at the same time, admission must be given to the local students. That is very
important. What is happening in [ITs? The students studying in IITs go to Germany and
other foreign countries. We are losing their talents in India.

Therefore, when you are giving admission at the All India level, the local students
may not get a fair chance. That is why, I am insisting on this.

Sir, we are generally advocating for mother tongue as a medium of instruction. In
most of the schools, the students are studying in their mother tongue.

Now, as regards admission to medical colleges, you have already announced about
having the All India Entrance Examination. In AICTE also, they are going to have it for
admission in Engineering. You are going to conduct the Entrance Examination in English
or Hindi. What about the other States — Maharashtra, Karnataka, West Bengal, Kerala and
Tamil Nadu? The students in these States are studying in their mother tongue. They
cannot compete in the Entrance Examination. When you conduct the examination in
English, they cannot compete and they are losing admission. Therefore, the All India
Entrance Examination must not be there. That is why, our Chief Minister of Tamil Nadu
Selvi J. Jayalalithaa has opposed the Entrance examinations to professional courses.

Also you are conducting three-hour Entrance Examination. You are not taking into
account their Plus Two Examination marks, and you are taking into account only the marks
obtained in the Entrance Examination. Therefore, only elite students and urban students
are benefited but not the students coming from the rural areas. That is what our friend has
said. So, you have to consider students coming from the rural areas.

There are many coaching centres where only the elite students are only studying.
The students coming from the rural areas are not getting this kind of opportunity.
Therefore, you have to take into account the marks obtained in Plus Two Examination for
giving admission. The State Government is conducting this examination. States have

different syllabus. You try to have a uniform syllabus, which we are advocating. You
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have to take into account the marks obtained in Plus Two examination. Even you take into
account the marks obtained in CBSE. ... (Interruptions)

SHRI K. BAPIRAJU (NARSAPURAM): In Railway, the Examination is conducted in
regional languages also. ... (Interruptions)

DR. M. THAMBIDURALI : Yes, the Entrance Examination must be conducted in regional
languages also. It would also be better to take into account the marks obtained in Plus Two
Examination. The students are preparing for many years and writing this examination. 1|
do not know how one can judge the intelligence of the students in the two-hour or three-
hour entrance examination. = Why have you introduced the Common Entrance
Examination? It is because we have different syllabus. So, to find out the merit or
intelligence of the students, you introduced the Entrance Examination. The rural students
are studying in their mother tongue, and they cannot compete in the Entrance Examination
which is conducted in English or Hindi. That is why, I am making this request.

Take the Engineering Colleges. They are giving a lot of advertisements in all the
newspapers. Two days back, there was an advertisement in The Hindu by IIPM. What is
this advertisement? Now, education has become a commercial product. Over TV, certain
Engineering Colleges are giving advertisements, and they say that their institution is having
a lot of facilities — good hostel, good teachers and one hundred per cent placement. Can
any institute give one hundred per cent placement? It is a wrong advertisement. It is
misleading the students and parents. If they go and see these institutes, they may not be
having these facilities. AICTE and UGC have recognized certain Institutes. All of these
Institutes are equal. When they are giving permission to start an Engineering College, that
institute must be good. Why are they giving such advertisements? Therefore, you have to
ban such advertisements. Education cannot be commercialized like aspirin or some other
products. Therefore, you have to ban such advertisements. They can give advertisements
calling for applications. That is all right. But they are giving advertisements which say
that they are giving good facilities and also showing a picture that students are walking

with coats. They also say that so and so had started their institution and their institution is
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a world-class institution. What is this going on in this country? Therefore, I would
humbly request that the Government should take this matter seriously.

There are many institutes which are giving a lot of advertisements by spending
crores of rupees. I have seen an advertisement given by IIPM, and it may cost Rs.5 crore
or Rs.6 crore. Whose money it is? They are charging that money from the students. These
institutes are misleading the people with such advertisements. This is the situation. It is
high time that the hon. Minister should ban all such advertisements. This is the biggest
corruption. This is a very serious matter. The Government has to derecognize the
institutes which are giving such advertisements over TV and also in the newspapers. They
are also charging that money from the students.Eherefore, this is my humble submission.

Regarding the NIT, you have brought good amendments. I am appreciating them.
But at the same time, I would request you, Mr. Minister, to consider the locals of the

States. Please give the opportunities to the local students there.
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SHRIMATI J. HELEN DAVIDSON (KANYAKUMARI): Respected Deputy-Speaker, Sir,
I express my sincere thanks for giving me this opportunity to speak on the National
Institutes of Technology (Amendment ) Bill, 2010, which is a very important Bill for
discussion keeping in view the higher education system in our country.

Sir, I rise here to support the Bill. The preamble of the Act states that it meant to
declare certain Institutes to be Institutions of national importance and to provide for
instructions and research in branches of engineering, technology, management, education,
sciences, arts and for the advancement of lowering and distribution of knowledge in such
branches and for certain other matters connected with such Institutions.

Sir, the Bill adds another Schedule to include five Indian Institutions of Sciences
Education and Research established in Kolkata, Pune, Mohali, Bhopal and
Thiruvananthapuram as Institutions of national importance.

Sir, I would like to emphasize for your kind consideration that though there are
hundreds of engineering colleges in Tamil Nadu but Institutions like the NIT are in
adequate numbers in Tamil Nadu. Keeping in view the high expectation of the educated
people of Tamil Nadu, especially of my Constituency where there is a cent per cent literacy
rate, I would urge upon the hon. Minister to establish more Higher Technical Educational
Institutions of NIT status, which would benefit the students of our States, particularly of
Kanyakumari. Hence, I take this opportunity to urge upon the Government that more
number of NIT type of Institutions may kindly be established in Tamil Nadu.

Sir, now, I would like to raise a matter of serious concern. It is about non-
availability of required faculties in Higher Education Institutions. There is a massive
expansion of Higher Education both in the Government and private sector along with new
specialized courses emerging in the recent years. But there is an acute shortage of
qualified teachers. This is increasingly a disturbing trend. Keeping in view such a
scenario, I would urge upon the Government that while setting up new Higher Education
Institutions, specially premier Institutions like IISERS and NITs, this crucial area needs to
be paid the maximum attention. Although fresh pass outs can prove themselves to be very

good teachers, but it is the need of the hour to have qualified and motivated faculty. Present
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trend of guest faculty or visiting professors as teachers could only fill up the visible gap in
a very limited way. In a vast country like India, there is no shortage of experts and
scientists. So, this problematic area needs to be tackled in a mission mode.

With these few words, I conclude.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, I welcome the National
Institutes of Technology (Amendment) Bill, 2010. This is a small Bill and there is no scope
for discussion at length. I hope, the hon. Minister would bring a comprehensive Bill so far
as the Institute of Technology is concerned. Particularly, in regard to the health of the
Institutes of Technology, in some places, it is a matter of concern. So, we should have a
discussion at length about the health, about the system and about the conditions of the
Institutes of Technology in different parts of the country.

The Bill amends the National Institutes of Technology Act, 2007, which declares
certain Institution of Technology as the Institutes of national importance and provide for
instructions and research in these Institutions. It is a good step. The Act has a Schedule of
Institutions declared as Institutions of national importance. E

The Bill adds another Schedule to include five Indian Institutes of Science
Education and Research which are established in Kolkata, Pune, Mohali, Bhopal and
Thiruvananthapuram as institutes of national importance.

But I want to make some points. A Council is going to be formed. A Council or
Board shall be established for all the Indian Institutes of Science Education and Research.
It will consist of specified Members, including Minister in-charge of Technical Education,
Secretary of Technical Education, Chairperson of every Board of Institutions and
Chairman of the University Grants Commission. But why is the representative from the
State Government deprived of his involvement here? So, I think the Minister will think
over it so that the representative of the State Government can be inducted or involved in
this matter.

Sir, many things have been said earlier by the previous speaker about the prevailing
situation in our education system in the country. We have over 400 universities, 22,000
colleges and over 1,200 engineering institutes. As of now, nearly 10 million children are
engaged in pursuing higher education. But this translates into a gross enrolment ratio of
just over 12 per cent. This is below the average rate of the developed countries. Even this is

below the global or world rate.
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In this regard, what is the recommendation of the National Knowledge Commission
and the Yashpal Committee? They estimated that the country requires at least 1000 more
universities and 10,000 more colleges, and at the same time more technological institutions
are required. What is the thinking of this Government? How is the Government going to
respond to the recommendations made by the National Knowledge Commission and the
Yashpal Committee in this regard?

Coordination is very much required. Whatever it may be, whether it is the Board or
the Council or the technical institutions or the IISER, there should be coordination. But at
the same time I want to know whether the newly included institutions as institutions of
national importance, which are in Kolkata, Pune, Mohali, Bhopal and Thiruvananthapuram,
will be empowered or not. Will they enjoy their autonomous right or not? Or by making a
Council comprising all of them, will the autonomy be enforced? So, this is a very important
point.

With these points, I support this legislation. I think the Minister will bring a

comprehensive legislation later for discussion at length.
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SHRI PREM DAS RAI (SIKKIM): Thank you Deputy-Speaker, Sir. I rise to support the
amendments in the National Institutes of Technology Bill, 2010, and in doing so, I would
like to bring in a couple of points. I will not take more than half-a-minute or may be a
minute.

Firstly, the most important aspect, which has been mentioned and it cannot be over-
emphasized is the need for great faculty. I think that this is one impediment to the
strengthening of our institutes of national importance, and 1 completely agree with the
point that what is the use of saying ‘national importance’ if we do not have great faculty. I
think that this is an area of greatest concern, and it has been voiced rather emphatically in
this House. I think that we need to pay a lot of attention towards great faculty because skill
development and multi-disciplinary approach are the qualities that are going to be required
in the 21* Century. The 21* Century Graduate -- from a national institute and of national
importance -- must have all these qualities, and I think that we need to have an approach
where the quality does not deteriorate.

The other point that I would like to bring in is that these institutions are being made
available across the country. One of the things that need to be understood is that these
cannot be institutions of islands in themselves. They need to be able to penetrate into the
society that they desire to serve. For instance, we have a National Institute of Technology,
which has been setup in Sikkim, but for me that is just an institution that has made no effort
to integrate itself within the society that it serves. I would like to completely emphasize
that the Board of the Institute should be strengthened with local people so that you can get
the local societal nuances, which penetrate into the thinking of the Board of Directors. |
think that this is something, which I can see gets accord across the House, and I completely
support this. Otherwise, I think that it is a great moment where we are trying, and I think
that the hon. Minister is also trying his level-best to see that we build the capacity to give
more and more access to the students of this great country.

Deputy-Speaker, Sir, with these words, I would like to thank you for giving me this
opportunity, and I support this Bill.
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SHRI KAPIL SIBAL : Thank you, Sir. First of all, at the outset, I would like to thank the
distinguished Members of this House who have participated in this debate, and have
broadly supported this particular amendment. I think that in the course of the debate, we
have touched a wide variety of issues -- some of them, of course, dealing with these
amendments, but others much beyond these amendments.

I just wish to make a general statement, by and large, generally dealing with the
issues, and then I will come to particular contributions made by the distinguished
Members.

If you really look at education in this country, we must realize that -- with the
number of young people in this country -- we need to have a critical mass of people to go
into the university system.E"hat links up with the issue of Gross Enrolment Ratio (GER),
which several distinguished Members have raised, including Shri Meghwal Ji. The
difference between the developed world and the developing world is precisely this. In the
developed world, the Gross Enrolment Ratio, on an average, is above 40, and in some of
the developed countries, it is beyond 60. It means, out of every 100 students between the
age group of 18 and 24, 60 students go to the university or the college. That Gross
Enrolment Ratio in India, I would imagine as I speak, would be between 13 and 14 and not
12.6. That is the difference between development and an economy which is emerging.

This fits into the rationale of Right to Education Act. When you talk about universal
elementary education, what you are trying to do is to push the students of that age group to
go to school as a universal right. The Prime Minister the other day said from Lal Qila that
‘we are trying to and thinking of giving this right or granting this right through Madhyamik
Shiksha Abhiyan for children up to Class X. Now, if we are able to have universal
education up to Class X, hopefully up to Class XII at a later point in time, you will have a
huge availability of human resource that will move into the university system and increase
that Gross Enrolment Ratio upwards.

That is why my dream is that by 2020 this Gross Enrolment Ratio goes from 13 per
cent orl4 per cent today to 30 per cent. Unless we reach that Gross Enrolment Ratio, we

will not get that critical mass of human development that reaches the university system for
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the creativity which is the only form of wealth of a nation. In the university system, you
have creativity, knowledge and through that emerge patterns which then are translated by
industry into goods and services. That is how the economy grows. So, our effort is really
with that Vision. It is all very well to say that this is our Vision. How do you really
translate it on the ground?

Now, the only way to translate it on the ground is do three or four things.
Distinguished Members have raised this issue — how do you improve quality. You can have
access and you can have inclusion, but if you do not have quality you will not have that
creativity in the university system. So, quality involves faculty, and there must be an
independent mechanism within the State or outside the State, to ensure that the institutions
that have come up, institutions that are presently in existence and institutions that are likely
to come up are institutions of quality.

It is with this in mind that we have the National Accreditation Regulatory Authority
Bill, which Shri Mehtab Ji referred to, one of the four legislations that are coming. What
we are trying to do through that is that no institution in India, private or public, will be able
to move forward unless they get an accreditation from that Authority. That accreditation
will be based on parameters which are objective and will be evolved by experts in the
subject, not by the Government. So, it will be an agency independent of the Government
which will evolve parameters for accrediting institutions. That is how we take care of
quality in terms of infrastructure, in terms of faculty and in terms of syllabi. That is one
aspect.E

Some distinguished Members raised the issue that what about those institutions
which are issuing misleading and false advertisement everyday. Dr. Thambidurai Ji,
distinguished and very experienced Member of this House, has raised this issue and it is a
very vital issue. All kinds of misleading in advertisements are being put in place today.
Children are being fooled into entering an institution by giving wrong advertisements.
They think that they got into the institution which was advertised and they realise that the
reality is entirely different. All kinds of monies are charged under the table. It is with this

in the mind that we are bringing the other legislation, Shri Mahtab ji has again referred to
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the Education Malpractices. This is defined as a malpractice. A misleading advertisement
is defined in that Bill as a malpractice. So, we will able to deal with those institutions who
give the misleading information.

At the moment, there is no legal framework in place. All kinds of malpractices
including Capitation fees will be dealt under that. 1 am waiting for distinguished Members
of this House to debate on this vital issue. We cannot wait because institutions are
mushrooming. All kinds of permission are being given and NOCs are being given. These
NOCs are not being given by Central Government. Distinguished Members raised the
issue. Shri Raghuvansh Ji raised the issue. ST FwRAT a9 & &, $THT R BT, T S ¢
<. Ygaer e Rig (demelt): 89 I FEl fF SR S g
3t ®fa e @ oMU I8 Fer {6 SR 1ET 21 Afdd g9d! A & ARBR T8l odl, I
WHR < Tl s WHR Tal bl (& fha Sofifafn sfcon, wersdd, Weed gl & s
IR THIRGT freT ST, GRerm 999 ST 7 fhe TRIS¥ic) & URT ORI 3Tdl €, Tl offidl & iR Pedl
g f5 o 39 el Fifvw|
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PICIoTS, HSIBE Diefold AR IADICTFAR HiTold DI SRA ©l o4 9 S a1 AT fZarg 7 Al
et =12yl o fadgpar wEl wEl, | Mud! ad ¥ WeAd gl olfehd 8 I8 @ © [ o9 Srgafd
el € A1 a8 Wiae™ 89N R AT SR 8 3R 89 ST Weied! gangdle! AR T8 < a1 84 ®el
Sl 2 f6 cEdeiasl Ud HeWd @R W § 3R PR WMRM § d1 o § R I §, 9gd al
Sz &l [ am just trying to explain the issue now. I will deal with all the issues that

distinguished Members have raised. The point is that you have to deal with those
malpractices and you have to ensure quality and you have to ensure that a critical mass of
young people move into the university system for the creation of knowledge. And in the
process, a large number of disputes are going to come up because if you have an
accreditation authority, you will have a malpractice mechanism to deal with the

malpractices. You have a large number of institutions because Shri Meghwal ji mentioned

about this issue, ST fS WY €, S99 B T8l T, ARGR Bl g1 a1y, 89 39 919 Bl
AT 8 fh IRPR BT 91 1RV Ifhs SR WRGR 941 drg al fhr gdhHiee mer oft A ufoera
B A1eY| S oY AT YRS U HRAT A1RY, B4 WUl BRAT Aliey| S I B B, [Fgi
B oM IR T gew &1 ffPad w0 & a8 I Mol ok S8 0 & |1 ST&T gTaveHe 8|
BARI WY E Uwel $© ATl | S U e 81, SHAT 891 16 Vel A 3R o <, 3770
T SATSIMST DR &, | ATGIATSYRA &1 AU, & 7S Mgl a1 &, fouel MSamgeiaT o o | &
BH ST i, Hifeh AN 3N AT d8aR ot | oifhd IRBR & T B T8l PR Adhall 3R Aedls
g g & orTel &9 Wil ¥ TR BRI UG URIcHe YT 30 i 9@ 9gd T, 3mSl & fad 14
faforaT a= Bl S Bl
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15.00 hrs.

3R 40-45 fHferaT F=d TG a1 30 Mfem aeai & oy g6 Sea-fen & WA B R
B TS| MY W3R 3o & fod 560 YaiidioT 14 faferas o=l @ fou € o 30 fferas a=ai
& oy fhaet 3R YFERGES ARy BRf-efTHT U B9R| R s ARBR AT AT ARPR U TR
IR @) RO SR GEH 8, TE B qahdi |

T S TR AW €, Sy & S AT oA O W ¥, S 8F el el ared 81 8w
T3 YA T DR BT TST 32N HIbT (AT 8, 89 T8I I AU S %@ € b 31y &4... (7agm)
2 o AR : 39 d18 A1 AT Frer .. (r@em)
2 wier Riaer: oy a1 84 sA & Hidl o &S|

X e Pl AISG I8 © [ MR U BIOAR Sed-WR DI GBI B 8 WA AT 8 Al S
ot Rt & a9 S9e fore & yeiiee @t oiewd &1 We must expand the education sector

for the private sector to make more investment which means we must create an
environment for more investment in the education sector. It also means that we must allow
other institutions from outside also to invest in this country by way of twinning
arrangements, by way of joint collaborations, by way of setting up independent
universities. Unless we use all possible avenues for investment, we are not going to get the
number of institutions of quality that we require to meet the demands of the public. It is
because at that point in time young students are going to say that they are passing class

12", but where are the institutions to go to.
s o, A R & aR # g1 3rel |waTe MU ot fhan, gera o, e g1 WE |ard

¥ Rl g9 T8 IR R k2 &1 oS B o H Ul Fars, 6 AN We died & Wiy § e ’ifeT
PR BT | B A H U PR HUPed 11 & AR AR W dIed AR A 8| 98 DR dAPpad
AN 8l @l g, 9 W dIed B, 918 HUgd aIS B, Hel Wl Whdl Bl, I8 DR DAUPH Bl Ugrdl SR |
I B PR HAPe HAA § 97 2] T8 DR HAGerd 911, ST M |qared ¥ [ iR fdegpar ag
W fan, wife g9 e € f6 Sl gean, A8 98 <8 A 8, 918 98 U 3fEd AUR H 8l I9D!
TGS U & B ARy QiR w1 ad T v o e w8 frenft O i v e = W endt
T eAET § a7 T R, ®ifs e # oS Rwiaed 2, af wEd &R 3 # 8 aR
gD Bl
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PR 89 T I W® B, B B3 AR BN 9918 ol Uh ARG IS 8, 89N Al AEd

3R TSl IHD! o€ X @ = He has prepared a Report after about a year’s work. He has

had extensive consultations throughout the country. That Report is suggesting a way
forward in the context of the questions that have been raised by the distinguished Members
of this House that there should be one examination in India for all students who want to
enter into the university system. That examination should consist of two parts — one is the
class 12" result and then an all-India examination covering every subject. It will be a kind
of a SAT which does not test your domain knowledge, but tests your general attributes.
Then you give a certain weightage to the class 12" marks and a certain weightage to that
all-India test. Then you will have an all-India examination and each child would be entitled
to choose the institution that he wants to go to on the basis of merit. There will be no
capitation fee. We will remove that possibility of capitation fee because it will be an all-
India examination. We intend, I hope, that we could have that examination for the first time
in 2013. This is my attempt.E

Fifh Td qb T8 AR AN e DI T8 I, q9 qb I 6 FAS H LA 5 A% Aoy Hewrg
AL, I 15 T o1 USd T, W 98 Y BN o TSt 21 99 § w9 o g @ R
eiifore &1 wsar g1 o9 # sfrre 78 § wran g ok fwfvie amw wiivar € fs & woit 78 § o
Al 9 RaRE feuifsie ama 98 | 3 dIf 99 @& 8 SNl 3R 39 Ueh 3ifel Sisar g
FARAT AT A <ol WA B G| gl A & A BH N 96 %8 ¢l .. (FAUF) S |9 A, |/
DI SIRIEM <1 gl . (FagM) e sfear ARe foe a=fl, St offer sfear ARe fore &= i, Sisi-
Stet W <in ARfCI Wee 98 U AT A ST A L (JEEH) WD @red 2Rl o & A
SO, 7 SAG! 19T BH Bidl ST, i I9d! ARE B9 B, <ifth Fvrm al S9! ) fierh |
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DR. M. THAMBIDURALI : Why cannot you take the Plus Two marks into account?

SHRI KAPIL SIBAL: Sir, I am only telling you what we are thinking of doing. There is an
Expert Committee that has been set up. Tamil Nadu takes only the Plus Two marks. But
the problem with taking only the Plus Two marks is that you do not test the other attributes
of the child. Therefore, we need to do that. That is why we are changing the methodology
of teaching even in schools. We need to do that.

So, this is the vision that we have and this is how we are moving forward. If India is
going to be at the centre of the world and have its rightful place in the comity of nations, it
is only through education. There is no other way to do it. There will be issues like =
UASMEEIST & TR ¥ dhel, el o 34 W hel 5 THamegdy § Sd g9RT USHIYH 8idl & d olibd
Rusice &9 81 g1 UAescrsl &1 I8 2 f we have converted the engineering colleges into

NITs. But the minimum State representation is 50 per cent. Those students in the State can
also compete for the general quota, for the all-India seats. The minimum is 50 per cent, but
if they compete for the all-India seats and they get their marks in the all-India list, they will
be included. But of course the States can set up their own universities and give their
preference to the students of the State.

SIS AT ST S FST Srel dTd Bel| A §TeR U¢ gU ©, 918} g™ W %2 gY &) # dredn g &
MY U ek F firel ok S4 w@l 6 &9 S AfSeeradd € efvesT o1 JrgWa 9gd o728 o

You have enormous experience and you know the positive aspects of the systems of
education outside that we need to actually look at. So, the point you have raised is very
valid. But this is of course only one aspect of the matter. The other aspect is the faculty,
which distinguished Members have raised across the board. Bijuji has raised it. Puniyaji
has made very valuable contribution.

Now the question is, we cannot create faculty overnight. If the expansion of the
education sector has taken place at such a speed, it is impossible to create faculty
overnight. So, what are we trying to do? I will share with you what we are trying to do. We
have a scheme called the National Knowledge Network. The National Knowledge Network

1S going to connect every institution in this country through fibre optics, through an IT
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network. That means a student who is studying in a college in one part of the country can
actually take a lecture from a lecturer in another part of the country. We are going to

connect every village with fibre optics in the next two years.E

15.10 hrs.
(Shri Francisco Cosme Sardinha in the Chair)
Every panchayat will be connected with fibre optics in the next two years, and then,
with BWA to the home. How will that impact on education? Children will be able to
receive lectures sitting where they are. Ul a1d =& €1 IRag STai fastell &1 aai W g grf|
... (Interruptions)
MR. CHAIRMAN : Please do not disturb.

... (Interruptions)
st He Rrea @ MU 9 919 W U Ior Fife o # sl t <@ @ g A1 #9 <fom @
AN ®l Her [ forpM <l Ipel & TAoifad ol S Bis MSUIA B a1d T8 81 9 fahi
Trad B Al IThT T TSI R I U YA UTaR R&di! & 8l TR Wpail W swATe sl | g
MY |aTA ISR & IR BRI ST |E &, 89 PR R T & We cannot control this overnight.

In the meantime, we have improved the conditions of teachers exponentially. S Ugal 30
TR WY od ¥ 3@ 60 B9R W9d of % &l We have improved the conditions of teachers.
Now, we have an Assistant Professor, an Associate Professor and a Professor. We give
promotions; we are giving autonomy to institutions to appoint faculty. All these things are
happening.

Shri Mahtab talked about the world class university. He is right; we had announced
this programme sometime ago. But we have to make legislation in order to realize the
dream of that world class university. We call such university as an university for
innovation. That legislation has now been prepared. In fact, probably in the next few
weeks, it is going to go to the Cabinet. That will be introduced. Once that Bill is introduced

and passed, then the setting up of a university aiming at world-class standards will be a
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reality. We are looking into all these aspects and working very hard on them. As you know,
this is an area where even if we try, we cannot build the whole infrastructure of education
throughout the country overnight. It cannot be built overnight. But our efforts are to move

forward with a new vision. More important than that is the governance structure. That is

even more important. 3TSHd & WA H R BT & [F 99 AR §, 9l 89 AR 7 AR
TRIR G TTdT g1 I8 RAferdt 1 sqdY dgoT BT =il 59 db M7 Mefored ren § =8
ST 99 d% ST ged BT FT GQIUi? I R Wgde SXeIeged Sl a1 g8 o, Uigde giardfes 4
AT S BN ©, SoIad(cd BISMNA 8, Wels Sif MU S © b I8i &1 BIa1 87 &vord St
A1 S0 SMd 21 3R B9 g O Iy # € 98l W IaN R dald A B BIRR T8 Bl Al
qEeATd T8l S| AT D5 ABR Tl PR bl gl D75 DR S@aiars] W &l PR qehall § AR 7
&H PR dled ©| I8 WISIGN 89 31T & W1 dTed 8| I8 WATSERT 319 HRY, Wifierd Ry, sma S 9
e IS WY BT WS T P IR Tl ST IR AT AT AR E B SEH AR A TRE F FUIC
BHA| U 3R AMIE H BT A8l g & O e & S ard & S9H 94l [oHIae Sl Bl $hedl
ESRIICIEY

# dtors PR ¢ W W S 73 e § S9er ot gt SRl

it &te Reer ¢ # il a1 781 a1 I gl

2 o AR @ 1 RSdeE W $o arel o1l

MR. CHAIRMAN: Stop this please.

2 &e Riee : 9@ o fieel @l a1 g8 [ RSawH de-3iw, gIH DIC Bl SToHc ... (Fagm)

3t diels PAR ¢ 3T SISAT BT I g3 | JAUD] bl W § Rde 1 a7 gs |

2 B Riaer @ S8l 9 el Sl wWieT B 91d § a1 S Ufersiidelil eve 9 i he will be
entitled to teach. ...(@agM) gfereifdelic e S Uy &M IHD! FA1Hd e .. (gaum)

MR. CHAIRMAN: Please stop this debate.

... (cgagm)
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2 &ie Riaer : 4 s9d TR 4 vl o T8 DE 6T gl § Dad ga- &1 D e g & 37 & &7 I8
2 b Sl o e 99 A1 feril| oy Ared € f& on the basis of reservation SHHT IweS A
[ERISINCECIE))

£ dots AR : GIW BIC 1 A 377w fon g1, (@ger)

MR. CHAIRMAN : Shri Dhananjay Singh, you may ask your question.

... (Interruptions)

N B Rrser : 7 MU Fa1 7 5 A dIc 7 S egarse fFar g e Reeh afed & s
AR Pl dAlell & feeell FAAGE 3§ 27 JRRE ddas Faris b Rede e SR v @t die
SRS DR BT el WG| B9 d199 Aok Dl I8 SRNGRM & oAl 3R GUH B 7 bl Sore
AN 0E A &

2 dels PAR @ FgI-9gd gdIe|

2 &a e @ 77 91 dR W 31U qEE 9™ a1 9 & B .. (FaEm)

#ft eeior Rig (SQR) @ o0 A9 a9 &1 Sa19 T8 .. (@r9em)

3t Bfte freaer : # @ a1 €| 3R 3MUST WaTd HIs @ © A1 4 3 IS a1 §

.. (@)

it e Rie ¢ 17 warat far o % S a9 =9 .. (aem)

2t wia Ree @ oo el 6 6 q-a1 Iy 2. (Fagm)

2N geior [ ¢ o8l STR U Bl TETEl N RIS 8, B9 a7 el Ugele e ha” BRd 8 a8l 3T

U& TASTEST & I 8. (9uT)

3t Hfte Rreae ¢ g=iora S, 31U S1 o7 aTd dal| H 311 MUBT badl g1 of Il dredl g b
BRI Ul <Y I8 T b T8l YAsTSCIal 78l &, Usel a8l I R B Bs Ua=ll, I ey,
el $%¢ # yesdl el Y| iy gAN g ot fb S8l e § a8f Ugel S| AT B BHT &4
QTSI W1 RRATYT R & | T8l gl FATNIST 81 8, 8l el Jaiielst ol Rl 6| 3R

HE ATSATSC! & Al I8l SMMSATSYA el Bl 3R STE MSATSYH & a8 ATS3Mgel 7 8| 37 9 aRE U

sfdacaa Rived =m T o). (S7a9m)
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3T S B BN A1 Wi Y, aifs g onfde R oSt JER @1, SR U Sl (aeT)
# gH®! 91d TE B W@ g A ghHihe R & 9 o) @ g o @5 S @'t 99 gy €1 ey g
FHT BT | R wRemg =me, of <Ayl (@rger)

MR. CHAIRMAN: Nothing is going on record.

(Interruptions) ... "
SHRI ARJUN RAM MEGHWAL (BIKANER): Sir, we all support the educational

reforms.... (Interruptions)

it Bt Rt « #9 w1 o1 & faa #4307 S &1 Jue I iR <1 aredt, ag fierm .. (araem) #
3R ol El... (™) $7 e # BIg qre 781 371 A1y ... (rger)
MR. CHAIRMAN: Nothing is going on record.

(Interruptions) ... *
N Hia Rreaat : =1 o=l & A § 3T GEHT YHIOR g 6 o g oo gera Ry .. (raem)
e o BT 8, M6 A 991 ST | (@raeT)

MR. CHAIRMAN: Shri Janardhana Swamy, if you do not want to ask question, I will call
another Member.

SHRI JANARDHANA SWAMY :While initiating the discussion I had asked some very
specific questions. My main question was relating to the principle being followed with
regard to naming the institutes. It is very confusing to name the new institutes as the
Indian institutes of Science. The only difference I find in the name is we are adding
‘Education and Research’ to the new Indian Institutes of Science. This is actually creating
confusion because it implies as if there is no education and research in the present Indian
Institutes of Science.

SHRI KAPIL SIBBAL: Sir, the Title of the Bill is going to be changed in the following
way. It is going to be called ‘National Institutes of Technology, Science, Education and
Research’ and that is a part of the amendment.

SHRI JANARDHANA SWAMY : Sir, there are two things. One is NIT.... (Interruptions)

Sir, my question has not been answered.... (Interruptions)

* Not recorded
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AN dors FAR Y B TR IO QY| T8 RAR 2., (S9Er)

SHRI BHAKTA CHARAN DAS (KALAHANDI): Sir, the hon. Minister has not spoken
about the backward region of the country. In my speech I had requested the hon. Minister
to talk about the backward region and I would like to listen something from him about our
programme with regard to the backward region.

SHRI KAPIL SIBBAL: Sir, if you look at the Central Universities that we have set up,
whether it is in Koraput or Thiruvarur, these are all in the backward regions of India. So,
as and when we set up more institutions those considerations will certainly be kept in mind.
There is no question about it. This Government has always invested where the common

man needs to benefit and we shall continue to do SO.E

2 el PAR : QUIRT HBled, H U WeAw | A HAT S W e |9 6 T 9gd fage
AT B ST 98T Yedlde @ a¥id o WiE & 3R GHSA BT IR Bl | §7 3yl o uF fo7m 8, w49
TR BTAI B SN 37T o, 98 Rofee Afed f&ar 21 oy I 19RaT & <& g $B 1 $v DA
SaTgd, it I8 Roder A Aen S[Sl gl Harel &1 I 3MUs @l § W 8| v 9 Afqers # g,
S oo R g1 & a9 g € wEer argan g

N Ha Riegat @ T BIR AW S I G 8, I TR B SRR AR B |

MR. CHAIRMAN : The question is:

“That the Bill to amend the National Institutes of Technology Act, 2007, be
taken into consideration. ”

The motion was adopted.

MR. CHAIRMAN: The House will now take up clause-by-clause consideration of the Bill.

Motion Re: Suspension of rule 80 (i)
SHRI KAPIL SIBAL: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha insofar as it requires that an amendment
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shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment
No. 3 to the National Institutes of Technology (Amendment) Bill, 2010 and
that this amendment may be allowed to be moved.”

MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha insofar as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment
No. 3 to the National Institutes of Technology (Amendment) Bill, 2010 and
that this amendment may be allowed to be moved.”

The motion was adopted.
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New Clause 1A Amendment of Long Title
Amendment made:
Page 1, after line 5, insert, -

‘1A. In the National Institutes of Technology Act, 2007 (hereinafter
referred to as the principal Act), in the long title, for the words
“certain institutions of technology”, the words “certain institutions of
technology, science education and research” shall be substituted.’.

3)

(Shri Kapil Sibal)
MR. CHAIRMAN: The question is:

“That new clause 1A be added to the Bill”

The motion was adopted.

New clause 14 was added to the Bill.

Motion Re: Suspension of rule 80 (i)
SHRI KAPIL SIBAL: I beg to move:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha insofar as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment
No. 4 to the national Institutes of Technology (Amendment) Bill, 2010 and
that this amendment may be allowed to the moved.”

MR. CHAIRMAN: The question is:

“That this House do suspend clause (i) of rule 80 of Rules of Procedure and
Conduct of Business in Lok Sabha insofar as it requires that an amendment
shall be within the scope of the Bill and relevant to the subject matter of the
clause to which it relates, in its application to the Government amendment
No. 4 to the national Institutes of Technology (Amendment) Bill, 2010 and
that this amendment may be allowed to the moved.”

The motion was adopted.
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New Clause 1B Amendment of Section 1
Amendment made:

Page 1, after line 5, insert, -

‘1B. In section 1 of the principal Act, in sub-section (1), for the words “
National Institutes of Technology”, the words ‘“National Institutes of
Technology, Science Education and Research” shall be substituted.’.

4
(Shri Kapil Sibal)
MR. CHAIRMAN: The question is:
“That new clause 1B be added to the Bill”

The motion was adopted.

New clause 1B was added to the Bill.

Clause 2 Amendment of Section 2

Amendment made:
Page 1, for lines 6 to 8, substitute, -

‘2. In section 2 of the principal Act, for the words “ the Schedule”, the words
“the First Schedule and the Second Schedule” shall be substituted.’.

)
(Shri Kapil Sibal)
MR. CHAIRMAN: The question is:
“That clause 2, as amended, stand part of the Bill”

The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3 to 6 were added to the Bill.

122
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Clause 7 Insertion of new Section 11A

Amendments made:

Page 2, line 30, -

after “Government of India”

insert “or his nominee not below the rank of the Joint
Secretary to the Government of India”. (6)

Page 2, line 36, -
for “three”
substitute “two”. (7)

Page 2, line 38, -

after “Institute is located”

insert “or his nominee not below the rank of the Joint
Secretary to the Government of India”. (8)

Page 2, for lines 41 and 42, substitute -

“(i) two eminent scientists, to be nominated by the Council, having
special knowledge or practical experience in respect of education,
engineering or science, one of whom shall be a woman; and ™.

)
(Shri Kapil Sibal)

MR. CHAIRMAN: The question is:
“That clause 7, as amended, stand part of the Bill”
The motion was adopted.
Clause 7, as amended, was added to the Bill.
Clauses 8 to 11 were added to the Bill.
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Clause 12 Insertion of new Section 30 A
Amendment made:
Page 3, line 41, -
for “five”
substitute “four”. (10)
(Shri Kapil Sibal)

MR. CHAIRMAN: The question is:
“That clause 12, as amended, stand part of the Bill”
The motion was adopted.
Clause 12, as amended, was added to the Bill.
Clause 13 was added to the Bill.

E]

Clause 14 Amendment of Section 37
Amendment made:
Page 4, line 24,-
for “2010”
substitute “2011”. (11)
(Shri Kapil Sibal)

MR. CHAIRMAN : The question is:
“That clause 14, as amended, stand part of the Bill.”
The motion was adopted.
Clause 14, as amended, was added to the Bill.
Clause 15 was added to the Bill.
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Clause 16 Power to remove dificulties
Amendment made:
Page 4, line 50,-
for “2010”
substitute “2011”. (12)
(Shri Kapil Sibal)

MR. CHAIRMAN : The question is:
“That clause 16, as amended, stand part of the Bill.”
The motion was adopted.

Clause 16, as amended, was added to the Bill.
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Clause 17 Amendment of Schedule

Amendment made:
Page 5, for lines 8 to 10, substitute,-

‘1'17.(1) The Schedule to the principle Act shall be numbered as the
First Schedule and in the First Schedule as so numbered after SI.
No.20 and the entries relating thereto, the following shall be
inserted, namely:-

ational Thstifute of] [National
@echnology, oa stjtute of
21 oclety ec nology,
? stitute auonal
@ jl noo Y, . sttutq of
22 ucherry ociety ec oqy,
udluc erry.
onal |nst|tute auonal
B!a'rec nology, stjtut
23 omety ? no oqy.
elh
at onal Institute of ]]n na|
24 E%tgl]r%” Pélrlnaqar) U?tarai d.
. omety
at onal Instifute of uonal
o\oqy ohra ll\[lm
25 ghalaya) h} ogy
00|ety aya
National institute of ational
ec nology,_ I]nst tute of
26| Mizoram Society. echnology,
Mizoram.
at onal Institute of ationatl
g I]nsttut of
27 Mampur ocCiety. echnology.
Manlpur
1?1 |'g|)na| Institute of| [National
% stitute of
28 Naqaland ociety. echnology,
Nagaland.
ig(t:onal Institute of \lauct)lTal of
29 runacha?)ﬁ’radesh g’ |1n
Society ac a
ra es
atlonal Instifute of ational
30 iec nology, Sikkim stjtute of

oclety ei&( no ogy,
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(2) After the First Schedule as so numbered, the following Schedule

shall be inserted, namely:-*. (13)

(Shri Kapil Sibal)

MR. CHAIRMAN : The question is:
“That clause 17, as amended, stand part of the Bill.”

The motion was adopted.

Clause 17, as amended, was added to the Bill.

Clause 1 Short Title and Commencement
Amendment made:
Page 1, line 3,-
for “2010”
substitute “2011”. (2)
(Shri Kapil Sibal)

MR. CHAIRMAN : The question is:

“That clause 1, as amended, stand part of the Bill.”

The motion was adopted.
Clause 1, as amended, was added to the Bill.
Enacting Formula
Amendment made:
Page 1, line 1,-
for “Sixty-first”
substitute “Sixty-second”. (1)
(Shri Kapil Sibal)

MR. CHAIRMAN : The question is:

“That Enacting Formula, as amended, stand part of the Bill.”

The motion was adopted.
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The Enacting Formula, as amended, was added to the Bill.

The Title was added to the Bill.

SHRI KAPIL SIBAL: I beg to move:

“That the Bill, as amended, be passed.”
MR. CHAIRMAN: The question is:

“That the Bill, as amended, be passed.”

The motion was adopted.
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15.28 hrs.

CUSTOMS (AMENDMENT AND VALIDATION) BILL, 2011

MR. CHAIRMAN : Now, we will take up Item No.13.

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, I beg to move:
“That the Bill further to amend the Customs Act, 1962, be taken into
consideration.”

Mr. Chairman, Sir, this is a very small Bill. It is for amending Section 28 of the
Customs Act with retrospective effect because in a recent judgment of the Supreme Court,
it has been decided that the Customs Officers so specifically authorized can issue the
notices to impose duty, short duty, non-duty, recovery and excess recovery. All these can
be done by the officers who are specified for the purpose in the jurisdiction. Earlier, the
interpretation was that those who are Custom Officers, they can do it. DRI who are also
Customs Officers and Central Excise Officers who are also discharging the duties of
Customs Officers in the port area, all of them used to do it.E

But with the judgement of the Supreme Court it appears that now each officer is to
be specifically authorised and specified by the designation so that these specified officers
can discharge these responsibilities. I am asking for the retrospective amendment and
validation through this Bill because if we do not do so, then over the last 25 to 30 years all
the charges which have been issued all those will become invalid and it will create a total
chaos. As it is arising out of the judgement of the Supreme Court of February, 2011 there
was no way by which we could have rectified this earlier and so I would request the House
to consider it and to agree to it.

MR. CHAIRMAN : All right. Now, the House will take up Private Members’ Business.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF WATER

RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, we may first pass this Bill...

(Interruptions) We can pass this Bill in another two minutes time... (Interruptions)

SHRI PRANAB MUKHERIJEE: Well, if you want to speak, then we can take it up on the

next day. But if you do not want to speak, then we can pass it today... (Interruptions)
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2 dels PAR (HITRE): U Y U B <11, 59 fdel W 89 dlelll saferg == gl =2yl

SHRI UDAY SINGH (PURNEA): Sir, we would like to give our views... (Interruptions)
5 s Tegy RiE (FIRE, S.0.): I8 gWH DI & HRU fHSHS g 8 &l &l giw dic 4
MTAFIL AeRATSH IR B ST

MR. CHAIRMAN: Please take your seat. Nothing will go on record.

(Interruptions) ..."

SHRI PRANAB MUKHERIJEE: Then we can take it up on Monday... (Interruptions)
SHRI UDAY SINGH : Otherwise, you give us 20 minutes now and we will finish it
today... (Interruptions)

MR. CHAIRMAN: So, we will continue consideration of this Bill on Tuesday as Monday
is a holiday.

* Not recorded
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15.32 hrs.

MOTION RE: NINETEENTH REPORT OF COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND RESOLUTIONS

MR. CHAIRMAN: The House would now take up Private Members’ Bills and
Resolutions.

Shri Vijay Bahadur Singh.
SHRI VIJAY BAHADUR SINGH (HAMIRPUR, U.P.): Sir, I beg to move:

“That this House do agree with the Nineteenth Report of the Committee on
Private Members’ Bills and Resolutions to the House on 18 August, 2011.”

MR. CHAIRMAN: The question is:
“That this House do agree with the Nineteenth Report of the Committee on

Private Members’ Bills and Resolutions to the House on 18 August, 2011.”

The motion was adopted.




19.08.2011 132

15.33 hrs.
PRIVATE MEMBERS’ BILLS - Introduced

CHAIRMAN: Shrimati Supriya Sule -- Not Present
Shri D.V.Sadanand Gowda  -- Not Present

@) COMMISSION FOR IMPARTING SCIENCE, ENGINEERING AND
MEDICAL SCIENCES EDUCATION IN INDIAN LANGUAGES BILL,

2011°
£ TS T, FER (THYR): AHURT HEIGd, § UG DHRAT § WK A9sh # s, geiad i)

AR B e Ja™ BT & oY U SMRAINT &1 WUAT HRA 3R 9 Fafod 1S9 AN
vl &1 Suey HA arel fA9TS BT MG BT B A & AT
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for setting up of a
Commission for imparting science, engineering and medical sciences
education in Indian languages and for matters connected therewith or
incidental thereto.”

The motion was adopted.

S AR T, IR ¢ H 9D gRevefUa B gl

15.34 hrs.
(ii) COW PROTECTION AUTHORITY BILL, 2011*%

2 TR 7. IER (TFYR): AT FEled, H TG HRal § 6 < d 71 3R Iqh! Al & HReqo
@ WASHR T UIABRU qo oY WR WX WHSY AEGRUl & TTed SR SO ddad a1 9D
TR (AT T IUGE PR dTel (989 DT YRRAUT BT DI AT & Q|

* Published in the gazette of India, Extraordinary, Part-1I, Section-2 dated 19.8.2011



19.08.2011 133

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the constitution of an
Authority for the purpose of protection of cow and its progeny in the country
and similar authorities at the State level and for matters connected therewith
or incidental thereto.”

The motion was adopted.

A &Rt . ol ;K R wenfia * wwar g[=]

1. Wien R (Famen): A SfieieRE g forn Sl =M wE 6 i fea S, 5% we

a1y b greenfud garl
MR. CHAIRMAN : It is only introduction of the Bill.

... (Interruptions)

* Introduced with the Recommendation of the President
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15.35 hrs.

(iii) CONSTITUTION (SCHEDULED TRIBES) ORDER (AMENDMENT) BILL, 2011*
(Amendment of the Schedule))

3t TS . IER (THYR):  Weled, H UG bRl g [ AlAuT (S SIS JAae, 1950
H 3R FeNET B dTel AU BT YRRAMUT B Bl Al & S|
MR. CHAIRMAN : The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
(Scheduled Tribes) Order, 1950™.

The motion was adopted.

M TR A W ¢ WEIRY, § e RewRnfia ww gl

15.35% hrs.

(iv) GUTKA AND PAN MASALA (PROHIBITION) BILL, 2011*
S1. frdic Seeltvs Wiciat (srERemEe Ufeed): ey, § IR &_al g b eh iR U FdTell &
IcUTed, Ayaa AR fay 1 gy R arel fagaed b1 gL B &l Al & S|
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to prohibit the production,
promotion and sale of gutka and pan masala.”

The motion was adopted.

S1. fhdie dmenWE Aidia! : 7eley, § fAdue Rwenfud aRar gl

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.8.2011
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15.36 hrs.
(v) CONSTITUTION (AMENDMENT) BILL, 2011"
(Amendment of Article 72)

ST, fdhdie JHolvE Widad! (JEWeETe ufeed): Jeied, H URAE aRdl § 6 4RA & |fagE # 3R
HeNGT B dTel fA8ed BT R & B1 At & Syl

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
of India.

The motion was adopted.

St fodie JwonwE Aicat @ weled, § gy Rfid o= g

15.36% hrs.

(vij COMPULSORY MILITARY TRAINING BILL, 2011*
SHRI ADHIR CHOWDHURY (BAHARAMPUR): I beg to move for leave to introduce a
Bill to make military training compulsory for all able-bodied persons and for matters
connected therewith.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to make military training
compulsory for all able-bodied persons and for matters connected therewith.”
The motion was adopted.

SHRI ADHIR CHOWDHURY : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.8.2011
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15.37 hrs.

(vii) NATIONALISATION OF INTER-STATE RIVERS BILL, 2011"
SHRI ADHIR CHOWDHURY (BAHARAMPUR): I beg to move for leave to introduce a
Bill to provide for nationalization of inter-State rivers for the purpose of equitable
distribution of river waters among the States and for matters connected therewith or
incidental thereto.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for nationalization of
inter-State rivers for the purpose of equitable distribution of river waters
among the States and for matters connected therewith or incidental thereto™.

The motion was adopted.

SHRI ADHIR CHOWDHURY: I introduce the Bill.

15.37% hrs.
(viii) SPECIAL EDUCATIONAL FACILITIES (FOR CHILDREN OF
PARENTS LIVING BELOW POVERTY LINE) BILL, 2011*
SHRI ARJUN RAM MEGHWAL (BIKANER): I beg to move for leave to introduce a Bill
to provide for special educational facilities to the children of parents living below poverty
line and for matters connected therewith.
MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for special educational
facilities to the children of parents living below poverty line and for matters
connected therewith”.

The motion was adopted.

SHRI ARJUN RAM MEGHWAL : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.8.2011
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15.38 hrs.
(ix) UNIVERSITY OF PATNA BILL, 2011°

ST, Wien fE (Famen): weiey, # U wRal g B Ued H U Sferud 9 ST faeafdeney
WG B TAT I AN U4 IAA GOd fArdl &1 Sude - drel A9y a1 RfUd d Bl
rgHfer < S|

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to establish and maintain a teaching
and residential university at Patna and for matters connected therewith.”

The motion was adopted.

St. Hien g ¢ Agiey, # fAgae qRIefid & gl

15.38Y hrs.

(x) GOVERNMENT SERVICES (REGULATION OF COMPASSIONATE
APPOINTMENTS) BILL, 2011*

$it 0.8, T Ui (SerTia): Heied, § UAd BRdl § [ el WReR & FREundE wrierdl |
3D UT AR W FRIfRIAT &1 AT 3R S99 WHad faril &1 Suey o arel fagad &I g
B DI AT & S|

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for the regulation of
appointments on compassionate grounds in offices under the control of
Central Government and for matters connected therewith”.

The motion was adopted.

2 0. &, A T (Steria) : Heley, # faggsd qrenfud wrar gl

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.8.2011



19.08.2011 138

15.39 hrs.
(xi) TELEVISION PROGRAMMES (REGULATION) BILL, 2011°

st .. 9 S| (Sernia): "eed, # uad deal g f6 Selifido Ael 'R BRisHT BT R
fafrafia & iR acdde) srrar S8 oM farl &1 Sudy & arel Adwd & Rwnfid & &

3rgHfa < Syl

MR. CHAIRMAN: The question is:
“That leave be granted to introduce a Bill to regulate the programmes telecast

on television channels and for matters connected therewith or incidental
thereto.”

The motion was adopted.

3t &, A T (STeria): Heley, H gy qrenfud erar gl

15.39' hrs.
(xii) CONSTITUTION (AMENDMENT) BILL, 2011*

(Insertion of new article 16A, etc.)
SHRI P.L. PUNIA (BARABANKI): Sir, I beg to move for leave to introduce a Bill further
to amend the Constitution of India.

MR. CHAIRMAN : The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
of India. ”

The motion was adopted.

SHRI P.L. PUNIA : I introduce the Bill.

" Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.8.2011
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15.40 hrs.

(xiiij SCHEDULED CASTES AND THE SCHEDULED TRIBES
(RESERVATION IN POSTS AND SERVICES) BILL, 20117

SHRI ARJUN RAM MEGHWAL (BIKANER): I beg to move for leave to introduce a Bill
to provide for reservation in appointments or posts in civil services for members of the
Scheduled Castes and the Scheduled Tribes in establishments and for matters connected
therewith or incidental thereto.

MR. CHAIRMAN: The question is:

“That leave be granted to introduce a Bill to provide for reservation in
appointments or posts in civil services for members of the Scheduled Castes
and the Scheduled Tribes in establishments and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI ARJUN RAM MEGHWAL : I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 19.8.2011
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15.41 hrs.

CONSTITUTION (AMENDMENT) BILL, 2011
(Insertion of new articles 275A and 371J)

MR. CHAIRMAN : The House will now take up further consideration of the motion
moved by Prof. Ranjan Prasad Yadav on the 11" March, 2011.

Shri Dara Singh Chauhan — not present.

Shri Arjun Roy.
2 3G ¥ (MAGt): Gl AEIGd, U1, IO YTe Aed g\ URd by U wdfder denes fage,
2009 P 3fT-wNT forar o1 B, 39 w9l # dem & fou # wer gon g f9ER <9 &1 9gd Soitad
3R Ve gfedion § <o &1 AgdqUl g &l fI8R &1 3qe1 TiRasell sfery @1 § 3R <% &
frrafor & gaRt AT € 6 fABR @1 S 4T & 8, a8 fee Wl WR W HH 8 @ 2l [ER e
AR 3R da & fPIR WSl §l U IR% 48R Bl faRY qoff & & forg fIgr o oy = <@ sl
AT ¥ 8RB ¥y &9 o & oy IR WP Ahed 1R fUgel YhdR BT BT AT AT 3R
3ol faRiy 37 Werddr o & fawy R f$whe 1 81§ # aar wedn g b o9 <w # WEY o
H1 AT gal, A1 I 3R g & d1d QIRcdl B Al ded™T g, $HH B9 3R 31T HI o= WY
drhd off, SITeT | SATET d1hd &g Bl & T8 IR AT & &7 H Sl B HIAT 01, 98 ol & forey fear
T BAR <9 & oy 9gd & gl &1 vy 2 ofR &9 &l & forg ot foan &1 |ara © & o R <
H & fawHar gadt S <@l 2
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15.44 hrs.
(Shri Satpal Maharaj in the Chair)

o5 B O e A et 61 dgT e =y 6 fha ave W e fawHan <2 § &H 8 SR <w
aﬂwﬁwaﬁﬂﬁmﬂmaﬁwﬁaﬁaﬂwwﬁwwﬁwﬁwﬁﬁ
S Bed S ARy, d 8l So| # g =red g & 5 a9y [J8R 99 2000 ¥ 3R W Ugc
o qaa fIER iR sIRES Ueb A o, <9 Bl |qaife Wirel qwar S fIeR 4 off| ore & wHg H
f[eR o & |a¥ AP Iusire, YA €1 i § mer o1 faenei &1 § givan § R hiess AseT dod
¥ S et Fraadt € ok e o IRE 2 &R /D gRT S HAS AT 991 B, I8 |Wa ATa1
SIS gl & Fgd S 7 &1 A 8, SO 1Sl SUSs, 94 39 8Rdl TR dIs el ol 98 S+
feeR # 3l

fehd o 1 Sy & & # [J8R A wif<y Bl a1y, $iY 4 d&fed Sem gei 3 o
TREDHI BHT AMRY, S DI R WRA ABR D Tl MfIH AT & HRv, FaAToric & dRo, [J8R
B I fHT I & BROT 7T B8R BN & a5 § i <9 7 3ifi TeE R dedt gon Bl fier &
JART ¥ & R g H e Agady Al A O ol [9ER & faemei arg 9 fIER | ue A fER
IR ge, forat ff affRe @ forg <t ufowel 8t &, aTe 98 Yad & ke 81 a7 THeedl & e &
AT YU B B AT Ul AiAA HHE B WieT 8 AT SR A1 Afsha B wier 8, [ER &
o3 Are fdeR H WweE $A g, et W 8RR H BH €, BAN I8l Yod ured @i Rl S e
g, T I~ Piel, oM, fieell, ga@ER iR R ganfe [Afys =1t # S e & o
Ted § SR MU HE@yrl ANEE Q¥ iR 3T # S @1 W HRd 2| FR U W SATEl U6
SN, AEAAHY W, TAfe STl WS, AU | ST arelt 24 ¥ 28 A fiER # 'd g &R
Aforrw et aRea R € &R oot e et e &5t wrd gfaerd € vt e & 318 v& ff T
e SR e T8 2 o fER # T @ ofe R ot RER e & Are | <o # eiftw urem w

@l gl

1993-94 ¥ TR 2005-06 ¥ Sl 3Aibs g4 <, fd8R fAdrd & Al # <o & sifow yrges
W 2 B U9 M 2, Il a1 2| Bt TERIE M B, <Yl 91d 2 TAN < b 9 oy faaRid
A WY oifed fIER R sat sarer oot ofda g, s <o & fmion § w9 8t e oer @t 2
3R I8 Ao & AW 7 Siftw ueH W, d 7 N T8 W@, oifow ¥ IR N T8 W@, e dioiee
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W B L, I8 < B oy e o1 fawy &1 dhae 48R & g far o1 fawa 7€ 81 @) <7 3R WedR &
forg fram &1 faw 2

faerR 1 gfn &1 dreeda foan, wer Al fan) faeR 1 <o &1 v gy fean SR < &t
SITSTE! & JAlQTe Bl Sl AIH TSI ISIs 8y, 98 HBWAT Ml St & <iged H IER A YO g 3R AT
faer go fRufa & @t 5l

B SIS I AR 2 5 39 3 @ e fRIfy e 781 81 g & wWR W 8 e
g1 g9 faerrelia <o dead 2 39 o¥ § W 3R o & 419 3§ Sl BRI ©, 98 984 o fadl @
s g1 oot <o # S Srids qa B, fAfi= FHER 9A & A1egw § U gofdl @ {6 S B AT 77
I 80 BIE AT 20 ¥WY UG a7 & My WX U+ Siae fHale axa g1 dfes 59 <o ¥ 100 aafe
W W € RS TN 9w @ @ R ST UE FlS W 2] e d Aded 2 5 39 e 3 e
IR fF 100 AfFT <2 @1 & FRRT BT TP dlATS 9 &1 8 AR 80 HIFal &Afadd 20 39T 4
FH TR AT 0T IR B, I8 6 e B BRI Ao 39 ¥ ¥ 27 w8 f5w @ @ anfde
AR B R fFd T8 &1 IR WHR 7 =i ydee fvan 8?2 &9 39 W 9a1d @8l B o

HRBR DI §9 W [TaR HAT A1fey b RaR a1 HROT 2 {6 BIs Afda qrer A AT 399 )
AT ST &, SHdT @& 41 Pl 339 WSl HRAT © a1 o & AN Ifalferd 8 S & olfdhe] WRbR AT
[T B TRE A Pls dd 3N & A 9 D AN WS o1 e | <% 7 IR AR W, R B B
v 21 o W & forg A ff BT 9918 8, 18 AgAdR, AT AT AW HHS B, fhe 7
TR & B fll # wEd E Bl TH US e B IMids IR AMGR T8 o W@ g 37 99 H
HANTAT §| AAH=IAT 3R IRAIER & MR W 7 A1 D5 ARBR AR T & A AR §RI DIg A
UEd B O & 7 s TR &R S # Wi iR BT A e 5 9@ &R W B4 2

# fI8R & Wdg H AT aredr g (b Aol AN Hedl © (6 65 R URAR IR Y@ I A
gl R & forg St WRHeR a7 fHar T, 99 [I8R WBHR 7 qd AT A1 9 qadNdd 8R4
1,40,00,000 URIR TR @1 ¥ A UY MY T9 f[I8R WHR 7 4Rd ARBR ¥ 37uzg fhar b
1,40,00,000 UREART BT 3fcdI&d, AU IS & T8 AMIGe DI WIEM ol ANy A1 WK WRBR
H1 R Q1] 9RA WRPR A 8RR & TRl B Y Bl HIR W Bl BT b [Tl WRd ARBR D
3ffers Fan © o <o # Ui =afe 44,000-45,000 39T A1 M 2 S@fP fI8R # 11,000 $UV 2| &
i APy GBS BT A PEd 87 BH FAI D BRI B! A Hed 87 Rifh &4 TG D HHA |
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o # ot UREE W El BN ATell gleld W9 WX gl IRG WRAR A TRE I9ed & oy
TASIUATs & d8d SU BT 8 I8 Bl ©, I Bd gl MUB! Uh At Jrom f98R § 3 & 9
el < gl

Stel a@ e &1 Fara g, fAeR Ren & &3 ¥ oiftm em & Tode g1 ¥8t 2001 7 47
gfder @ Rifad 9, § fI8R AReR ®1 g=arg <A1 Aredl g b 48R WaR 7 agd Al usd @ g,
3 74 wied 4 31 foewll X¢ & ok fIER 63 Ufiv & Toki® Ugd T &l [JER & AM
A e AR S e @ & § Qrsfehe Ao, i Wi Are, yoE Aol o R
qrel gTa] DT W dR 9 gl & U 10,000 BT IAHT UGS B Bl ATST V| & g I 3fd
Rieren @1 T8Tel g5l 39 Ak ¥ f[9eR # e & &7 H $8 YuR gW ol oW wH ok Ren & a3 ¥
fo & & €l

fIeR ¥ ame W Rfel € 3R MUl 398 IR # IR o BRft @) S0 Srgfad Shfa
forexd Xe 10 ferd & U g1 Ys BT <% 87 bl IoNEl 87 8l a9 ufdwd A fhdl warS
& e 8 a8 o [Aefia 81 o 87 84 a9y U =red € dife [eR d Rien & & &
faem 811 919 Wod Wed & 9dy § 79l g8 off 99 TIhReEeR @ a1d oS Y| ¥ § o 33 A
frairiier arior W& 7 offehd fIeR # 87,000 fha™icR Tl &1 oMW1 I ofg fhariiey ariion ds&
FIfRY| <9 H T 66,000 ey vATE & iR fagR # " 3,600 fhalrdier g R MWl <@ &
Agel TR SRIAT & 31U W 5,000 fheirdier faer &1 =iy ol
WU HR1ST : TS & e & IR-UTT Fe & SATAU 3T Ffared # qiferu]
# oA W : AU edEs H WIS TS § Fhd ©l M IR s H WHiad SMUET Al 7 Al
PRI WIS UboT o 8 oIfchd 2007 H S8R # 23 {571 amvemse 8 717 3iR MU Ueh ¥qU &1 A8l
Hﬁﬁlgﬁzoosﬁaﬁ?ﬂﬁmaﬁ, T HAT AT 3MUET T BRd Bl 14 BOR BRIS O0
DI = A B gAAE B oy fedts Bl 8, R o @RS 3R < & oReR 48R &9 e x|
IS fIgR &1 efia o aed € @ 91 fAER &) 7 8, 91 ER &1 86 8 S9! 1 =12y

JATIRT WRIGd, 31T H i a1d Hedx U a1 WA BT dledl gl § WRA ARBR I 31UT
DT AT § b W0 BT UG &, [I8R &1 waTel & 3R T8 dhadl 989 IR WINUl | & T8l 8| Ffh
T84 3R WU Bl © 3R WRPR Bl IR% A I W Pls L 78l (odl S | safey i 7 &y dar
BT g, 3favary Uar 8rar © 3R ol # ¥/ 97 BT © o YR WReR it @ g &1, o) @
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&3 3l fHdl @ T P Aeg H-AT T8l dredl 2] IER § S0 BRIs AN ©, 3faled Bl eRdl gl 3R
fI8R BT N7 WIS e 3R Y G 81 <d & a1 FHl U Rgas <2 § WU el @l gl
ifeh faeR A agd Wil WUM Bl YoM 81 3R I9 B YD B § AT SR |

[T HEGd, 3T g3t dle Bl Hidhl fadl, S oy # SMuehT SR e bR §Y 37U

I AT HRAT §| g .. (Faer)
[Tt FEE @ 3y fergehr < SIfVY, W ol W 81 SR |
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ST, Tgde gae g (denet): quIfa Heied, SIS U9IE Iied gRI1 U <ol |fqgr denge faggs
ST AT 81 <fh fagR fag qur 94 1 o 79 9R BRIS ¥ Bl aAH UTd fhar o SR A 90
FOR BRIS R 3N | I8 b RN T, SHH AL BT a1V 31d 397 MeH H SR Fone gl 1
ARG 79 TOR IS ¥0Y T Gl Tl 7 I8 han fhar € {6 ER &1 sa0 T &1 Yoo frer
IR 3R B/ S 90 BOIR 3R I BOIR BT ATeT Fx fear| TR |t auf 4 i deart 9 qifsa
BN &l 1912 ¥ dd A fI8R 3R IS ST §U 3R 1936-37 H ISIAT AT ol AR TR FeaRT
15, AR, 2000 ®! fIER A IRES ;AT B 747 AR Io9+ fER a9 7| 39 I W 989 g o,
9 B9 AN SR A| T WR dgd RIS gy, 84 Al 7 sl Raahd @1 b fagR 7€l der =ty
SER A 27 Arearo St Y HA ¥, Fei a9 QAT AT {6 deaR b BROT [G8R BT W JHAH g3l
IFDH! WRATS Bs ARBR BN MR Tbot <l 89 AN WIS 8 & [P I Bl © a1 G &1 uar a1
TAA Tl ... (TIIM) SH AT WHR F I A 3 S TWHR T, W A @ IR e vl ot aw

2000 ¥ 1191 AT 19 8T 8, BH b5 AR A BT ded © [P I ga9 &1 e Fai T8l ganl|
dear & {HY Pel T AT fF I8 < 91, 98 S

fIeR 3 91 9N S 9, @M IR @Sl 9, 7 99 SIRES 9 9o T 3R 3R q1g, gIEIS, I
ST R el I Herd Bl A @ T AR 39 Fa9 fagrR &1 S=ar fifsd 21 &% I faeR 9Ra-
U Bl AT B a1 W, AT [IER & A1 el @S W, &9 A gIsR ST H S 9| A AR
AfeEl & wera 1, R 1, Tew, & Ted, aEmR oS e & wee d R & A Ofsd g1 5
IRl B BRU BH AUNMhde SAUeareiorad ureied d 2l q1g, J&rs, S SHd AR T4 4 Hed
wwﬁﬁ?ﬁﬁwﬁ%"‘g
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MR. CHAIRMAN : Hon. Members, the extended time allotted for the discussion on this
bill is over. I have still five more hon. Members who want to speak of this Bill. So, if the
House agrees, the time for the discussion may please be extended by one more hour.
SOME HON. MEMBERS: Yes, please.

MR. CHAIRMAN: All right, the time of the ongoing discussion is extended by another one

hour. Yes, Dr. Raghuvansh Prasadji, now, please conclude.
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* Not recorded
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THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI NAMO
NARAIN MEENA): Sir, the Bill moved by Prof. Ranjan Prasad Yadav proposes to insert
Article 275A after Article 275 and Article 371J into the Constitution of India with the
objective of providing special financial assistance to the State of Bihar for accelerated
development of the State. Sixteen hon. Members have participated in the debate. I am
grateful to them for their valuable suggestions and observations.

Sir, before I come to the specific replies to the questions raised by hon. Members, I
would like to state that Bihar receives sufficient Central assistance through the Finance
Commission grants in Plan assistance and from various Central Ministries. As the hon.
Members are aware, the Finance Commission transfers are made to States on the basis of
recommendations made by the Finance Commission on assessment of each States’
requirement. The Finance Commission normally finalises their recommendations after
consultations with the States. At present we are in the 13™ Finance Commission award
period which runs from 2010 to 2015.

The 13™ Finance Commission has recommended a total devolution for the State of
Bihar amounting to Rs. 1,72,944 crore during this award period between 2010 to 2015 as
against Rs. 75,646 crore under the 12" Finance Commission award period between 2005-
10. This is an increase of 129 per cent. The 13" Finance Commission has also
recommended State-specific grant of Rs. 333 crore to Bihar for inter-linking of rivers for
prevention of floods. Under the National Disastar Response Calamity Fund, the 13"
Finance Commission has recommended a grant which is double the share of Bihar from
Rs. 592 crore in the period between 2005-10 to Rs. 1386 crore in the period between 2010-
15. In connection with the Kosi floods, cyclonic disturbances and drought, funds have also
been provided to the State of Bihar from National Calamity Contingency Fund now known
as the National Disaster Response Fund for immediate relief in recent years. The grant of
Central assistance to support the State Plan of Bihar amounted to Rs. 12,992 crore in the
period between 2005-10. The Central assistance of Rs. 4815 crore was provided for State’s
Annual Plan for 2010-11 as a grant from the Ministry of Finance alone. E
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A provision of assistance of Rs. 7,119 crore has been made to support the Annual Plan for
2011-12. In addition:

a. Substantial Central assistance is released to the States under Central Sector
Schemes and Centrally-Sponsored Schemes by various Central
Ministries/Departments for employment generation and creation of assets. |
have been informed that the total releases from Central Government to Bihar
for various Centrally Sponsored and State Sector Schemes amounted to Rs.
12,206 crore in 2009-10, which increased to Rs. 20,000 crore in 2010-11.
This 1s again an increase of about 65 per cent over one year alone.

b. Specific assistance has been provided to mitigate the impact of floods in
Bihar. The Flood Management Programme, which is a State Sector Scheme,
covers flood protection works. Central grant of 75 per cent is provided for
projected selected by the States under this Programme. Under this
programme, Central assistance of Rs. 544 crore has been provided to Bihar in
the 11" Plan so far. Ihope that this will reassure Prof. Ranjan Prasad Yadav,
Shri Adhir Chowdhury, Shri Vishwa Mohan Kumar and Shri Ghanshyam
Anuragi, Shri Mahabali Singh and others who had expressed particular
concern regarding the flood situation in Bihar.

c. Further, the State has also been accessing external aid for infrastructure
development. In 2010-11, Bihar received external assistance, comprising
both grant and loan, of Rs. 941 crore, while a provision for Rs. 2,550 crore of
similar assistance is there for 2011-12.

Special Central Assistance for a new Special Plan for Bihar was included in the
Rashtriya Sam Vikas Yojana in 2003-04. The original cost of all the projects under the
Special Plan for Bihar was estimated at Rs. 5,568 crore. RSVY was subsumed in the
Backward Regions Grant Fund Scheme in 2006-07 and the Special Plan for Bihar was
brought within its ambit, with a provision of Rs. 1,000 crore per year. In 2011, enhanced
support of Rs. 8,753 crore was approved for the Special Plan for Bihar; with the balance
amount of Rs. 3,468 crore to be released during 2010-11 and 2011-12 of which Rs. 2,000
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crore was released in 2010-11. An amount of Rs. 1,470 crore has been provided in 2011-
12. Projects under the Special Plan for Bihar include strengthening of sub-transmission
systems, renovation and modernization of thermal power stations, renovation of a major
canal, development of State Highways, etc.

Under the new Integrated Action Plan for identified districts, seven districts of
Bihar were provided a grant of Rs. 25 crore each in 2010-11 to meet assessed
development needs for social sector services and rural infrastructure. This provision has
been increased to Rs. 30 crore per district in 2011-12, against which Rs. 10 crore per
district has already been release

Now, I would like to address some of the issues raised in the debate. A request was
made by Shri Vishwa Mohan Kumar, Shri Arjun Ram Meghwal, Shri Mahabali Singh, Shri
Arjun Roy and several other hon. Members also to categorise Bihar as a Special Category
State. Any change in the categorisation of States for Central Assistance would require a
decision of the National Development Council, which accorded Special Category status to
the eight North-Eastern States and the three hill States.

Planning Commission has informed that, in the case of Bihar, two of the important
criteria for classification as a Special Category State, hilly and difficult terrain and low
population density and/or sizeable share of tribal population, do not apply. Further, it
receives substantial Central Assistance and is not debt-stressed. Therefore, it has not been
accorded Special Category status. As such, Additional Central Assistance is being provided
for State Plans on a case to case basis considering State-specific problems.

Sir, here I would like to bring to the notice of the hon. Members, mostly from Bihar
and others also that Bihar had made a request for Special Category State status again last
month and an Inter-Ministerial Group is being constituted by the Planning Commission to
look into this request.

Shri Hukmadeo Narayan Yadav, Shri Shailendra Kumar, Dr. Raghuvansh Prasad
Singh, Shri Ghanshyam Anuragi and other Members raised the issue relating to the poor

power situation of the State. The Ministry of Power has given the following information:
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The Government of India is concerned with planning and policy formulation for
overall development of power sector in the country. Government of India supplements the
efforts of States by establishing generating units for supply of power to States/Union
Territories in the Central Sector through concerned Central Public Sector Companies..
Bihar has been allocated from 1727 to 1773 MW from the Central Generating Stations,
which is the highest among the States of the Eastern Region. Bihar is expected to get
additional allocation of 1637 MW from the future projects of NTPC in the State at
Muzaffarpur and Nabinagar. Bihar is also expected to get allocation from Barh-I and Barh-
IT Thermal Power Projects as per prevailing guidelines for allocation of power.

The Government of India has also launched two schemes, that is, Rajiv Gandhi
Grameen Vidyutikaran Yojana (RGGVY) for rural electrification and the Restructured
Accelerated Power Development and Reforms Programme (R-APDRP) for strengthening
of sub-transmission and distribution system in the country, including Bihar.

Under the Special Plan for Bihar, assistance is being extended for renovation and
modernisation of Barauni and Muzaffarpur Thermal Power Stations.

Hon. Members Shri Adhir Chowdhury, Shri Ghanshyam Anuragi and other hon.
Members also referred to Bihar’s irrigation needs. During the Eleventh Plan, so far,
Central grant amounting to about Rs.305. crore has been released to support irrigation
projects under the Accelerated Irrigation Benefits Programme under Bihar’s Annual State
Plans.

Sir, Shri Bhartruhari Mahtab pointed out that more powers have devolved on the
Union of India under the Constitution and that the Union needs to give attention to under-
developed States to correct the regional imbalance.@

I would like to tell the hon. Member that a wide range of schemes, including BRGF
Scheme, are being implemented with this objective. He had also asked that special
attention to be given to Kalahandi-Bolangir-Koraput region that covers eight districts of
Odisha. I would like to inform Shri Mahtab that a Special Plan for this region is being
funded with 100 per cent Central grants under the BRGF Scheme with Rs.130 crore being
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released every year. In addition, 15 districts in Odisha, including seven out of eight KBK
region districts are covered under the Integrated Action Plan.

Shri Ramashankar Rajbhar has raised the point that States of Uttar Pradesh, Odisha,
Chhattisgarh and Madhya Pradesh also require Special Packages. Several States are
seeking Special Packages. Their requests would be best considered through existing
mechanism of the Finance Commission and the Planning Commission in the interest of
equity. Shri Adhir Chowdhury had brought out details of critical debt situation in West
Bengal, which has necessitated intervention by the Centre. The issue of Bihar’s high debt
was also raised and it was stated that the Centre needs to intervene.

The Government of India is monitoring the debt situation of all States. Bihar is
managing its debt quite well. West Bengal is a highly debt-stressed State. The request for a
Special Package from West Bengal is still under consideration.

Shri Semmalai suggested amendments in the 7" Schedule of the Constitution and
made various demands for Tamil Nadu during the discussion. The suggestions are outside
the scope of discussion. As such, Tamil Nadu is in a comfortable fiscal situation.

Shri Arun Roy has raised about the Special Category Status, which I have already
answered. For education, State-specific needs of Bihar are being met through the 13"
Finance Commission. Sir, Rs.4,018 crore for elementary education is being provided. 1
have covered about Kosi floods.

Sir, you have raised the issue of Special Package. Bihar is a very poor State with
regional disparity. You have also mentioned that regional disparities are addressed through
the Backward Region Grant Fund and the Integrated Action Plan. When you were the
Minister this was introduced and you know about this. I have already discussed power
problems. The Government of India is making all out efforts to help Bihar.

About irrigation issues, I would like to say that during the last year, under the AIBP
scheme, a provision of Rs.700 crore was made but only Rs.230 crore was drawn. During
the current year also Rs.700 crore has been allocated. It is a question of State Government

utilising the funds provided by the Centre.
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Shri Mangani Lal Mandal raised the issue of Special Package, which I had already
answered. Along with Shri Yadav, Shri Mandal has raised the issue of insertion of Article
371J. Other hon. Members have also raised, including Prof. Yadav. Sir, the existing
Articles 371 to 371 (I) contain enabling provisions for preservation of religious and social
practices and customs, law and order. Provisions relating to representation on committees
and strength of Legislative Assemblies, special responsibility of Governor are also defined
in some of these provisions. The purposes of new Article 371(J) proposed to be inserted
through this Bill are entirely different from the existing Article 371. E

Therefore, if it is inserted, it would not in keeping with the convention. The
insertion of the proposed article relating to implementation of schemes for a wide range of
developmental activities in Bihar would be discriminatory to other States. However,
adequate mechanism already exists for transfer of resources to Bihar. The State is receiving
substantial funding through the constitutional mechanism of the Finance Commission
Awards and through various sources of the Plan funds. Therefore, insertion of Article 371J
is not justified.

Sir, Shri Jagadanand Singh has made a demand for financial assistance to the State
of Bihar to achieve higher growth rate. Under the 13™ Finance Commission Awards, Rs.
1,72,000 crore has been awarded to Bihar. Bihar is the second fastest growing State as
mentioned by Prof. Ranjan Prasad Yadav himself. He referred to inclusive growth, There is
funding under Backward Region Grant Fund and Integrated Action Plan.

Shri Mahabali Singh mentioned about the rich cultural heritage of Bihar and its
tourism potential. The 13" Finance Commission Award includes Nalanda Heritage
Development Plan for Rs. 50 crore and another Rs. 50 crore for 29 more archaeological
sites.

Shri Bhudev Choudhury has raised the issue of inter-linking of rivers to prevent
flood and drought. I have already mentioned in my speech that the 13"™ Finance
Commission Award of Rs. 33 crore is being provided to Bihar for interlinking of rivers for

prevention of floods.
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Sir, some hon. Members have raised issues that are not relating to Bihar. They have
raised relevant and pertinent issues regarding the development needs of their own States.
As I have already stated at the beginning, there are two routes through which States receive
funds. It would be appropriate to raise these issues before the Planning Commission during
the Annual Plan discussions and also during consultations with the Finance Commissions.

There already exist adequate mechanism for transfer of resources to Bihar.
Therefore, there appears to be no need for the present Bill for providing special financial
assistance to the State of Bihar through an amendment of the Constitution. In Bihar’s case,
there is an additional substantial assistance flowing through the special plan under the
Backward Region Grant Fund. The proposed mechanism would be outside the present
constitutional mechanism of the Finance Commission and the time tested mechanism of the
Annual Plan finalised by the Planning Commission. The proposed Bill seeks to bring Bihar
into a category by itself with assured recurring funding in addition to the existing funding.
It does not factor any estimation of the fund requirements of other States or the resources
available with the Centre. Evidently the Bill is discriminatory against other States.

Sir, in the end, in view of the above facts and circumstances and the reasons that
there exists adequate channels for transfer of funds to the State to support their
development needs, I would request hon. Member Prof. Ranjan Prasad Yadav to kindly
withdraw the Bill.

[UEfY ARG : U1 IS J91E A1ed |
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SHRI NAMO NARAIN MEENA : Sir, I appreciate the concern expressed by the hon.
Member. | have replied to most of the queries that he has raised but I would like to tell one
or two things.

As I mentioned in my reply, an Inter-Ministerial group would be constituted by the
Planning Commission. Everything will be discussed and the hon. Member will be able to
represent to it but finally the National Development Council will need to endorse the
recommendations.

Shri Yadav has raised the issue of C.D. Ratio. Since I am dealing with the banks, I
agree with him that C.D. Ratio in Bihar is one of the lowest. There are many other States
also. But, as you know, the financial inclusion programme is going on. We are expanding
the network of the banking facilities. Our banks would be able to give more and more
loans to the entrepreneurs so that more money can be utilized in the States. Similarly, |
have mentioned that several schemes are there, and funds are being sent but they should be
utilized timely and fully.

Sir, I appreciate the views expressed by several Members about the history, religion,
heritage and the role of the people of Bihar in the development of the nation. We cannot
think India without Bihar. We understand that. I can assure you that your concerns will be
looked into. I have noted them, and we will see to it that Bihar, along with other States,
should get more funds under various schemes. As you know, several schemes are going
on.

Shri Mahtab raised about the BRGF funds. The BRGF funds are going to Bihar

more than any other States. It is better to utilize these funds for better schemes.

$t 31G{A I AT (FHMR): AL A BT AIFAA TNl qb AT BT B 3MUD 81 4 B
it TR #on: Ugr 3MUD s BN, IMUHT W A A B

Along with the Finance Minister, I went to Bihar and discussed the issue with all the
Chief Ministers of the Eastern States including Bihar. We had a meeting in Patna. This
issue was again raised by the hon. Chief Minister of Bihar, and the Finance Minister asked
the bank CMDs to look into this matter. We want to improve the C.D. Ratio of the
backward States.
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With these remarks, I would against request the hon. Member to withdraw the Bill.
W, o9 9N1G Aea (refergs): U TR AT € 4, SMud! edrdd 7 A2
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17.56 hrs.
CONSTITUTION (AMENDMENT) BILL, 2010
(Amendment of the Eighth Schedule)

MR. CHAIRMAN : Now, the House shall take up Item No. 31 — Shri Satpal Mahara;.
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g9 3R I8 37 AW # Hew@yul @I @ & g6l B Y- Ydl USTS! W &b w9 H Aurell U9
ufegHl UBTSl & w0 H fediEcl W &1 =1 gall| ilfches TRpa-UTell HThd STUHY (RA) Tearell &
A H TedTell | BT fahrT gar |

HERTST 3ISRAUT o BIC-AIC ISTATS] BT SIAdR @, 52 el Dl Siid B TedTel 1o Dl AT
fopaT 3R 99 TS B 3R TTQdTell UTYT dlell S it | I8 <avTeT &1 98 39y uda, RidT vRa &1
Ieg-HTel PEl Sl 8, Sl ARG Pl 7D ¢, 8l W HARA, I, IR g S R fRew= €, 54
A9 BT BR 2| S8l R Ya-a9l, Ja-baR, To-JRm faRISME € 33 $RIS dl-<adl 8l R & o, 99

STRIES H ITDHI AT TedTel] 3R PHAST AT B
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D IR IR B SN 3P SR R S 21 SR & aR § St idw wRadrr &
SR YRV & SFAR R AR A& BT S A 31 4 g w4 H @y ARG DT 5301 iy 7 oz

AT SR H A S M SISl Bl qR-GR WEIET Bl 8, A WR, AT, ofd, THE Bl

RRARYd® HaTE BT & AT 6 WIRTT BT FRIe Tedr AArearo 7 8l B

el § I AFT Sl & {6 T/ ¥ <ad1 99+ 81, Sy SINRi § AT el @ aifw
Td I & AR @ Y qaar Arad By 21 §9 UBR SRl H ol qHl, §SPl, Ok, ATell dTel-
A3 BT fAPY 7 21 el gHl, gSbl AT aredl & | Sd SR AR BT 2, Sadl AThIeT & ey
T o SR T qW SR §1 VT e R # forn %E
3T Al BN SRS H SIFRI Bl WA 81§19 SRR MY S 8, 99 Sl Ydel 81 S & 3R Al
@ WY AG BRI & U TgATen SR PHGH! HINT BT EH JAHT FHEdl R AT A B B 3
3MTadT SRt | ¥R fa S|

QUMY ARG : ATYHT |V SIRY IS HUAT 37 T TS0 Y|



Rep130-2
d by n4


19.08.2011 184

18.00 hrs.
MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA *

SECRETARY-GENERAL: Sir, I have to report the following message received from the
Secretary-General of Rajya Sabha:

“In accordance with the provisions of rule 111 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha, I am directed to enclose a copy of
Juvenile Justice (Care and Protection of Children) Amendment Bill, 2011
which has been passed by the Rajya Sabha at its sitting held on the 19"
August, 2011.”

I also lay on the Table the Juvenile Justice (Care and Protection of Children)

Amendment Bill, 2011, as passed by Rajya Sabha on the 19" August, 2011.

QUMY WG : e DI BRIATE! 23 3K, 2011 & dis 11.00 T & [y Wfid &1 St &

18.00 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
ouesday, August, 23, 2011/Bhadrapada 1, 1933 (Saka).

* Laid on the Table


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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